Tuesday, May 4, 1965

Vol. Third 8 » XXXVIlI—No. 52
o Third Seriet ¢ Vaisakha 14, 1887 (Saka)

LOK SABHA
DEBATES

(Eleventh Sessions)

(Vol. XXX VIII comains Nos. 1—10)

LOK SABHA SECRETARIAT
NEWX' DELHI

Price: Re 100



CONTENTS
No. 52— Tuesday, May 4, 1965, Vaisakha 14, 1887 (Saka)

CoLUMNS
Re : Quorum . . . 12741
Oral Answers to Questions—

*Starred Questions Nos. 1147 to 1153 and 1157 . 12741=—79
Written Answers to Questions—

Starred Questions Nos. 1154 to 1156, and 1158 to 1167 . . 12780—90

Unstarred Quesnons Nos. 2976 to 2981 2984 to 2991 and 2993

to 3046 . . 12790—939
Calling Attention to Matter of Urgent Public Importance—
Reported concentration of Pakistani lroops on India- East Pakistan
border . . . . . . 12839—s3
Re : Calling Attention Notices and Motions for Ad)oummcnt—

(Query) . . . . . . 12843—s8
Papers laid on the Table . . . . 12858—s8
Committee on Subordinate Legislation—

Minutes and Fourth Report . . 12859
Committee on Public Undertakings

Eighth Report . . . 12859
Re : Situation on Kutch-Sind border . 12859—61
Finance Bill, 1965 . . . . 12861-13014

Motion to consider . . . . . . .12861-1301,

Shri J. P. Jyotishi . . . . . . 12861—68
Shri R. S. Tiwary . . . . . . 13869—75
Shri K. D. Malaviya . . . . . . 13875—8s
Shri Alvares . . . . . . . 12885—93
Shri Firodia . . . . . . . 11893—900
Shri M. L. Dwivedy . . . . . . 12900—I0
Dr. L. M. Singhvi . . . . . . 12910—19
Shri Kamalnayan Bajaj . . . . . 12919—37
Shri Chandramani Lal Chaudhry . . . . . 12927—35
Shri N. Dandeker . . . . . . . 12936—42

*The sign+marked above the name of a Member indicates that the Question
was actually asked on the floor of the House by that Member.

®



(i)

CoLUMNS
Shri Radhelal Vyas . . . . 12942—48
Shri Morarka . . . . . 12048—s55
Dr. Ram Manohar Lohia . . . 12955—68
Shri Mohsin . . . . 12968—72
Shri D. C. Sharma . . . 12972—78
Shri Bishanchander Seth . . . 12978—84
Shri N. C. Chatterjee . . . . 1208—90

Shri T. T. Krishnamachari . . 1299013012
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12741
LOK SABHA

Tuesday, May 4, 1965/Vaisakha 14,
1837 (Saku;

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chairl

RE: QUORUM

Mr. Speaker: Should I repeat my
request that I should not have to wait
till the quorum is there? Members
should take greater care that at least
from the start we must have the
quorum at 11 o/clock.

ORAL ANSWERS TO QUSETIONS
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Shri Shinde: As far as the factual
position is concerned, after the com-
pletion of the police investigation in
respect of blackmarketing in iron and
steel, GC sheets, charge-sheets have
been framed against six persons and
six different cases have been filed in
the court of law. The cases are pending
at present in the SDM's court, Pahar-
ganj.

Mr. Speaker: The hon. Member
says that there were two names of
Members of Parliament and by some
influence they have been taken out
from those lists.

Shri Shinde: I think the police
have proceeded without interference
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from anybody; and the doubts of the

hon. Member, I think have no subst-
ance.

s AETTER @rest ol gAY
TRRT A ®: siEEl F ATy a@qEy |
TRT qF A0 AP § IAH 9 A4 7,
B AN ARy I TS IR H
TF 7 39 F) FOT F3ET FI AET AR
Iq§ § gean feur 1 fT oY & SR
ameat § f mferamie & fra frw B
w1 AW gfew &Y feald § ar ) & sreer
argan g % 7 ag @t @ 5 o feex
1 fqie 78 fFmmfes € & qray
¥ oY gaht e T frar mar g

The Deputy Minister in the Minis-
try of C ity Develop t and
Co-operation (Shri B, S. Murthy):
I do not think any case has been filed
so far as coal is concerned. The
matter relating to coal has been
entrusted to the Ccentral Bureau of
Investigation. As far as the other two
cases are concerned, one is regarding
the sale of gur and khandsari from
unauthorised premises; a case has
been instituted. Two persons have
been charge-sheeted. As my colleaguc
stated, regarding G.C. sheets, a case
has been instituted and six persons
have been charge-sheceted. None of
them is a Member of Parliament.
There is no question of the list sub-
mitted by the police being interfered
with either by the Delhi Administra-
tion or the Central Government.

St JTTA W W0 ;59 T §
o Fwrears qfaw ¥ #fY, frwT ar A
agt 9% Arq fean T ], ¥@v 48 9
aer 72 & f& for v & fawmw
ST qT I T GO TR
F qrg EY 39 w1 47 | fE A AT 6
& T T ¥ A g Ay &Y
# o< 11 9 AT\ A & 6 5T
& faeme % am aE w0, fae
AR A AT AT AT gy AR
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Shri B. S. Murthy: Every care is
being taken to see that this enquiry
is conducted as judiciously as possi-
ble, Therefore, we arc getting an
enquiry officer from Rajasthan. Even
audit of this stores has been entrust-
ed to a team of officers made avail-
able by the Auditor-General.

=t g¥R W A ofew q S
qeelr fediE € ot sew @ wifearde &
el At ag w7 frg qwow 1w
F qm WY 4 qar Fgern a@r g o
Sram AT fr T ag am a

Shri B. 8. Murthy: The police have
not given the report to anybody. If
they aind any prima jaiz case they
file a case against the persons con-
cerncd.

Shri Shinkre: Why is he not reply-
ing to the question directly?

st eI e sifET 9T
IgEY T FAT AT § | o g A
T SEITATE @eH F 4T |

Mr. Speaker: The question is, was
the case instituted on some FIR to
the police and whether that FIR con-
tained any names and whether that
list of names included the names of
2 Members of Parliament.

Shri B. S, Murthy: We have no idea
about that.

off STHTIENT AT A FqATT DY
ZTAX FX HIWA T AT G E

Mr, Speaker: If he has no idea, he
should find out the facts and tell the
House.

Shri Bhagwat Jha Azad: As a pre-
cedent for the future, I want a ruling
from you on this matter. There are
cases where sometimes wrong persons
are involved and on investigation, it
is found that they are not there. Is
it correct to say in this House such
names which possibly might have
been referred to, but which on subse-
quent investigation were found to be
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untrue? Should those names be men-
tioned and unnecessarily a blemish
be put upon them? 1 am not asking
about these two names, but for future
guidance.

Mr. Speaker: It is for the investi-
gating authority to find out who are
guilty and who are not. Everybody
is innocent unless he is proved to be
guilty. But it is quite legitimate to
ask for the information whether the
FIR contained any names. They
might have been involved unlawfully,
out of malice. Somebody might have
got that report registered on account
of personal enmity. But that is a sub-
sequent thing allogether. First the
information is being sought whether
the FIR contained those names. It
was for the investigating authority to
find out whether really there was
something against them, and to send
up only thc names of those against
whom they foung some proof. There-
fore, we cannot presume any
guilt in a person who has been put
there.

Shri Kapur Singh: W are entitled
to know whether some of them were
let off due to undue influence.

Mr. Speaker: That has been
answerced.

Dr. L. M. Singhvi: In view of your
intervention and the direction you
have been pleased to give, I want to
reiterate that the demand has been
voiced before the House that if ade-
quate information is not available
presently, it should be collected and
made available to us, and particularly
the names which were mentioned in
the report and at what stage they
were dropped—this information should
be made available to us.

Mr, Speaker: I have said that.

fora Jamit & fawmn
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Y FT FGT % ¢

() e frear stz gk 3wy a7
faqra & @9 I3l & @ & W
Tt & gumid fFa feq awi &
o T & A I faw w1 gwrd
ot F I9 § wgAEa: qar fame
e st e gE R

(&) ua gfoear i fader faams
Gardi & gAYl & 94 qar Az ¥ 39
faer #7 famma farg q= T # gu AW
F ATEHF AFS FTE ; AR

() w7 famme T & wrETd
¥ graey | Oeg AW & s g @)
g =tz aft gf, I 59 6% A
FY gEvEAT R ?

witfe ggam WA (st wrE) ¢
(%) & (7), o=t & F3 F 99-
Y W F N T afed @ AEA F
A9 g § ) G799 FEEEl ¥ A
# mifa g 3| aren o faaww
GWT-9e 9 T@T AT ] |

feraor

(%) ot #T 7 F@ & 579
T F &L I7 AG afed ETATEA
& X T fey 9 § 1| e wfemr &
faer #x fau ¥A0 O F wAT
faeg 2eit & @ fodr & —

frgarda &
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AT FEFT /TH .

14-8-1958
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m wre et 1-4-1960 ¥ AFT T(1964 TF F 7 57 fqaeor
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g =T T YA qAh F1 sfqwe
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( = oy )
1954-55 . 34.05
1955-56 6.56
1956-57 89.34
1957-58 71.67
1958-59 15.85
1959~60 18.26
1960-61 117. 41
1961-62 76.99
1962-63 345.44
1963-64 384.25
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oY Wo Ao AW : FaT Fewr & fF
oY T wfaR S ST ST FY
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9T T @ T § g I8 @)
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st smA  IW N IR
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At T fvedr ¥F @@ qF A
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st qmuw fag o & ag AT
TR § 6w w e wegw
gt F @ aw| F1 faam fear o,
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W @, AR ™A FE § &R AT
feqmr w@eT g 7
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Shri Kapur Singh: I want to know
whether the real objective of this
collaboration is to keep the prices and
profits high and “to hell with the
customers”; if so, may I know whether
socialism has a conscience?

Shri Kanungo: This is the practice
all over the world and the objective
is to economise upon the operations
and cut down cut-throat competitions.

Dr. Ranen Sem: We have a colla-
boration agreement with the Aeroflot
and we have a collaboration agree-
ment with the BOAC. An Air India
service goes from Delhi to London
vie Moscow. Recently it was report-
ed that in spite of this collaboration
agreement the British Government or
the BOAC refused to allow the Air
India pl to carry gers from
Moscow to London. If this report is
correct, may I know the opinion of
the Government of India in this res-
pect and their reaction thereto?

VAISAKHA 14, 1887 (SAKA)

Oral Answers 127950
Mr. Speaker: If it is agreed to, it is
to be known, and not their opinion.

Shri Kanungo: It is not a collabo-
ration, it is a peoling arrangement.
Pooling arrangement i8 not necessarily
for all the routes or the same route
for all flights. About the refusal of
the UK. Government to carry pas-
sengers on the Moscow-London sector,
the matter is under consideration and
discussion. As a matter of fact, the
practice of UK. Government has been
to allow traffic on the route from
Moscow to London with an inter-
mediate halt at some station in
Europe, which Air India is not pre-
pared to do.

Wt tga feg ;. ®eEe A A
¥ gg ar o @ fe fad & A X
AT v wrfaq gur € s &
o wwar g e e 2w ¥ fom ¥
R AN § g A avw v
gy afam v ?

W gy gEelar Ay
¥ g 7, WEW & @ v
g

sft tgma fag 0 oY A MY
a R § |

Shri Kanungo: Preliminary discus-
sions are going on with Japan and
one or two other countries.

Commiittee of Traders

*1149. Shri Yashpal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether an All-India Com-
mittee of the representatives of the
foodgrain trade has been constituted
to assist in creating a proper climate
of opinion and understanding among
the traders;

(b) whether any meeting of the
Committee has been held so far; and

(c) it so, its recommendations?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) A meeting was held at Madras
on 7th February, 1965.

(c) This was the very first meet-
ing in which the different aspects of
the food problem was discussed, but
no specific recommendation was
made.

st amam Yoy s gwEw AT
oM gE dew uafagmT F I<Ed
F g TmA A aww mn g, famd
IBA 3z F71 2 f& wRawR A
de fawem B AR £T FRIRWF
#1 e 8 fFar oY g@ F X AW
g ?

Shri D. R. Chavan: I huve no infor-
mation about it.

ot g fag ;o S A sam
fear @, 71 3§ FgW {§ F@R A
ag e fagrer @ f6 sy
@R & g9 qgq0 @ o ?

weas WP gz FgA & 5 qa
qaT &Y &, a1 {6 qa aar fawra

st amare fag ;. Fq1 qF@I WY
7z IviiE § @ T |y a@R &
gq ggam ot fair fe a9y
HY woaTg 9T &I § W agr faan
W I AT ATEEH T G G |
FqT /IF FY 97 § AT & fF
O & 9 qgAeT w9 7

Shri D. R. Chavan: The All-India
Committee of the representatives of
foodgrains trade has been constituted
with the intention of securing their
co-operation.

Shri Alvares: The Government has
recently instituted the Foodgrains
Corporation for monopoly procure-
ment of foodgrains and increasing
production. At the same time, it gave

MAY 4. 1965
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certain latitude to the States to make
purchases. In view of the total area
covered by the Foodgrains Corpora-
tion and the State purchasing agen-
cies, may I know what is the area
left to the Committee to create a pro-
per climate?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The
Foodgrains Corporation is just build-
ing up its organisation and it has
undertaken operations in the southern
districts. Till it establishes organisa-
tions in the other States, naturally,
the State Governments and the State
purchasing agencies will have to func-
tion. The Foodgrains Corporation is
coming into existence in other States
also and we have chalked out a phased
programme for this purpose.

Shri Alvares: Will this not mean a
reversal of the old practice?

Shri C. Subramaniam: There is no
reversal.

Shri K. N. Tiwary: Is it a fact that
the representatives of the foodgrains
trade have brought it to the notice
of the Government that surplus State
Governments have imposed restric-
tions on the movement of coarse
grains and pulses, against the instruc-
tions of the Central Government, and
this has dislocated the foodgrains
trade and, if so, what action has been
taken in the matler?

Shri C. Subramaniam: I do not
think there has been any action by
the State Governments against the
decisions which have been taken in
the Chief Ministers’ Conference.

Shri K. N. Tiwary: All the surplus
State Governments have put restric-
tions on the movement of coarse
grains and the Minister here says that
there is no such restriction.

Mr. Speaker: How can I fight with
the Minister?

Shri C. Subramaniam: It was agreed
in the Chie! Ministers’ Conference
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that, as far as possible, there should
be restriction on the movement of
coarse grains from State to State,
and it is only on the basis of permits
from the State Governments that they
are moved to other places.

Shri Bibhuti Mishra: May I know
whether it is a fact that this com-
mittee of traders is against the
interests of the growers? Government
wants a Price Commission because
Government wants to give the mini
mum price to the growers. But these
traders want to purchase foodgrains
from the growers at cheap rates. So,
they are working against the interests
of the growers.

Shri C, Subramaniam: This body
would not be agains! the interests of
the growers. As a matter of fact,
this will be a body which may give
its suggestions with regard to trade
operations. It has nothing to do with
the fixation of prices or the various
operations involved in it.

Shri Shivaji Rao S. Deshmukh: May
I know whether the Government did
attempt and succeed in winning over
the support of the Committee in two
definite  respects, State-trading in
foodgrains and at least a monopoly
of long-disiance rail and road move-
ment?

Shri C. Subramaniam: These traders
were selected on the recommendation
of the State Governments which
approve of our policy that the Food-
grains Corporation will have to play
a dominant role in the foodgrains
trade. It is only on thal basis that
these traders have been selected. It
is not as if we have sclected anybody
in the foodgrains trade. It is on a
selective basis. Further, it consists
not only of the private trade but also
consists of two persons who are
involved in co-operative marketing
societies and various other activities.

Dr. Ranen Sen: It was reported a
few days back that the committee of
traders are trying to influence the
Government against State procure-
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ment of food stuffs. If this report is
correct, what is the reaction of
Government?

Shri C. Subramaniam: This Com-
mittee met only on T7th February,
1965 when I was also present. I do
not think any such attempt was made.
On the other hand, we wanted sug-
gestions from them as to how to
improve our own operations in State
trading.

oY WiwTC /1T AT : § g AT
wrgm 5 wfefy  #7 #7 fawrfar
g@ER A wraAr g ?
Shri C. Subramaniam: It has been

stated that no specific recommenda-
tion was made in this meeting.

Shri Sham Lal Saraf: May I know
whether the setling up of this Com-«
mittee is with the intention of fixing
the wholesule and retail prices at
reasonable rates till the Commission
comes into being? If so, may I know
how it will help in doing that?

Shri C. Subramaniam: I am not
prepared to say that these traders are
representatives of the entire food-
grains trade. As a matter of fact,
the foodgrains traders have their
associations, federations and so on.
These people were not taken out of
these federations and associations.
We have sclected them. in an ad hoc
manner. They are, what I would call,
progressive traders, who would be
prepared to co-operate with the Gov-
ernment.

Y g wTeE AW A GEAw
FAZA HX F9 FT JOFT 99 LTF
# o girar A8 § | 9 § §wK
1 AAGET 3, aFR @R § Jafw
ga W= & qar AdY @ v @ & fag
qa g TF &) TiAE ;i A HEear
oo & 7

Shri D. R. Chavan: It does not arise
out of this.

it gesfiiare TeE : geaw wE)ey,
#R gt F IaT A faww )
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Dr. Sarojini Mahishi: In view of
the fact that the representatives of
the foodgrains trade have always
claimed that they have given the
fullest co-operation to the Govern-
ment, may 1 know specifically in
what respects the Government is
seeking the co-operation of these
representatives?

Shri C. Subramaniam: I do not sub-
scribe to that claim that the food-
grains trade has completely co-
operated with the Government. On
the other hand, when a crisis arose,
they tried to exploit the situation.

Minor Irrigation Programme

Shri Siva:urthi Swamy:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rama Chandra Mallick
|_Shri Gokulananda Mohanty:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount of outlays and
allocations for minor irrigation pro-
gramme proposed to be made to the
various States during 1965-66;

*1150. 1

(b) whether the amount allocated
for 1964-65 has been fully utilised and
its benefits reaped by the farmers for
irrigation purposes; and

(c) the extent to which the produc-
tion has gone up in 1964-65 by their
use?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). A
statement is plated on the Table of
the Sabha.

STATEMENT

(a) An outlay of Rs. 60.98 crores
has been approved for minor irriga-

tion programme to various States
during 1965-66.
(b) For 1964-65, an outlay of

Rs. 52.17 crores was allocated origi-
nally to States for minor irrigation
schemes.' Later in May 1964, an addi-
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tional allocation of Central assistance
of Rs. 12.85 crores was made to the
States for agricultural production and
minor irrigation programmes. It is
expected - that out of this provision,
about Rs. 9.10 crores were earmarked
for minor irrigation. During Decem-
ber, 1964, a further allocation of
Rs. 5.85 crores was made to the States
for minor irrigation. The total anti-
cipated expenditure for the year
1964-65 as reported by the States is
expecled to be of the order of
Rs. 66.72 crores.

An area of 3.3 million acres is esti-
mated to have been benefited from
minor irrigation during 1964-65.

(c¢) Information regarding the
extent of actual increase in produc-
tion accrued from minor irrigation
schemes during 1964-65 is not avail-
able. It is well known that the level
of production depends on a number
of factors besides irrigation e.g. use
of fertilisers, manures, improved seeds
and plant protection measures. As
such, no precise estimate of increase
in production particularly due to
minor irrigation schemes can be given.

Shri Sivamurthi Swamy: May I
know how much amount has been
sanctioned o each of the States under
the minor irrigation programme of the
crash programme?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The
minor irrigation programme is not
included in the crash programme; it
is a separate programme altogether.

Shri Sivamurthi Swamy: There
are so many irrigation schemes. Under
the grow more food campaign, each
State has been allotted some minor
irrigation scheme. But I find that no
amount has been spent on minor irri-

gation. 1 want to know how much
has been sanctioned under the
scheme.

Mr. Speaker: The Minister says that
minor irrigation does not come under
crash programme.
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Shri C. Subramaniam: I have given
the facts and figures about minor
irrigation in the statement here. An
outlay of Rs. 60.98 crores has beeh
approved for minor irrigation pro-
gramme to0 various States during
1965-66. As a matter of fact, the
spending capacity is much more than
that, It is expected that taking into
account the supplementary alloca-
tions to be made hereafter, the actual
outlay during 1965-66 would be allout
75 crores.

Shri Sivamurthi Swamy: May 1
know how many tube-wells have been
constructed during 1863-64 in scar-
city areas?

Shri C. Subramaniam: I am sorry,
I would like to have notice.

Shri S. Kandappan: Out of the
amount earmarked as Central assist-
ance for minor irrigation to various
States, may I know whether any pre-
ference would be given to those States
where the irrigation potential which
has already been created has been
utilized to the maximum?

Shri C. Subramaniam: As a matter
of fact, we have been encouraging the
State Governments. Provided there
has been sufficient survey of the water
availability and a proper project
scheme has been drawn up under the
minor irrigation programme, we have
said that finance would not be a limi-
tation for taking up the programme.

off WA WAz
¥ 7g a1 wree § 5 Ay faard g
F T FH qafuwar & oy @
M ¥ F AER IH T FTET T94qT
Wt & fn amar & dfew s g
AT qreaT HelY WERT F e § AR
s 6T Y qur & f& w7 ag aw
= 4t ¢ fF =g faurd qmr woas
N w gaufw sfaFax sl 9
L A LA U S U
TR F Tl O A G i § @
# ST wgaT § e #4179 A1 guUra
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% fau #=0 gow A w1 wew gsIAr
g R 7@ X A wwar @ e
ag A F T o) far o At Ay
wftwax FEEN FHEE W & @s fEar
T ?

o g ot gl qF 2% e
LT N gH A TEHwE A A w9 T
TFEAT FH 9T @9 g7 & FETEN
TR e T g

Shri Inder J. Malhotra: May I know
whether the Central Government has
made any assessment regarding the
progress of various minor irrigation
schemes in the States?

Shri C. Subramaniam: We made the
assessments and on the basis of the
asses‘ments, supplementary allocations
were made.

Shrimati Lakshmikanthamma: May
I know whether any State Government
has requested for inclusion of schemes
which cost more than Rs. 50 lakhs and
less than a crore of rupees under the
minor irrigation programmes?

Shri C. Subramaniam: There is a
limit with regard to the minor irriga-

tion programmes. It cannot exceed
that limit,
Shri

P. Venkatasubbaiah: May I
know whether any proper assessment
has been made regarding the full utili-
sation of potential created by minor
irrigation schemes and, if so, what is
the performance of each State? If
there is any lack of performance, what
is the machinery to ascertain the
causes and to get the full utilisation
of the potential created?

Shri C. Subramaniam: There is s
continuing review by the Planning
Commission. Their teams go and make
the study as to how far the 'minor
irrigation programmes have becn
implemented and how far the utilisa-
tion has also taken place. It is only
on that basis that we accept further
programmes,
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sft farret gz @ ay faard ax
G 1 qgTANT g1 § a1 7Y 7@ F AL
# @gh, Fgl o g€ or T ww gE oY
7R I@ 31 ;T A fOE § 6 ag
fom ooy F gl A ?

ot EAATE & FEG GHIT FT
I F g sqme AN AT 2, 8T
UF NFA § AT FT I ATATT W@V
g = feT god foed et g .

Y fema qzamaE ;. FrE fOE

g @ ?

AN genw wEYEE, qA
T FT T QA AT ATMRY

TR APET . [ dT AR |

Shri C. Subramaniam:
periodical reports, at least
year.

Shri Ranga: May we request the
Government {o place on the Table of
the House the annual reports that
they receive from the States and also
from the inspection teams that they
send round the States in order to
ascertain to what extent these moneys
arc being utilised properly or impro-
perly or not yet udequately utilised?
Otherwise, we would get no idea at
all.

Shri C. Subramaniam: I shall find
out whether it could be placed at least
in the Library.

Shri Sinhasap Singh: May I know
whether these minor irrigation pro-
jects are carried out by the Food and
Agriculture Department directly or
they are carried out through the
agency of the Community Develop-
ment organisations in the  Blocks,
and if they are carried out by the
Community Dcvelopment organi-
sations in the Blocks, whether
your Department make any inves-
tigation, in view of the question
put by my hon. friend Shri Bhagwat
Jha Azad whether they are paper
wells or“they arc real tubewells and

There are
once a
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if there are real tubewells, whether
the boring has been done properly
and whether. . .

.

Mr. Speaker: There should not be
such a long supplementary with so
many “whethers” and “ifs”.

Shri Sinhasan Singh: I want to
know whether these minor irrigation
projects are carried out directly by
the Agriculture Department or they
are carried out by the agency of Com-
munity Development in the Blocks.

Mr. Speaker: If the supplementa-
ries are so long and the answers are
also long, then, only a very few ques-
tions could be compieted during the
Question Hour.

Shri C. Subramaniam: I shall be
brief. Essentially, this is a programme
of the State Governments. We scru-
tinisc their programme and make
money availuble to the State Govern-
ments to  undertake these projects.
Therefore, it is the agency of the
State Government which functions.
The State Governments, in their turn,
:may have the PW.D. or the Commu-
nity Development administration and
in some States there are special divi-
sions to tuke care of these minor irri-
gation projects.

Shri S. Kandappan: The implemen-
tation is ineffective.

Price Stabilisation Board

+
Shri P. R. Chakraverti:
Shri Chandak:
| Shri Sidheshwar Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

*1151.

(a) whether Govern'ment have exa-
mined the question of creating a
National Price Stabilisation Board to
suggest a consislent price policy
taking into account all aspects of the
cconomic and social activities;

(b) the assurances given to the
farmer that he would rcceive a fair
deal and shall have a surplus to invest
and improve his living; and
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(¢) the other incentives given to
the agriculturists to increase savings
and channelise investments according
to plan priorities?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (c). Yes
Sir. The Government of India have set
up an Agricultural Prices Commis-
sion. A copy of the terms of refer-
ence of the Commission is placed om
the Table of the House. [Placed in
Library. See No. LT-4336/65].

Shri P. R. Chakraverti: May I
know whether the Government has
taken into account the economic
factor that the limits of cffectiva
price fixation arc set by the efficacy
of control over the distribution
method and also the organisation in
reaching the commodities to the con-
sumers and, if so, what has been done
in this matter?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): These
are lwo aspects, one with regard to
the production and the other with
regard to providing sufficient incen-
tives to the farmer for producing
more and more. It is for the pur-
pose of giving proper incentives
to the farmer, to fix a remunerative
and incentive price, that the Agricul-
tural Prices Commission has been
appointed and it is yet to submit its
Report and I am hoping that it will
submit its Report very soon. With
regard to aspects, like distribution
etc., we have set up the Food Corpo-
ration of India which will take care
of those things,

Shri P, R, Chakraverti: While
determining the strategy of develop-
ment, the main task is to shift the
price burden, which is an accompany-
ing factor of the developing economy,
from the weaker to the richer
scctions. What has been done by
Government in this regard?

Shri C., Subramaniam: That is a
much bigger question which cannot
te answered durizg the Question
Hour on a question like this.
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Shri A. P. Sharma: May I know
the names of the members of the
commission and whether at the time
of the setting up of the commission,
it has been ensured that all the
inieresis concerned are represented
there?

Shri C. Subramaniam: At present,
three permanent members have been
appointed; the chairman is Mr. Dant-
waia; there are two other Members,
namely Shri Raj Krishen, and Shri
S. C. Chaudhur:.

As far as the growers’ interests are
concerned, as I have already stated,
a panel of farmers has been appoint-
ed for the purpose of advising the
Agricultural Prices Commission, and
the commission will take full  ad-
vantage of the recommendations
which this panel would make.

Shr Subodh Hansda: May I know
the names of the agricultural commo-
dities which have becen taken up by
the commission in connection with
their first report?

Shri C., Subramaniam: The first
report is expected within the next
two months,

=t agae fag : fawd o qr #
oF A A8, afew F9 T F7 gAT4 A
95 gfama ¥w a0 F g7 9 oA I
a1 fF 7w dq1 w7 Fr femA
F A Ay o, g q 9w
TR & 7Y 5 Iywfat ¥ afadt
T T T34 § AR g W 39 AW
&1 a0ar framar & 6 ow=er damAr
¥ foq oz frgmaa mmavaw @ fs @Y
FoqAd & fedi 7 a| Qeam § 1
W I | gAY "Ry amY @
9919 H, S A G=1 FIT T qF § qY%0
W= 8, frod oF gy ¥ 4 & amd
forrett A o € 1 g@ e & F4v Ay
I FQ § 7 e w8 aw@ ¥
o G31 FT g1 ! § 9 qAT F@an
g 5 s o faafad & a1 wxw
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oA o @ & oo A e gf
Fraat F1 OF faar 9 ik 39 w1 39
W aF F s a1, fag g feens
F AT TEFTC @ |

Shri C. Subramaniam: it is true
that the prices in Punjab have fallen
down recently and that is why we
are now organising that at the sup-
port price Government should be
prepared to purchase whatever
quantities are offered to them, The
Food Secretary has gone to Punjab
only yesterday and is there even now,
and arrangements are being made
for the purchase by Government so
that there may not be any drop below
the support price.

oft vy fag el . T aE
T ¥ g FAW awr A W 5@
T FT A § AR AT I Y g
g f W, o, amad, dwe
IET AT Iq & W qaw-g=x faqr
AR w9 FWQ §, IT F graw F
39 #1 fegar saf w@r  ?

Shri C. Subramaniam: Just now, 1
have answered that a panel of
farmers hag been constituted for the
purpose of assisting the commission.

Shri P. R. Patel: The hon. Prime
Minister, Shri Lal Bahadur Shastri,
has given a promise to the cultivators
of the country that representatives
of the farmers will be included on
this commission. Am I to understand
that Government do not want to
accept this promise given by the
Prime Minister?

Shri C. Subramaniam: The panel
will advise the commission, and,
therefore, there is no question of
the farmers being left out. It is
not a question of including one far-
mer. One farmer certainly cannot
represent the various aspects of pro-
duction, In that case, I should have
at least one hundred farmers to re-
present the various crops and the
various »egions and the various inter-
ests concerned. Therefore, what is
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important is that the commission has
to be assisted properly by a panel;
in addition to that, the commission
might make sufficient investigation
at an expert level to find out the
cost of production and on that basis
they can make their recommenda-
tions. And ultimately, there is also
Government who alsp have to go into
the matter. For, it is only a recom
mendation which the Agricultural
Prices Commission makes. Therefore,
Government also have to ensure that
the prices recommended is a really
remunerative and economic price.
Therefore, there is no question of the
interests of farmers being ignored.
On the other hand, I can give the
assurance that every step will be
taken and it wil] be ensured that the
interests of the growers are properly
protected.

Shri P. R. Patel: My question was
different. The Prime Minister gssur-
ed the people that a representatives
of farmers will be included in this
Commission. I want to know whether
Government want to implement that
assurance or not?

Shri C, Subramaniam: The Prime
Minister did not say that there will
be a farmer-member in the Commis-
sion (Interruptions). He said proper
representation would be given to the
farmers for the purpose of ensuring
that the Prices Commission came to a
proper decision. It ig in consultation
with the Prime Minister also that this
idea of a panel consisting of a fairly
large number of farmers has been
mooted and a panel constituted for
the purpose of assisting the Commis-
sion. Government in taking a final
decision will take into account the
recommendationg of the panel also.

Shri Somavane: Are Government
aware that the prevailing poverty in
the rural areas is mostly due to the
uneconomic price for foodgrains that
the farmer gets? Has the Commission
been informed that the present
black-market prices, and ad hoc
prices fixed by various governments
are at great variance?
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Shri C. Subramaniam: I am sure
they will take into account every
aspect of it, first of all, the cost of
production, then parity of prices
within the agricultural sector and
then parity of prices between the
agricultural sector and the industrial
sector.

st foifa few . aw w1,
o & 3fe 3a7adi A § —smEaz
YT arr &

W AEAT WL T I A
ST, A1 g AR & 1 & QA aE &
A qSEGT FY {7 E |

it fagfar fasy : s fae ferg
o foamr qug Suw fear smar & sk
framT qwg 4T fear sar & 1 wifax
ER W) a1 39 FY avE W § |

Shri Shinkre: Such
should not have come
Bibhuti Mishra.

objection
from Shri

Shri Kapur Singh: Have Govern-
ment scrutinised the true causes of
the recent slump in agricultural
prices in the Punjab? If so, apart
from price support measures, do they
propose to take any punitive action
against those responsible for this?

Shri C. Subramaniam: I do not see
how any responsibility can be fixed
when the prices slump because of ‘the
production there being sufficient per-
haps, and traders not coming for-
ward to purchase at that price. That
is why Government are taking res-
ponsibility now to provide price sup-
port to the farmers.

Shri Kapur Singh: You give me
the authority. I will fix the res-
ponsibility,

Shri Hari Vishnn Kamath: He has
given a challenge.

ot A wew wEiRw, oy ot
e oy ..
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v W - & 3 g s
F1 AT G & | o7 7% § fey AT
HIET A1 7 {73, 79 aF ¥ A FI A
#Y g AR T, MY @ W X FY
AR M I F | qF T aTq T AT
uraE & fF ¥ fomares fer o
fo & ox avw # sarar @ XA E
o7 @l & urg fefesfwme s7ar
g

st wm ; § gug F qrv q@Y
FERIE | W7 M W A
¥ A7 4 AERT & OT F AT g
@R

T g © SF aF § A9 A
qATS, T TF AT T A |

Y AT ;. {7 gEEar F g9
2

e /gy - & ma 1 ogwad
W g
Shri Harl Vishnu Kamath: Shri
Bibhuti Mishra must withdraw the
remark he made.
ot aTt - o dve wAteE I
faeter femr 7 ST STAT F@T 4T,
IHY A FIHIT FHA F g7 fFamt a7
IFT TG WY 2-FTHT |/ Ty
framt #1 72 @ & )
Shri Hari Vishnu Kamath: Shri
Kapur Singh issued a challenge. Has
it been accepted? It was drowned in

the little hubbub that followed the
Food Minister's answer.

Mr. Speaker: Next question.
Land Manag t and Develop t
Board
*1152. Shri P. R. Chakravertl:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that some
States propose to establish Land
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Management and Development Board
to develop lands in the State for agri-
cultural and allied purposes;

(b) whether a model Bill has been
circulated to the States to set up an
agency of co-ordination of various
departments dealing with agriculture
so as to remove inefficiency, expen-
siveness and delays; and

(c) the steps, if any taken in this
direction by the States?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The infor-
mation is being collected and will be
placed on the Table of the Sabha.

(b) No.
(c) Does not arise,

Shri P, R. Chakraverti: Have Gov-

ernment approved of the jdea of
having an omnibus law repealing
existing land laws such as revenue

laws and other allied laws?

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
This is a State subject and we cannot
take a final view on this. We will
have to consult the State Govern-
mentg before coming to a conclusion.

Shri P. R. Chakraverti: Will Gov-
ernment consider the question of
constituting such a boarq which will
help in climinating administrative
and other organisationa] bottlenecks?

Shri C. Subramaniam: We are now
considering how best to organise so
that there may be improvement in
agricultural production, I do not
think that merely bringing about a
board will solve the problem.

Shri Shivaji Rao S. Deshmukh: It
seems in all the States where we are
enforcing land reforms the title of
the land virtually stands transferred
to the State if there is failure of
personal cultivation. May I know
whether the Government propose to
advise State Governments that con-
tour bunding, levelling, terracing,
construction of tanks, digging wells,
etc, being permanent agricultural
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reforms, should be undertaken by the
Government and the cost recovered
as increase in land revenue?

Shri C. Subramaniam: I
consider this suggestion,

shall

Shri Shivaji Rao S. Deshmukh: It
is not a suggestion. It is a definite
enquiry whether this Government
proposes to advise the State Govern-
ments.

Mr. Speaker: He has not said it is
a suggestion. But unless he censi-
ders it how can he say anything?
When a proposal is made he will
consider and then say what is to be
done,

Shri C. Subramaniam: When a
proposal is made I cannot straight-
way say whether we would accept it
ovr not accept it before considering
the whole thing.

Shrj Bhagwat Jha Azad: The hon.
Minister rightly said that one board
or a few more cannot help in the
proper utilisation of the land. May
I know whether the Government has,
in the alternative suggested to the
State Governments that unless the
land ceiling and the consolidation of
holdings arc properly effected, it is
not possible to have a fruitful and
proper use of land and if so will the
Government tell us that this will be
implemented in the States where they
are lagging behind for years?

Shri C, Subramaniam: it is true
that one of the conditions for im-
provement in agricultural production
depends upon the effective imple-
mentation of the various land reforms
which had been passed and it has
been impressed upon the State Gov-
ernments that before the end of the
Third Plan at least they should he
in a position to have jmplemented the

land reform legislation in full in
every State.
Shri Sham Laj Saraf: May I know

whether the hon, Minister is aware
that the land management and
development boards were envisaged
as complementary to the land mort-
gage banks that were set up and the
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Central Finance Ministry was jn the
picture when the Recserve Bank ad-
vanced loans to the Land mortage
banks, why is it that the Iland
management boards had not yet come
into being?

Shri C. Subramaniam: I would
like to have notice to answer that
question. I shall go into it and
answer that question.

st wiwTT AT J7@ R a7
a® A AAR A 390 FET am
AR (A I (A 5 B STt
A TeAT F FET AAT HAT F4) 7
QT T &g aF FAM 7

Shri C. Subramaniam: No, no. This
is the collection of information from
the State Governments and as soon
as that information comes it will be
made available .... (Interruptions).

»t Sw W QAT Fq qF AT
At feqrd or wady

off mgTAa & @z a7 ferar

AECERE R

sit gt fag : w18 @y feag ot
fear grm

Mr. Speaker: Have the States been
asked to submit their reports within
some spccific time or is there any
idea about the time?

Shri C. Subramaniam: Particular-
ly in regard to questions from
Parliament we have indicated to them
the time within which it should be
sent but there are difficulties there
.‘also in collecting information. That
is why only a few States have sent
information. With regard to the
other States, we are awaiting infor-
mation,

Shrimati Ramdulari Sinha: May 1
know whether the existing land
mortgage co-operative banks are not
being found suitable to undertake
the development of land?
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Shri C. Subramaniam: The ques-
tion with regard to co-operation may

be addressed to my colleague, the
Minister of Co-operation,
Shri P. Venkatasubbaiah: May I

know whether the Government pro-
pose to go into the question of the
present land revenue structure and
also the oppressive betterment levy
that is being imposed on the agricul-
turists which has made it difficult for
them to bring lanq under irrigation?
May I know whether this also has
been gone into?

Shri C. Subramaniam: It is a State
subject. I am not prepared to accept
the insinuation that the State legis-
latures have passed laws which are
oppressive to the people.

o farfa fw - ol w47 ST R
aaman fif go wza § gqwT for &
F@ 31 T @™ Wi 1 1052, A
ga R iavgnag g Efmafiar
IARA AEAT A€ & | & I AT AMRATE
fe fa1fracicq A Fama 93 & A7 ==
SErdi # I A e s g fE Ay
g &1 FTg TAM ?

Shri C. Subramaniam: It is with
reference to this question whether
some States propose to establish land
management and development
schemes that I have got to get infor-
mation from the State Governments.
Only two States have replied, and I
am awaiting the replies from the
other States.

Shrj Bibhutj Mishra: 1 want to
know what are the suggestions

Shri C. Subramaniam: When the
information is available, I shall place
it before the House.

Comprehensive Programime of Soil
Survey

Shri D. C, Sharma:

Shri Vishwa Nath Pandey:

Shri Yudhvir Singh:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Kachhavaiya:

+
[ Shri Rameshwar Tantla:

|
|
'uss,l
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| Shri Jagdev Singh Shri Rameshwar Tantla: The exact
Siddhanti: location js in the northern part of
Shri Rumeshwaranand: Bikaner district,

Will the Minister of Food and Agri-
culture be pleased to state: it ggaix oy - famg 7Y Y A
(3) whether it is proposed to & X ¥ oF W fawia aga qwl

launh a comprehensive programme of ¥ g7 ¥ 77 W AT A 9ae wAw
soil survey for efficient use of soil ] 3 N o
and water management practices to Gk 2 amA iTI§ % &gqﬂaﬁ

increase the level of crop production JHA FT TEE G T aF T A

in the country; and #F aTg Agd O N aTe ggi 9T awey
(b) if so, the main features of the T @Y 74T &, 9 S ¥ AT /K

programme and the expenditure in- . ﬁ'

volved therein? VT:? ﬁ P bl ’Tié' I;FJ;T e qg

| qF 1HIT AT ! qATET

The Deputy Minister in the Minis- . @ ¥

try of Food and Agriculture (Shri  J/9edT, §9M@ 7 gfi=st 397 939

Shahnawaz Khan): (a) Yes. ¥ g EARTMIAT AT AT AR
(b) The programme envisages com- F FHTIO Tga wfire 3} LES L Eakid

prehensive soil survey of the country FHF FE I A9 FRA P
both by the Central and State Or- & E %
ganisations in a phased manner giving . ~

priority to areas covered by Intensive off sgTaTE @t g i 39 0w

Agricultura]  District  Programme, JA ENIT | Tg WY UF aga 9§ qAEAr

Intensive Agricultural Areas and T forar
River Valley Projects. Soil Survey fo @1 &= it "R”‘T ‘Iﬂ "

for irrigation suitability, and recla- FY STUAT |

mation works will also be taken up.

A provision of Rs. 4 crores is pro- wiwTT AT - .
posed to be made in the Fourth Five st R LUl
Year Plan for this purpose. ‘T@EU 3 =gr f& ofr samn o

# oo w7 @@ g 5 awedw ®

Shri Rameshwar Tantia: There is . W‘ E T
a vast piece of land in the northern Saage ofear § agt 2500 AdEHy
part of Rajasthan which is not culti- T FTATAT A T 378

vated on account of its peculiar soil. .~ !
May [ know whether Government FRIA 37X N 13 FHFTR@E

have surveyed it for the purpose of IR FH A FL R E 1 TAIFHA
cultivation? A T T FTOT§ W QT Ao

Shrl Shahnawaz Khan: No, Sir. 1  a913 a1 @i 74 § ?
do not think any survey has been
done. oft sgaTe @ TP TP FC §F
Shri Rameshwar Tantia: May I T% % NFHFTRE T 140 F

know whether the Government pro- L e N

pose to evolve any special crop pat- Faa T #T a"fT'T W gl ‘;[‘FT 2

tern to utilise this land for produc- AT 39 &F FI7 ofrer dza @ §

31‘,: rg::::ss,es and, if not, what are § @z Ttz T Fe-rer e
Shri Shabnawaz Khan: If my hon. mﬁ?a ikl *B?ﬁ 3 g =i agt

friend would let me know the exact qx qifar &7 37 &, o fawer 23 &

location of the plot, I shall make q 3§ O & serr .

enquiries from the State Govern- ..

ment. TIAHE FT FW ¢ |
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= iR TS A L T 37 @2
FAXY 24 TR A § | T6 qQ@ FTIAAT
T i w7 &7

weqw WA ; FET AT FW g qE
fagre T AT @A fF 7 g T g

Mo amaTm - 3794 @
AR AT 13N FWFTCW@WE, 24
A FT 7@ § 1 Aw T ww fEw A
feaqr & 7

oW WRAT . ' TadHe Fl
Ffed

st gON 9 HTATT : FYTAFR B
fagiawi 1 Em g4 TEA § AT FAW-
e e ®vAar SreAT § faa & aaa
T A YT qF AT GAT TATET AT A
{5 weri T o T A1 €, 79/ g
37 BY gehaT & g7 AEY 21 AT € 41 fw
waw & farg ag guan fag & awdr
g7

it agAE @i 3 faa feadde
ol 2 71T agi UET F9aT FTEHT H)
2 AT TE G SRt aT FW AV WY @
G|

=it wndy fag gt e
1964 FY J1¢ W AV gAY I8 AT 9T IF
¥ faw & 7 faardr o faurd 541 &1
@197 | 37 1 ITALHA FA Y faam )
1964 TR ¥ 97 FT I FA &Y fAar
¢ | § 7R ¥ a7 wear § i ag ot
qarrY § 1@ F1 39 ®7 7 3F fRar srgar
fr zar fadl &%, T4 wEWA) %
T faqw *& I FeA A R 7

fy g ot ;- T@ FT FaOE
9 Y q9T AW, qF § FY 707 I 7
Shri Basappa: May I know whe-

ther the Government is recommend-
ing to the State Governments any
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suggestion about soil conservation to
make it more efficient?

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
It is with reference to this programme
of soil conservation which will have
to be taken on a countrywide basis,
that we sre trying to draw up a pro-
gramme of soil survey. After that,
the soil conservation programme also
will have to be taken up on the basis
of the soil survey.

Shri D. J. Naik: May I know whe-
ther a complete gsurvey has been
made of the ravines of Mahi and the
ravines of Chambal ang if so, what
steps have been taken to utilise those
Jands?

Shri Shahnawaz Khan: No com-
prehensive survey as such has been
made, but 3 rough survey has been
made.

Dr, Sarofini Mahishi: Is it a fact
that the productivity of the soil in
our country has not increased on
account of use of fertilisers not in
keeping with the nature of the soil
and if so, what specific measures are
being taken by Government in this
direction?

Shri Shahnawaz Khan: We are set-
ting up soil testing laboratories to
make a more efficient use of
fertilisers.

Reclamation of Land in Chambal
Ravines

*1157. Shri Harl Vishnu Kamath:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Madhya Pradesh have asked for
financial aid for executing the work
of reclamation of land in the Cham-
bal ravines region;

(b) whether the said project will
yield lakhs of acres of land for agri-
cultural production and will also be
helpful in eliminating the dacoity
menace in that area; .
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(c¢) the quantum and kind of aid
asked for by the Government of
Madhya Pradesh; and

(d) the decision of the Union Gov-
ernment thereon?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (d). No
recent request for aid has been re-
ceived. But a pilot project for
reclamation of 5000 acres at a cost of
Rs, 2246 lakhs was approved last
year. Another project for reclama-
tion of 16,000 acres at a cost of
Rs. 53:54 )akhs receiveq earlier has
not yet been approved as the State
Government has not furnished the
additional information required for
its gcrutiny. The Central ajd for
such schemes consists of loan to
cover 50 per cent of the cost and
grant to cover 25 per cent, the re-
maining 25 per cent being sanctioned
as a grant by the State Government.

These projects are not likely to
help in eliminating the dacoit menace
as the deeper ravines cannot be

reclaimed economically for agricul-
ture.
Shri Harli Vishnu Kamath: 1If I

heard him aright,
recent request for aid had been
received. Is he in a position to tell
the House whether any requests, not
so recent, were received, two, three
or more years ago, and if so, the
details thereof, and the progress of
the pilot project so far launched?

Shri Shahnawaz Khan: As I said,
two pilot projects were proposed by
the State Government. The first one
covering an area of approximately
5000 acres has been sanctioned and it
is in progress, Regarding the other
one, we are awaiting additional in-
formation. The progress of the first
one so far is that out of 5000 acres,
we have done roughly about 2000
acregs.

Shri Hari Vishmu Kamath: I am
sorry to say that the answer is a
masterpiece of evasion. The first
part of my question has not been
answered at all, and the seconq has

he said that no
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been evaded. The first part of the
question was whether requests for aid
not so recent—I do not know what
the definition of ‘recent’ is; 1, 2 or 3
years—were received, May I know
when were the requests for bigger
aid received, and what is the actual
progress up-to-date, of the pilot pro-
jects launched so far? I do not want
the paper sanction, but I want to
know the progress in execution,

Mr. Speaker: He said, out of 5000
acres, 2000 acres have been done.

Shri Shahnawaz Khan: Yes, Sir;
regarding the first project, the
achievement upto December 1964 is
2109 acres.

Shri Harj Vishnu Kamath: s it a
fact that the Madhya Pradesh Gov-
ernment at some time or other pro-
posed that the Central Government
do ask for aid on a large scale, I
mean aid by way of loan, from either
the World Bank or the International
Monetary Fund for this big project,
because it will pnot merely contribute to
increase in cultivable land in Madhya
Pradesh, but also, if it is carried out
efficiently, the dacoity menace might
be eliminated? If so, when was this
proposal made by the Madhya Par-
desh Government, and what is the
reaction of the Central Government
thereto?

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
To my knowledge, there has been no
proposal that we should ask for loan
either from the World Bank or any
other organisation. As far as ravine
reclamation is concerned, we have
taken it up with the Governments of
MP, UP and Rajasthan, because {%
concerns all the 3 States. Recently
in my discussions with the MP Gov-
ernment, I made a suggestion whether
we could not have a corporation
to tackle this ravine reclamation
because three State Governments are
involved. The three State Govern-
ments are having consultations now.
I have not yet received a positive
reply from the State Governments.
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Shri Daji: Sir, the reply given by
the hon. Deputy Minister is not cor-
rect. It may not directly help in the
eradication of the dacoit menace in
that area, but it will help in the
general economic uplift of the people
of that area which will in turn reduce
the dacoit menace. In view of the
fact that the dacoit menace is a very
serious matter, will the Central Gov-
ernment take the initiative in the
matter and see that this matter which
has been promised to us for the last
two years is settled early and re-
clamation is done sooner and faster
than having only 2100 acres ?

Shri C, Subramaniam: Sir, [ have
taken the initiative already. As I
have mentioned, I have put forward
thig suggestion to the three State
Governments and they are in consul-
tation now,

Shri U. M. Trivedi: Sir, the ques.
tion of reclamation of ravines is not
connected only with the dacoit
menace but it is also a scheme which
has been taken up by the Rehabili-
tation Ministry. It also comes under
a scheme which has been taken up
by the Food Ministry for the specific
purpose of having a greater acreage
because the soil s very fertile. In
view of all these three problems
which can be solved by reclaiming
thig land, is it not a fact that the
Madhya Pradesh Government has
very recently with my signature sent
a letter to the Union Government say-
ing that this reclamation work must
proceed ecarly and sufficient funds
must be made available for the pur-
pose of getting this land reclaimed?
May I know how long the Govern-
ment is going to sit over this work of
reclamation of this land with this
slow progress of 2100 acres only?

Shri C. Subramaniam: Govern-
ment gre aware of all these factors
which the hon. Member has mentioned.
That is why we wanted to take it up
in a comprehensive way. I have not
received any letter from the Madhya
Pradesh Government. But I have
received a letter from the U.P. Gov-
ernment passing on a copy of a letter
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written by the Chief Minister, of
Madhya Pradesh to the Chief Minis-
ter of U.P. in this connection.

Shri Radhelal Vyas: In view of
the very difficult position and living
conditions obtaining in the ravine
areas and the dacoit menace there,
may I know how much time the for-
mation of this corporation will take
and how much money is to be madc
available to it to carry on its func-
tions? May I also know what are
the chief features of this scheme?

Shri C. Subramaniam: This is still
in a preliminary stage. Because
three State Governments are involved
and regions in three States are in-
volved, T have put forward this sug-
gestion. They have not yet given me
a final reply. Once a reply is given,
we shal] try to make available what-
ever resources are necessary during
the Fourth Plan for this purpose,

Shri 8. N. Chaturvedi: May 1 know
why this question which has been
mooted more than 15 years back has
been pending decision for so long a
time? Is the Government aware that
the area of ravines is fast expanding
and in the absence of any checks or
any efforts to reclaim it, it will pro-
bably reduce most of the other areas
also to this ravine state; if so, may I
know what action Government pro-
pose to take in order to expedite this
work?

Shri C. Subramaniam: T thouy'!t 1
gave some answer indicating the
approach we are making with regard
to expediting this matter, I am
hoping that the three State Gov-
ernments concerned will come to an
agreement. If they agree, it is ali
right. Otherwise we will have to take
action with regard to each State. But
first T should get an answer with re-
gard to the proposal I have put for-
ward,

ot g v wwaAw davew W
frw F79 ®T I g ATwer ¥
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Shri Shivaji Rao S. Deshmukh: May
1 know whether we follow a definite
national policy for reclamation of
agricultural lands from the Chambal
and Mahj ravines, from khar lands
in Maharashtra and from marshy and
salt lands in the Punjab; if so, what
is our phased programme in that re-
gard?

Shri Shahnawaz Khan: We await
recommendations of the State Govern-
ments. When any specific plans or
projects are put up, those are scru-
tinised and those that are considered
feasible are sanctioned.

Shri Shivaji Rao S. Deshmukh: I
asked as to what is our national policy
and not about the State Govern-
ments’ request.

Mr. Speaker: That is too big an

area that he covers.
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System of taking Demurrage from
Traders at Ports

*1154. Shri Sidheshwar Prasad: Will
the Minister of Transport be pleased
to state:

(a) whether it is fact that there is
no system of taking demurrage ad-
vance from the traders except in the
Madras Port;

(b) whether rate of demurrage dif-
fers from port to port; and

(¢) it so, the steps being taken to
bring about uniformity in this regard?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) There is no system of recovery of
demurrage advance from the trade in
the ports of Bombay, Vishakhapatnam
and Mormugao. In other ports faci-
lities to the extent indicated below are
available:—

Calcutta.—All siding holders pro-
vided with facilities for loading and
un-loading wagons have to deposit a
security towards the payment of de-
murrage and siding charges that may
accrue from time to time.

Madras.—Advance  deposits are
taken for any demurrage that may
accrue in respect of railway wagons
in case loading or unloading is not
completed within the free time.

Cochin.—Importers and traders can
pay deposits for demurrage in ad-
vance if they so desire, even before
the goods are ‘“Out of Customs
Charges”.

Kandla—Adequate advance depo-
sits for wharfage demurrage and other
port charges are to be made as re-
quired by the Port Authorities from
time to time and flnal adjustment is
effected after delivery or shipment of
the cargo is completed.

(b) Yes, Sir.
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(c) No such steps are contemplated.
The rates of demurrage depend on
local conditions, e.g. the storage space
available, the expenditure incurred
on the storage accommodation pro-
vided, the extent of congestion pre-
vailing, etc.

Cadre of Panchayat Secretaries

*1155, Shri Shree Narayan Das:
Will the Minister of Community Me-
velopment and Cooperation be pleas-
ed to state:

(a) whether it is a fact that the
Planning Commission has - suggested
that a new cadre of Panchayat Secre-
taries be constituted;

(b) if so, the important features of
the scheme; and

(c) whether any new functions are
to be performed by this new cadre in
the administration of the Panchayati
Daj?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B, S. Murthy):
(a) to (c). The Ministry has formu-
lated a scheme for strengthening the
cadre of panchayat secretaries. It
envisages the appointment of a quali-
fied and trained Secretary for a pan-
chayat comprising about 3,000 popu-
lation. This Secretary is to look after
the secretarial, accounting and deve-
lopmental aspects of the work of the
village panchayat.

This
the Planning Commission and
National Development Council on
Agriculture and TIrrigation. It has
been circulated to State Governments
for comments.

Scheme was considered Dby
the

Construction of Warehouse
“1156 S 8hri Kindar Lal:
"\ Shri Vishwa Nath Pandey:
Wiil the Minister of Food and Agri-
culture be pleased to state:

(a) the total number of warehouses
constructed by the Central Govern-
ment or with the aid given by the
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Central Government throughout the
country till the 15th April, 1965;

(b) if so, the total amount of cx-
penditure incurred on this scheme;
and

(c) the facilities given by the waic-
houses to the depositors?

The Minister of Food and Agricui-
ture (Shri C. Subramaniam): (a) and
(b). The Central Government does
not construct warehouses directly.
Warehouses are constructed by the
Central Warehousing Corporation and
the State Warehousing Corporations
established under the Warehousing
Corporations Act, 1962. Assistance is
provided by the Central Government
by way of share capital and loans to
the Central Warehousing Corporatioit
The Central Warehousing Corpora-
tion. The Central Warehousing Cor-
poration is one of the shareholders of
each State Warehousing Corporation.
The Ccn'ral  Warehousing  Cor-
poration has constructed warehouses
at 25 centres with a total storage
capacity of 1,06,065 tons and the ex-
penditure incurred is Rs. 1'6 crorcs.
The 14 State Warehousing Corpora-
tions have constructed warehousces.
upto 31st December 1964, at 78 ccn-
tres with a total storage capacity of
1,26,529 tons. The total expenditure
incurred on these godowns ig Rs. 1'8%
crores. :

(¢) The warehouses provide scien-
tific storage facilities, cheaper bank
credit against warehouse receipts and
better holding power to the deponsi-
tors.
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World Food Programme

*1159. Shrimati Renuka Barkatakl:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Committee of the World Food Pro-
gramme has approved a 1} million
food programme for India; and

(b) if so, the main projects under
the programme?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Yes.

(b) A statement is placed on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT- 4337/65].

Separate Ministry for Tourism

*1160. Shri Ram Harkh Yadav:
‘Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that Gov-
ernment have been approached to
create a separate independent Minis-
try for the promotion of Tourism in
India; and

(b) if so, the reaction of Govern-
ment thereto?

The Depuly Minister in the Minis-
try of Transport (Shri Mohiuddin):
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(a) Yes Sir. A proposal was made
in 1963 to the Ad Ho: Committee on
Tourism that a separate Ministry for
Tourism may be set up.

(b) This proposal was considered by
the Ad Hoc Committee on Tourism
but was not includeq in their recom-
mendations to Government as it was
not considered feasible.

Advocates Act

*1161. Shri Raghunath Singh: Wil
the Minister of Law be pleased to
state:

(a) whether the Advocates Act of
India is being extended to Jammu and
Kashmir State on the recommendation
of the Government of that State; and

(b) if so, from what date?

The Minister of Law and Social
Security (Shri A, K. Sen): (a) and
(b). The State Government of Jammu
and Kashmir have recommended the
extension of the Advocates Act to
Jammu and Kashmir State and the
matter is under examination.
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Publication of Central and State Aets:

Shri Yashpal Singh:
[ Shri D, N. Tiwary:
s1168, J Sbrl Hem Raj:
’ Shri M. L. Dwivedi:
Shri S. C. Samaata:
Shri Vishwa Nath Pandey:

Will the Minister of Law be pleas-
ed to state:

(a) whether a conference of Law
Secretaries of the various States was
held to consider the Zuestion of pub-
lication of Centra] Actg in regional
languages and State Acts in Hindi;

(b) if so, the decision taken there-
at; and

(c) the action being taken to im-

plement them? .
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The Minister of Law and Social
Security (Shri A. K. Sen): (a) w0
(¢). A conference of the represcnta-
tives of State Governments was held
on the 15th and 16th January, 1965
mainly to discuss the agency to be
employed for translation of Central
Acts into regional languages other
than Hindi and translation of State
Acts which are in languages other
than Hindi, into Hindi. The discus-
sions were exploratory and no final
decisions were taken. The consen-
sus of opinion among the representa-
tives of the State Governments was
that the translation of Central Acts
in regional languages should be under-
taken by the State Governments them-
selves but that they should be given
financial assistance for undertaking
this work. The matter is still under
consideration in consultation with the
State Governments.
Councils for Co-ordination of Agri-
cultural Research

*1164, Shri P, R. Chakraverti: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Union Government
have suggested setting up of councils
to co-ordinate agricultural research
at the State level, drawing up pro-
grammes suited to the different soil
climate regions;

(b) whether the State units are ex-
pected to concentrate on applied re-
search for areas with distinct fea-
tures, referring problems of funda-
mental research to Central Institutes;
and

give
incen-

(c) the provision made to
agricultural scientists proper
tives?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
and (b). Yes.

(c) The following incentive schemes
have been put into operation:—

(i) Grant of advance increments

and merit promotions to de-

. serving members of the staff
of Central Institutes
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(ii) Award of prizes for outstand-
ing contributions in the field
of design and improvement
of agricultural implements.

(iii) Financial assistance to re-
tired scientists to enable them
to continue research.

(iv) Award of Rafi Ahmed Kidwai
Memorial prize for outstand-
ing research work in 11 agri-
cultural disciplines.

The question of upward revision of
pay scales of agricultural scientists &
institution of National Professorship
& Emeritus Scientists is under consi-
deration of the Government.

Food Storage Capacity

*1165. Shri D. C. Sharma: Wil| the
Minister of Food and Agriculture be
pleased to state:

(a) whether Australia has promised
to help India in building food storage
capacity and to give technical and
other assistance to the Food Corpora-
tion of India for the same; and

(b) if so, the broad outline there-
of?

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): (a)
and (b). The possibility of technical
collaboration between Food Corpora-
tion of India and the Australian
Wheat Board appears to be bright.
But no detailed discussion: have heen
hele

Indian Seamen

*1166, Shri P. R. Chakraverti: Wil
the Minister of Transport be pleased
to state:

(a) whether it js a fact that the
Indian Seamen, employed with various
shipping companies, are discriminated
against not merely in the matter of
wages but also in the matter of food,
by the employers, mostly European;

(b) whether any scheme of bonus
is made applicable to those seamen:
and

(c) how far the working hours of
Indian seamen compare with their
European counterparts?
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The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) There is no discrimination as such
against Indian seamen in the matter
of food, wages, hours of work, by
foreign employers since Indian sea-
men are

(i) paid wages for service on both
Indian and foreign ships, in
accordance with the National
Maritime Board (India)
Agreement and the rates of
pay for British seamen are
not suo-motu applicable to
them; nor is a comparision
with those rates strictly ten-
able; and

they are supplied with provi-
sions in accordance with the
scale laid down in the Indian
articles of agreement.

(ii)

(b) Except that the Scindia Steam
Navigation Co. have a Scheme of
bonus for Home Trade Seamen in
their permanent employ, there is
no Bonus scheme applicable to Indian
seamen.

(c) The hours of work for Indan
seamen are as prescribed by the
National Maritime Board, India where-
as the hours of work for British sea-
men which are more favourable, are
as covered by the Maritime Board
agreement in UK., They compare as
follows:—

British Seamen:

8 hours in 24 hrs. (Midnight to Mid-
night) Monday to Friday.

4 hours on Saturday before 12 noon.

Indian Seamen:
(i) Deck & Engine Room Crew
‘Watchkeepers—
53 hours per week,
Day workers—
47 hours per week.
(ii) Saloon Crew
Cargo vessels—
56 bours per week.
Passenger ships
59% hours per week.

1279¢

Australian method of Wheat
Production
Shri Yashpa! Singh:
*1167. { Shri Bhagwat Jha Azad:
Shri Priya Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether he visited Australia in
April, 19685 to study the production
methods of wheat in that country;

(b) if so, the impression formed by
him; and

(¢) whether some techniques
proposed to be applied in India?

are

The Minister of Food and Agricul-
ture (Shri C. Subramaniar): (a) to
(¢). I visited Australia at the Tnvita-
tion of the Government of the Com-
monwealth of Australia. I met with
leading personalities in Government
and visited inter alia, some of their
farms and their storage and proccs-
sing installations. The purpose of the
visit was not to study their method
of production of wheat. But, the Gov-
ernment of Australia have ualrecady
shown their willingness to shara with
ug and are sharing their technical ex-
perience in the fleldg of agriculture,
animal husbandry etc. These techni-
cal exchanges will continue,

Jute Cultivation

2976. Shri Himatsingka: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any package
programme for jute cultivation; and

(b) if so, the progress made in this
connection?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. This pro-
gramme has been sanctioned for five
selected districts, three in West Bengal
and two in Bihar.

(b) The concerned State, Govern-
ments are taking necessary steps (o
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implement the programme from the

current jute sowing season. 1 2 3
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Karivanoore Basin Scheme

2984. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the implementation of
Karivanoore Basin Scheme (Kerala)
is being delayed;

(b) the progress made in “Kulla-
mangalam Cut” of the said scheme;

(c¢) whether Government are aware
that the paddy cultivation in the
areg is considerably lost;
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(d) if so, the loss for the last season;
and

(e) the measures Government pro-
pose to take to speed up this work?

The Deputy Minister in the Minis-

try of Food ang Agriculture (Shri
Shahnawaz Khan): (a) to (e). The
required information is being col-

lected from the Siate Government and
will be placed on the Table of the
Sabha as soon as it is received from
them.

Over-Bridge in Canannore

2985. Shri A. K. Gopalan: Will the
Minister of Transport be pleased to
state:

(a) whether Government are aware
that much inconvenience is caused to
the public due to the lack of an over-
bridge in Canannore, Kerala;

(b) whether Government of Kerala
and the public have made representa-
tions in this matter; and

(¢) if so, the steps taken in this
regard?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). The proposed over-bridge
in Canannore is essentially a State
Scheme. The Government of Kerala
are, therefore, primarily concerned in
the matter. They are aware of the
inconvenience caused by the absence
of the over-bridge in question and
propose to include this project in
their Fourth Five-Year Plan. While
the approach roads would be cons-
tructed by the State Government, the
Railway Authorities concerned would
design and construct the over-bridge.

Mangalore Airport

2986. Shri A, K. Gopalan: Will the
Minister of Civil Aviation be pleased
to state:

(a) .whether Government propose to
expand the Mangalore Airport to
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make it suitable for Viscounts and
Caravelles;

(b) if so, the amount sanctioned for
this purpose; and

(¢) when the work will be com-

pleted?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (c¢). The
question of development of Mangalore
aerodrome to make it suitable for ope-
ration by heavier aircraft is under
examination.

Alwaye-Ernakulam Pipeline Road

2987. Shri A. K. Gopalan: Will the
Minister _of Transport be pleased to
state:

(a) the progress made in the cons-
truction of Alwaye-Ernakulam pipe-
line road; and

(b) when it is likely to be com-
pleted? :

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). The Alwaye-Ernakulam
Pipeline Road Scheme is a State Pro-
ject. The Government of Kerala
are, therefore, primarily concerned in
the matter. Presumably the Mem-
ber is referring to the question of
improving the existing Alwaye-
Ernakulam water pipe line road for
public use. The improvement is
estimated to cost about Rs. 11 lakhs
and the State Government are con-
sidering the inclusion of this work in
their Fourth Five-Year Plan,

Rate-Charts of Scooters

2988. Shrimati Ramdulari Sinha:
Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that in
most cases the rate-charts of the
Scooters plying in Delhi are not
easily legible due to shady glass panes
with which rate-cards are covered;
and

(b) whether the scooter drivers are

permitted to levy extra chargeg for
the package, and if so, at what rate?
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The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No such complaint has been re-
ceived by the Directorate of Trans-
port, Delhi, but instructions have
been issued by the Delhi Transport
Department that this item should be
checked in each vehicle for fixation
of the chart under a clean glass.

(b) Yes. It the total weight and
volume of packages exceed 10 kilo-
grams and 40 cm, x 30 cm, respec-
tively, a charge of 10 paise may be
recovered for all the articles together.

Fmployees of Kerala Transport
Corporation

2989 f Shri A. V. Raghavan:
"7 . Shri Pottekkatt:

Will the Minister of Transport be
plcased to state:

(a) whether the benefits of section
27 of the Motor Transport Workers
Act, 1961 has been granted to tem-
porary workers by the Kerala Trans-
port Corporation;

(b) the number of temporary wor-
kers employed in the Corporation;
and

(¢) the steps taken to confirm them
in regular posts?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) Yes.

"(b) 681 workers are employed on
daily wages.

(¢) The daily rated employees are
being confirmed against regular posts
as and when vacancies arise.

Catering Facilities for Road Tramsport
Passengers, Kerala

J Shri A. V, Raghavan:
. "\ Shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the steps taken by the Kerala
Road Transport Corporation to pro-

vide better food to long distance
passengers at important stations;

(b) whether in view of the lack of
facilities at existing stations, stops
will be provided at places where good
restaurant facilities are available;

(c) the number of catering estab-
lishments run by the Corporation;
and

(d) the catering facilities afforded
to the long distance passengers at
present?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) The Kerala State Road Transport
Corporation is already running (de-
partmental) canteens at Trichur,
Quilon and Alleppey. These restau-
rants are located near the bus
stations,

(b) Bus stops for long-distance
passenger services have already been
provided at places where good res-
taurant facilities are available.

(c) Three.

(d) Meals and light refreshments
are available to passengers at control-
led prices in the canteens run by the
Keralg State Road Transport Cor-
poration,

Tourist Centres in Malabar Region of
Kerala

2991. Shri S. K Pottekkatt: Will
the Minister of Transport be pleased
to state:

(a) whether there is any proposal
to develop a few tourist centres in
the Malabar region of Kerala;

(b) if so, the names of places likc-
ly to be developed; and

(c) the names of existing tourist
centres in the above region?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No, Sir.

(b) The question does not grise.
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(c) Cannanore and Kozhikode are
the only two important tourist cen-
tres.

Koal Adivasis of UP.

f‘ Sbrimati Savitri Nigam:
2908 Shri P. C. Borooah:
) Shri Vishwa Nath Pandey:
Shri Bishwanath Roy:

Will the Minister of Social Secu-
rity be pleased to state whether Gov-
ernment are aware that the Koal Adi-
vasis of UP. (Banda) have not been
included in the list of Schedule Tribes
in spite of the several representations
regarding the pathetic conditions of
Koals in Banda and other areas in
Bundelkhand?

The Deputy Minister in the De-
partment of Social Securify (Shrimati
Chandrasekhar): There is at present
no community treated as Scheduled
Tribe in Uttar Pradesh. However
certain proposals have been received
from the Government of Uttar Pra-
desh in connection with the general
question of revision of lists of Sche-
duled Castes and Scheduled Tribes
which are now under examination,

New Variety of Wheat

994 J Shrimati Savitri Nigam:
*\ Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No. 421 on the 8th December, 1964
and state whether the new variety of
wheat named N.P. 836 is going to be
multiplied in all the Government
farms which are in wheat-growing
area?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The variety N.P.
836 does not do well in all wheat areas.
It performs well only in parts of Bihar,
Orissa, West Bengal and Eastern
Uttar Pradesh and is being multi-
plied dt several places in these areas.
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( Shrimati Savitrl Nigam:
Shri P. R, Chakraverti:
* 7] Shri P. C. Borooah:
| Shrl K. N. Tiwary:

Will the Minister of Food and Agri-
oulture be pleased to state:

(a) whether he had declared at
Coimbatore thai scientists and the
technicians must be relieved from the
fetters of administrative rules; and

been

(b) whether any action has
taken on his suggestion?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) The matter is under active con-
sideration. Pending any formal steps,
every effort is being made to see that
rules and procedure do not impede
the work of the scientists and techni-
ciang,

12802

Procurement of Foodgrains
(Shri Daljit Singh:
2997 Shri Bibhuti Mishra:
") Shri K. N. Tiwary:
[ Shri Kishen Pattnayak:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of foodgrains pro-
cured by Government during 1964-65
and 1965-66 so far;

(b) the quantity of foodgrains sold
during the same period, and

(c) the net loss or profit made by
Government as a result of these tran-
sactions?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The quantity of
foodgrains procured by the Govern-
ment of India from internal and ex-
ternal sources were:

1964-65 7782 lakh tonnes
1965-66 . 6+80 lakh tonnes
(1-4-65 to 24-4-65)

(b) 1964-65 81-69 lakh tonnes
1965-66 Information not yet

available.

(c) Trading loss incurred by the
Government of India during 1964-65
is roughly estimated at Rs. 81.90
crores. The accounts for 1964-65
have not yet been finalised. It is too
early to give even a rough estimate
of the trading results of 1965-66.

Scholarships to S.C. and S.T.
Students

( Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that the
amount of scholarship for a prematric
student belonging to the Scheduled
Castes and Scheduled Tribes has re-
mained constant at Rs. 27 a® month

2998.
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since the inception of the scheme in
1951;

(b) if so, whether it is proposed to
revise it in view of the rise in the
cost of living; and

(c) when a decision will be taken
in the matter?

The Deputy Minister in the De-
‘partment of Social Security (Shrimati
Chandrasekhar): (a) to (c). The
rate of scholarship of Rs. 27 per
month to students belonging to Sche-
duled Castes and Scheduled Tribes re-
lates to post-matric and not pre-
matric stage. This rate has since
been revised and it varies from State
to State, depending upon the course
of studies,

Revision of Lists of S.C. and 8.T.

2999, J Shri Siddiah:

\ Shri Yashpal Singh:

Will the Minister of Social Security
be pleased to refer to the reply given
to Unstarred Question No, 1676 on
the 22nd December, 1964 regarding
the revision of the List of Scheduled
Castes and Scheduled Tribes and
ctate:

(a) whether the examination of the
;ists has since been finalised; and

(b) it so, the details thereof?

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): (a) The revision of
lists of Scheduled Castes and Sche-
duled Tribes is still under considera-
tion and it is hoped that decisions will
be taken in the near future.

(b) Does not arise,

Decline in Production of Lac
S Shri Ramachandra Ulaka:
\ Shri Dhuleshwar Meena:

" Will the Minister of Food and Agri-
culture..be pleased to state:

3000.
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(a) whether it is a fact that there
is considerable decline in the produc-
tion of lac in the lac growing areas;

(b) if so, the reasons therefor; and

(c) the action taken by Government
in this regard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. Pro-
duction of lac in the country has dec-
lined in recent years,

(b) The decline has been mostly
due to the following factors:

(i) Exports of lac have register-
ed a fall to the extent of 25
per cent compared to the
levels prevailing in the years
prior to 1961-62.

(ii) Bumper crop in the country
in 1960 and in Thailand in
1981 coupled with a reduction
in off-take by consuming
countries accounted for a
sizeable surplus of lac in the
producing  countries, viz.,
India and Thailand,

(iii) The cumulative effect of the
above two factors gradually
pushed down the prices of
sticklac in the country to such
low levels in 1963 that it be-
came uneconomic to growers
even to harvest the crop.
There was left no incentive
to the growers who gave up
the cultivation of lac. As a
result of this, the crop pro-
duction in 1964-65 in lac
growing areas suffered con-
siderably. '

(c) The following steps were taken
by Government to arrest the decline
in prices and thus enable the growers
to take renewed interest in growing
and collecting lac:—

(i) The trade was encouraged to
form into an Association and
was assisted in voluntarily
enforcing a system of mini-
mum export prices for all
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grades of lac with effect from
June, 1958.

(ii) The State Trading Corpora-
tion Ltd. was entrusted with
the task of operating a buffer
stock of seedlac to bestow
direct benefits to the grower
and small manufacturers in
1862,

(iii) The concerned State Govern-
ments were advised to set up
a co-operative agency in each
State to purchase sticklac
from  growers direct at
reasonable prices and get the
same converted into seedlac
at a central processing unit
which was set up at the
Indian Lac Research Institute
and for its subsequent sale
to the State Trading Corpora-
tion.

{iv) An intensive publicity cam-
paign was conducted in Octo-
‘ber, 1064, by the Shellac Ex-
port Promotion -Council in
co-operation with the Indian
Lac Cess Committee to en-
courage cultivators not to
harvest imniature ‘ari’ lac,
preserve broodlac and thus
keep up continuity in produc-

tion of lac. A further round
will be conducted in April,
1865.

Crushing of Sugar Cane in States
J Shri Ramachandra Ulaka:
\ Shri Phuleshwar Meena:

Will the Minister of Food and Agri-
culture be pleased to state:

3e01.

(a) the latest position with regard
to crushing of sugar cane in various
States;

(b) whether all the standing sugar
cane would be crushed by the mills
or otherwise in all the States; and

(c) if so, the details thereof?

The Depuaty Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Quantity of cane

565 (Ai) LSD—3.
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from 1st November, 1964 to 15th
April, 1965 is as follows:

State (Quantity
in‘000’
tonnes)

Uttar Pradesh 12,358
Bihar 3,693
Punjab . 1,119
West Bengal . 128
Assam . . 65
Orissa . . 97
Madhya Pradehs 421
Rajasthan . 104
Maharashtra . 4,947
Gujarat . . 334
Andhra . . . 2,793
Madras . . . 1,357
Mysore . . 1,260
Kerala . . . 150
Pondicherry . . 123
All India 28,949

(b) and (c¢). It is hoped that all

sugarcane available to sugar factories
will be crushed by them before they
close crushing operations for 1964-66
season.

Cottage Industries in Orissa

2002, Shri Rama Chandra Mallick:
Will the Minister of Social Security
be pleased to state: ’

(a) whether any Cottage industr-
ies under the administrative control
of his Ministry regarding khadi and
village industries and handicrafts
have been organised for the benetit of
the people belonging to Backward
Classes of Orissa during 1964-65; and

(b) if so, the total amount given so
far, during the aforesaid period and
the details thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes.

(b) The financia] assistance sanc-
tioned for the development ot Khadi
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and Village Industries in Orissa dur-
ing 1964-65 for the benefit of back-
ward class people is as under:

Name of scheme Amout
sanctioned
e e R
1. Grants to Targur Industries,
Trainig of Scheduled Tribes
candidates and giving sub-
sidies for Cottages Industries. 1,00,000
2. Training of Schedued Castes
candidates in different crafts
and subsidies to beneficiuries
for Cottage Industries. 1.02.000
3. Training of spinners
(a) Stipend 28,000
(b) Tution fee 57,600
(¢) Depreciation grant. 3,840
4. Development of work-sheds 10,000*
5. Development of Handicrafts . 5,52,0007

*Rs. 5,000 as loan and Rs. 5,000 as grant.

This represents the provision made in
their Budget Estimates by the Orissa Govern-
ment for the development of handicrafts in
the whole State. How much of this provision
benefited the backward classes is not known.

Bridge over Ganga at Patna

3088. Bhri P. R, Chakraverti: Will
the Minister of Transport be pleased
to state:

(a) whether Government have de-
cided to construct a road-bridge over
the Ganga at Patna;

(b) whether it is proposed to be
converted into a rail-cum-road bridge;

(c) whether the World Bank has
been approached for assistance for
this project; and

(d) whether the report of the pro-
ject has been finally drafted by the
Poona Hydraulic Research Station?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) The proposed road bridge over
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the Ganga, when constructed, would
fall on a State road. A decision in
regard to this project has, therefore,
to be taken by the Goverhment of
Bihar who are primarily concerned in
the matter.

(b) The State Government have not
made any reference for the conver-
sion of the proposed road bridge over
the Ganga at Patna into a rail-cum-
road bridge.

(c) No, Sir.

(d) The Hydraulic Rescarch
Station, Poona, is understood to be
still carrying out the model tests.

Uneconomic Sugar Factories

3004. Shri P. C. Borooah: Will lhe
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 479 on the
2nd March, 1965 and state:

(a) whether the Expert Commit-
tee on rehabilitation and modernisa-
tion of old and uneconomic sugar
factories has since submitted its re-
port;

(b) if so, the main
tions made therein; and

recommenda-

(c) if not, when the Committee js
expected to submit its report?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) No, Sir,

(b) Does no arise.

(¢) The Committee is expecled to
submit its report shortly.

Shortage of Oil Cake

3005. J Shri Subodh Hansda:
"7 Shri S. C. Samanta:

Will the Minister of Food and Agri-
cultute be pleased to state:

(a) whether it is a fact that the
shortage of oil cake in the country is
one of the reasons for low agricul-
tural output; and
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(b) if so, whether Government pro-
pose to ban the export of oil cake to
meet its acute shortage in the internal
market for home consumption?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The wuse of
oil cakes as manure is insignificant in
India because they are more expen-
sive than chemical fertilizers. It
would not be correct to say that
shortage of oil cakes is one of the
reasons for low agricultural output,

(b) There is no proposal at present
to ban the export of oil cakes.

Use of Tractors by U.P. Municipalities

[ Shri Subodh Hansda:
3006. { Shri M. L Dwivedi:
_Shri S: C. Samanta:

Will the Minister of Food and Agri-
cafture be pleased to state:

(a) whether it is a fact that a large
number of imported Russian tractors
intended for agriculture are being
used for carrying town garbage in
Lucknow and other U.P. towns;

(b) how these tractors have gone
in the hands of Municipalities and
Corporations; and

(c) whether steps would be taken
to stop such misuse of tractors by the
Municipalities and the Corporations?

The Deputy Minister in the
Ministry of Food and Agriculture
(Shri Shahnawaz Khan): (a) to
(¢). The imported Russian tractors
are released for sale only for agri-
cultural purposes. Transport of the
town refuse and night soil for com-
post making is considered to be an
agricultural purpose. Imported
Russian tractors are, therefore, re-
leased for sale to Municipalities,
which operate the town compost
scheme. Several such requests have
been received from the Municipalit-
jes in Uttar Pradesh and the import-
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Food Corporation of India

3007. Shri Sidheshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the steps taken by the Food
Corporation of India in the form of
subsidization of inputs needed for ex-
pansion of food production; and

(b) if so, in what form and the
nature thereof?

The Deputy Minister in the Minis-
try of Food ang Agriculture (8hri
D. R. Chavan): (a) No such scheme
has been formulated by the Food Cor-
poration of India so far.

(b) Does not arise.

Ticketless Travellers

J Shri Gulshan:
3008. - Shri P. H. Bheel:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether it is a fact that some
ticketless travellers were detected at
the Bangalore Airport in March, 1965;
and

(b) the total number of such per-
sons detected at various airports from

1st January, 1964 to 31st March,
19657
The Minister of Civil Aviation

(Shri Kanungo): (a) No, Sir.

(b) Two cases of persons travelling
without ticket were detected by
Indian Airlines during the period from
1-1-1964 to 31-3-1965.

Payment of Price of Sugarcane
f Shrimati Ramdulari Sinha:
7 Shri Inder J. Malhotra:

Wil] the Minister of Food and Agri-
culture be pleased to state:

3009.

(a) the quantum of money payable
by each sugar factory of Bihar in

ed tractors have been rel d to
them.

[ tion with the supply of cane to
factories in 1958-59 and F959-60 as
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extra cane price according to an
award given by a Committee consti-
tuted by Government;

(b) the time limit under which the
amount was payable by the factories;

(c¢) whether the said time limit has
already expired; and, if so, the steps
being taken to ensure payment quick-
ly; and

(d) the steps Government propos¢
10 take in case of the failure on the
part of the State Government to get
the terms of the award implemented
by the factories of Bihar?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) A statement indi-
cating the amount payable by each
sugar factory of Bihar during 1958-59
and 1959-60 seasons is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-4338/65].

(b) to (d). The Sugarcane (Addi-
tional) Price Fixation Authority is-
sued the awards on 28th December,
1964 and the amount was payable
within 30 days of issue of these
awards. However, the factories have
preferred appeals against the orders
of the authority in terms of sub-clause
(5) of clause 3-A of Sugarcane Con-
trol Order, 1955 and these are still un-
der consideration.

Co-operative Institutiong in States

010, J Shri Shree Narayan Das:
* \ Shri P. R. Chakraverti:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) the extent o which co-operative
institutions in various States were
able to enter grain market during
1964-65; and

(b) the incentives given by the
States and the centre in this regard?

The Deputy Minister in the Minis-
try of Coemmunity Development and
Co-operation (8hri B. 8. Murthy): (a)

MAY 4, 1965
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According to the latest information
co-operatives have handled foodgrains
worth about Rs. 54 crores during 9
months of the current co-operative
year i.e. from July, 1964 to March,
1965. State-wise details are given iu
the statement laid on the Table of the
House. [Placed in Library. See No.
L.T.-4339/65).

(b) (i) Under 3 new scheme of out-
right purchases of agricultural ‘ro-
duce by selected marketing co-opera-
tives, Government will contribute at
the rate of 2 per cent of the value of
outright purchases. This contribu-
tion will be available, subject to cer-
tain conditions, for writing off losscs
avising out of such (ransacuca:, Half
the cost of the contribution will be
met by Central Government, the
balance being provided by the con-
cerneqd State Governments.

(i1) Co-operative marketing societ-
ies selected for making outright pur-
chases of agricultural produce in-
cluding foodgrains will get additional
State Government contribution to
their share capital at the rate of
Rs, 25,000 per society. 75 per cent of
the additional contribution of share
capita] will be provided by the Cen-
\1¢. Government to tue Siztes

(iii) The National Co-operative De-
velopment Corporationy provides 100
per cent of the amount needed for the
establishment of co-operative rice mils
out of its own accumulated funds to
the State Governments outside their
plan ceilings. Under this scheme the
Corporation has already approveq as-
sistance for 214 rice mills in various
States till April, 1968,

(iv) In several States co-operative
societies have been assigned a spccial
role in the procurement of foodgrains
on behalf of the CentrallState Gov-
ernments,  For instance, in Assam,
the co-operatives have been given sole
monopoly for the procurement of
paddy on behalf of the State Govern-
ment. In Maharashtra, the Maharash-
tra State Co-operative Marketing
Society has been given the sole mono-
poly for the procurement of the en-
tire marketable surplus of Jowar in
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the State on behalf of the State Gov-
ernment. Similarly, in Madhya Pra-
desh co-operativeg have been given
sole monopoly for the procurement of
Jowar for purposes of export to
other Stateg on behalf of the State
Government.

Labour Cooperativeg in Triba] Areas

3011. Shri H. C. Soy: Will the Minis-
ter of Social Security be pleased (o
state:

(a) the number of Labour Co-opera-
tives and Forest Co-operatives func-
tioning in tribal areas in Bihar, Orissa
Madhya Pradesh, Maharashtra and
Rajasthan;

(b) the number of these co-oppera-
tives which are actually being suc-
cesstully and predominantly munned
by Adivasis; and

(c) whether there are any major
lacuma in the effective functioning of
these co-operatives and the steps
taken to remedy them?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) to (c). The re-
quired information has been called
for from the State Governments and
will be laid on the Table of the
House, when received.

Higher Technical Education for S.T.
Students

3012. Shri H. C. Boy: Will the
Minister of Soeial Security be pleas-
ed to state:

(a): whether any study has been
carried out to find out the reasons
for the extremely small number of
students belonging to Scheduled
Tribes going in for higher technical
and medical studies;

(b) whether it is a fact that one of
the major difficulties for such students
is their inabllity to meet their tuition
and boarding and allied expenses and
the extreme inadequacy of the Gov-
ernment stipends and its irregular
payments; and

12814

(c) if so, the steps to be taken in
the matter?

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): (a) to (c). No epe-
cial study has been carried out, but
there is no doubt that the number of
those who go in for higher techrical
and medical studies is small. The
matter is under examination and in
arriving at decisions, the points men-
tioned by the Hon. Member will be
borne in mind.

Delhi-Gauhati Air Service

3013. Shri Vishwa Nath Pauadey:
Will the Minister of Civil Aviation be
pleased to state:

(a) whether Government propose
to operate a direct air service be-
tween Delhi and Gauhati; and

(b) if so, when?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). The Indian
Airlineg Corporation are examining
the feasibility of operating such a
service after they have acquired two
more Caravelle, the purchase of which
has been approved by Government.

Study of Nomadic Tribes

3014. Shri H. C. Soy: Will the Minis-
ter of Social Security be pleased to
state:

(a) whether it is a fact that Gov-
ernment had carried out a study of
nomadic tribes like Birhors in Bihar
and other States; and

(b) # so, the result thereof and
the broad feature of the schemesg Zor
their rehabilitation in the Fourth Five
Year Plan?

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): The required infor-
mation is given below:—

(a) Yes. A sub-committee of the
Central Advisory Board for Tribal
WeHare had been set up in the year
1958, which toured throughout the
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country and submitted their report in
March, 1960, 'making various recom-
mendations for the welfare of noma-
dic and semi-nomadic tribes, in the
country, including Birhors in Bihar
State.

(b) the recommendations made by
the sub-committee were communicat-
ed to various State Government/Union
Territory Administrations, with the
request that these might be consider-
ed and the welfare schemes drawn up
for the nomadic and semi-nomadic
tribes from the provision available in
the Backward Classes Sector. In the
Third Five Year Plan, the following
welfare schemes have been under-
taken for the welfare of Nomadic
Tribes:—

(1) Setting up of Ashram schools
and hostels.

(2) Construction of buildings for
schools and hostels.

(3) Award of scholarships and
boarding grants.

(4) Aid to agriculturists, recla-
mation of lands, provision cf
irrigation facilities, supply ot
milch cows and sheep.

(5) Setting up of cottage indus-
tries and training centres.

(6) Provision of
house sites.

houses and

(7) Provision
© facilities.

of drinking water

(8) Community-cum-Women Wel-
fare Centres.

The programme for the Fourth Five
Year Plan has not yet been finalised.
This will be finalised in consultation
with the State Governments shortly.

Farm Scientists

3015. Shrimati Savitri Nigam: Will
the Minister of Food and Agricultare
be pleased to state:

(a) whether farm scientists have
been advised by the Minister of Edu-
cation to“go to the flelds; and

MAY 4, 1865
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(b) it g0, the action taken or pro-
posed to be taken on his advice?

The Deputy Minister in the Minis-
try of Food and Agricultnre (Shri
Shahnawaz Khan): (a) Presumably,
the question is with reference to the
speech of the Minister of Education
on the occasion of the Fourth Convo-
cation of the \Past-graduate School
Indian Agricultural Research Insti-
tute. If so, the reply is in the nega-
tive. In the course of his speech, the
Minister did, however, emphasize the
need to translate the research find-
ings into actual practice and to get
the farmers to adopt them.

(b) In order to carry the research
findings to farmers, subject-matter
specialists have been provided at
District and Block levels and in the
Intensive Agricultural District Pro-
gramme. The scientists of the Indian
Agricultural Research Institute also
have the opportunity of helping to
solve the fleld problems and to intro-
duce science ang technology in farm-
ing for higher agricultural production
through their direct participation in
extension work in the Block attached
to the Institute. Similarly Blocks are
attached to agricultural universities
in the States.

D.T.U. Bus Route

3016. Shri R. Barua: Will the Minis-
ter of Transport be pleased to state:

(a) whether it is a fact that g re-
presentation has been received for the
extension of the bus route terminat-
ing inside the area of the Indian Agri-
cultural Research Institute, New
Delhi, to Inderpuri Colony; and

(b) if so, the decision, taken in the
matter.

The Deputy Minister in the Miais-
try of Tramsport (Shri Mohiunddin):
(a) Yes.

(b) It is not possible at present to
extend the D.T.U. bus route terminat-
ing inside the area of the Indian
Agricultural Research Institute to
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Inderpuri Colony as it is not connect-
ed to the Western Extension areas by
any suitable road on which bus ser-
vices could be operated.

wfe  wd-sgweqr

3017. = fagmar waw :
1 ww qu ¥ g g g
F Far w9 -
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Production of Newsprint in Nepal

3018. Shri Narendra Singh Mahida:
‘Will the Minister of Food and Agri-
oulture be pleased to state:

(a) whether Government have
agreed to conduct a survey to find
out if Nepal has enough raw material
resources for the production of news-
print;

(b) whether a concrete survey pro-
gramme is expected to emerge soon;
and

(c) if so, whether the newsprint
produced in Nepal would find a ready
market in India?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No such agree-
ment has been entered into by the
Ministry of Food and Agriculture,

(b) and (c). Do not arise.

Lift Irrigation Schemes

3019. Shrimati Lakshmikanthamma:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether additional assistance
for 184 emergent lift irrigation
schemes submitted by the Govern-
ment of Andhra Pradesh under the
crash programme for additional food
production has been given;

(b) whether pump sets will be sup-
plied for all the schemes; and ’

has not yet
for the

(¢) if the assistance
been provided, the causes
delay?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The State
Government’s proposals are under
active consideration.

(b) The State Government has been
making enquirieg from the firms and
it is expected that the required
pumps would be procured within
2-3 months from the date of placing
the orders.

(c) As the schemes did not in all
cases conform to the decisions taken
by the Government of India with re-
gard to selection of emergent lift ir-
rigation schemes, it became necessary
to obtain further clarification.

Central Social Welfare Board

3020. Shrimati Lakshmlikanthamma:
Will the Minister of Social Security
be pleased to state:

(a) whether Government propose
to give legal status to the Central
Social Welfare Board; and

(b) if so, when the necessary legis-
lation in this behalf is likely tg be
brought up?
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The Deputy Minister in the Minis-

try of Law (Shri Jaganatha Rao): (a)
No, Sir.

(b) Does not arise,

Fisheries in Kerala

s021 J Shri Kanakasabai:
* . Shri Koya:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any compre-
hensiye gcheme to utilise the poten-
tialities of fisheries in Kerala; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D..R. Chavan): (a) Several schemes
designed to increase fish production
are under implementation in Kerala.

(b) These schemes relate to mecha-
nisation of fishing craft, eommercial
trawler fishing, supply of fisheries re-
quisites, development of major reser-
voirs, fish farming and river fiesheries,
fishing harbours ang landing centres,
jce plants, cold storage and transport,
training of fishermen, fish curing,
education, staff training and subsidiary
industries etc. A total expenditure of
Rs. 87.00 lakhs is anticipated on these

MAY 4, 1985

Written Answers 12820

schemes during 1965-86. In addition,
certain schemes have been taken up
under the Special “Crash” Deve-
lopment Programme, aimed at im-
mediate increase in fish production,
involving an additional outlay of
Rs. 74.90 lakhg during the curreat
financial year.

v favm wveet ® fow@ waw
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Blind School, Panchkuin Road, New
Delhi

3023. Shri Brajeshwar Prasad: Will
the Minister of Social Security be
pleased to state:

(a) whether an Enquiry Committec
was set up in 1863 to inspect the
Blind School, Panchkuin Road, New
Delhi;

(b) whether the Enquiry Committee
has supmitted its report;

(¢) whether
placed on
and

the Report will be
the Table of the House;

(d) whether any
taken to improve
the school?

step has been
the condition of

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) Yes, Sir.

(c) A copy of the report is placed
on the Table of the House. [Placed
in Library. See No. LT-4340/65].

(d) The Delhi Administration are
looking into the mmatter,
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Welfare of S.C.&S.T. in Madras

3024, Shri Dharmalingam: Will the
Minister of Social Security be pleased
to state:

(a) the amount sanctioned by Gov-
ernment to the Madras State to im-
plement the schemes for the Welfare
of the Scheduled Castes, Scheduled
‘Tribes and other Backward Classes in
1962-63; 1963-64 and 1964-65;

(b) whether the entire amount al-
lotted for the above scheme was uti-
lised in each year; and

(c) if not, the reasons therefor?

The Deputy Minister in the De-
partment of Social Security (Shrimati
Chandrasekhar): (a) The informa-
tion is as follows: —

{Rs.in lakhs)

Outlay approved
Category 1962-63 1963-64 1964-65
1. Scheduled Tribes 11:08 11:94 12-80
2. Scheduled
Castes 7897 71°34 BI-04
3. Other Backward
Classes  (in=
cluding Denotified
Tribes) 3547 3066 40°90
(b) and (c). In the case of Sche-
short-

duleq Tribes there were some
falls during 1962-63 and 1963-64, This
wag mainly due to late starting of
Tribal Development Blocks by the
State  Government. As  regards
Scheduled Castes and Other Back-
ward Classes, the State Government
spent more than the amounts allot-
ted to them during these years sub-
ject to the condition that the excess
expenditure would be adjusted with-
in the over-all Plan ceilings.

Supply of Fertilizers to Madras

3025. Shrl Dharmalingam: Will the
Minister of Food and Agriculture be
pleased to state:

() the quantity of fertilisers de-
manded by the Madras State during
1964-65; ¢
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(b) the quantity of fertilisers actu-

ally supplied; and

(¢) whether there is any proposal
to increase the quota during 1965-66?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
quantities of nitrogenous fertilisers
asked for by the Government of
Madras and the quantities actually
supplied till 31-3-65 are as under:

(Figures in Tonnes)

Name of fertiliser Quantity QuantityQuantitv
asked forallotted “supplied
during during upto
1964-65 1964-65 31-3-65

Sulphate of

Ammonia . 2,50,250 1,03,140 89,838
Ures 81,000 78,448 78,448
Amm.Sulphate

Nitrate 25,000 6,016 4,726
Cal. Amm.Nitrate 20,000 22,201* 11,904

Further supplies are in progress,

(*) Excess allotment was made to

make up partially the short supply of
Sulphate of Ammonia and Ammonium
Sulphate Nitrate.

(c) Allotments of the following
quantities have alrecady been made
in favour of the Stae Government
for use during ensuing kharif season
in I.LA.D.P.,, I.LA.A. and other areas:

Tonnes
Sulphate of Ammonia 16,250
Urea - .. 42,055
Amm_ Sul. Nitrate 438
Cal. Amm. Nitrate 1,500
Further allotmentg will be made

quarterly, depending on the require-
ments of the country as a whole and
the estimated availability during each
quarter., As the total availability dur-
ing 1963-66 is expected to be better
than in 1964-65 the quota of Madras
is also likely to increase in 1965-66.
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Tourism

3026. Shri D. C. Sharma: Will the
Minister of Transport be pleased to
state:

(a) whether there is any move to
recognize tourism as an industry; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). There is no move to re-
cognise tourism as an industry It is
difficult to do so as tourism consists of
a number of disperate trades and en-
terprises. The various segments of
the travel trade such as hoteliers and
travel agents have been representing
that their trades may be treated on
par with export industries as such
segments of the travel trade also earn
foreign exchange. Their main demand
is that the quotas of foreign exchange
released to them should be liberal and
should comprise a fixed percentage of
the foreign exchange earneq by them.
This is receiving the attention of
Government.

frare & oY W e gATEAT

3027. st aga fax :
wma aqt wfw wlr ag s &
Fq w5

() AT GETT X 1963-64 F
fg= quTe B 7 oF flw qew
%ﬁémﬁ%@ﬁfm
fagqr ar; =<

(&) afz g, a Saa afir et
@ ?

sw & gt waem W
@t (st Tmprere wi)
(%) *, wff |

(&) wox d 4 T

12826
ey Twaw "He@r 10

3028. *t TR fag : w
ofeegr Wit z@ q@T A FOU
w41 f :

(%) v = a0 T ToMw
dem 10 qX faedi-wifoest aes a1
faax ¥ wrfoesT aw Srer F@ &
AR

(=) afz g, d1 5@ o@ feaar
g e ; WY

()75 =T FF qF T &) I ?

afcage AAew ® St (s
wfgegm) : () fgme (102) A=
wrfaewt (W 252) 9% g3% 98¥ Wi
T 9 FT { 12 FZ TF & Y 97 1
21194 N ¥ wifgewT a% a¥F 1
9 BT § 12 FT qF AT FIA FT #TH
fFrsmwrg

(=) = faxita a¥ & T famio
T X AATAT SqT AT 5,66,000
wqF ge |

(7) @g F™ T 37 a9 § qu
Y s

g & Tave aet € T

3029. st qyT fay : 71 W
fF .-

(%) = gfamr & gare quwl
& A0 W T B gefa @ aar
I gora & for faefim agra
X 1 £1f W T F fqErndE
¢

(=) afe g, @1 fert faeia
qrmar 3 w1 faue & A



12827 Written Answers

(7) @ 9 q9mE AT A w0
afafear § 7

T AqT FE WAy | IR
(& W &) () ¥ (7).
A guadiy Ao F AT 1,38
FAT TX T A @ § q&T
quEa wH, AR ¥ g & fag
FZ §TU WGV TF A qE
TE ? | 99" WX w1 T9ET FY AE-
wEITE FY T FW F A 5@ den
# gfam 7@ & 600 m=&r foew
¥ AT I AW AT F 150 A
& IR HT SFIT & | IET T
gAadt &4 &1 50 Sfowa @d agA
st § awd Ofw 42 AE@ WA A
/AT 2 | 5w o # fag 1964~
65 % W IF 15,70 WG TqA HT
SR &Fa fear @

& N qer T Oren, v Qs
% frafi gur, wgege So Gl
# aug doiwr & fawe SR
# wawfawa sias agEar ¥ S
afufat a3 & fog dom % ¥
gra wrfre W DeATE AT E
¥ g g aw ¥ apa & faer
% fag & aé wf &\ @ dommRl
F foX ot a¥ 29.6 9@ WA W

o fear mr g
dam W WA e
«ft agai fag :
3030. < st gwW WY wEAY :
&t srmaw fag fagre -
w1 W aa wfY WA ag S
#; Far &@ fF

(%) ®1 F0w TER J G
FCETC ®Y A Goerafe & agr o
i fR @ @ owfy 2
a g

MAY 4, 1965

Written Answers 12828

(&) afz &, v ¥ fasf oy
¥ @ ST awEr e

~ 5

o

&4

) ¥ o fFT w7 @Y
Uil

(
(

3

T
9) @ g § o7 e A

T A9 §fy wvem | aqw
(st o wo wgm) (%) &,
LA

() & (9). w7 & 7 357

Replacement of Non-Commercial
Fuel

3031, J Shri Rameshwar Tantia:
\ Shri M. L. Dwivedi:

Will the Minister of
Development and
pleased to state:

Commanity
Cooperation bc

(a) whether Government have pre-
pared a pilot project for replacement
of non-commercial fuels like animal
and vegetable wastes and firewood by
soft coke in certain Community Deve-
lopment Blocks; and

(b) if so, the outlines of the pro-
gramme envisaged?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Muorthy):
(a) and (b). No pilot project has been
evolved by the Government for re-
placement of non-commercial fuels,
like animal and vegetable wastes and
fire-wood by soft coke. Tt has, how-
ever, teen suggested to the Govern-
ment of Madras to try out, as an ex-
perimental measure, popularisation of’
the use of soft coke in place of cow-
dung and fire wood in a suitable area.
The reactions of the State Govern-
ment are yet awaited.
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Dairy in Ahmedabad

3032 f Shri Kindar Lal:
* 7\ Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that
UNICEF has supplied financial  aid
to the Ahmedabad (Gujarat) “Munici-
pal Corporation to run a dairy;

(b) if so, the total amount ‘hereof;
and

(c) the terms, on which such fin-
ancial assistance was given?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir.

(b) § 497,000 (Rs. 26 Jakhs appro-
ximately).

(c¢) The Municipal Corporation will
supply low fat milk to needy chil-
dren, nursing mothers ard on a sub-
sidised basis to a selected number of
low income families upto 1'5 times
the value of the equipment supplied
by UNICEF. This distribution will be
in addition to the free milk distribu-
tion programme of the Municipal Cor-
poration which was introduced prior
to the establishment of this UNICEF
Flant.

Cooperative Sugar Factories

3038 f Shrimati Maimoona Saultan:
* 9 Shri Jashvant Mehta:

Will the Minister of Food and Agri-
-culture be pleased to statc:

(a) the number of cooperative
sugar factories licensed during 1964;
(Statewise);

(b) the number of suger factories
in the cooperative sector that entered
into production during 1864 (State-
wise);

(¢) the extent of sugar production
in the cooperative sector during 1963
and 1964; and
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(d) whether sugar production capa-
city is proposed to be licensed in the
cooperative sector during 1965; and
how much of it is to be installed in
Madhya Pradesh and Gujarat States?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Nil.

(b) In 1964-65 crushing season two
cooperative sugar factories went into
production.

(c) In 1962-63 and 1963-G4 the co-
operative sugar factories produced
48 lakh tonnes and 6.0 lukh tonnes
of sugar respectively.

(d) Yes, Sir, about 10 new sugar
factories (mostly cooperatives) will
be licensed during 1935. The selec-
tion of sites in different States is
under consideration.

Energising of Tube Wells

3034. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the cost involved in energising
a tube well in Punjab and Rajasthan;

(b) whether it is a losing concern
for the initial years;

(c) whether the Governments of
Punjab and Rajasthan are deferiing
their energisation due to financial
diffculties; and

(d) if so, the steps taken by the
Central Government to help them for
greater and better agricultural pro-
duction?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawax Kham): (a) to (d). The
required information is being collect-
ed from the State Governments of
Punjab and Rajasthan and would be
laid on the Table of the Sabka, as
soon as it has been collected.
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Preservation of Rhimos

3035. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government’s attention
has been drawn to the reports that
the rare and World famous Kazirange
rhino is quickly getting extinct; and

(b) if so, the steps taken to pre-
serve this rare species of animal and
to ban hunting of this animal?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir. Gov-
ernment have seen the reports about
the killing of rhinoceros in the
Kaziranga Wild Life Sanctuary by

poachers. But there is no question
of Kaziranga rhino getting extinct
quickly.

(b) The Government of Assam have
imposed absolute ban on the Kkilling
of rhinos under the Assam  Rhino
Preservation Act. They have also
‘intensified patrolling in the Sanctuary
to check the activities of the poachers.
The matter will also be considered at
the next meeting of the Indian Board
for Wild Life.

Mechanised Cooperative Farms
3036. Shri Chandriki: Will the

Minister of C D
and Cooperation be pleased to state:

(a) whether Government propose
to set up a few large scale mechanis-
ed cooperative farms in the country
to demonstrate how food production
can be increased by improved method
of cultivation;

(b) whether the Government of
Mysore have already submitted a
scheme for the consideration of the
Central Government with a request
to start such farm under Tungabha-
dra Project in Raichur District; and

(c), if so, the reaction of Govern-
ment thereto?
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The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S§. Murthy):
(a) to (c). A scheme for starting
cooperative farms was discussed at a
meeting of the Tungabhadra Advisory
Board recently. The proposals of
the State Government are awaited.

Plant Protection Scheme

3087. Shri Jashvant Mehta:  Will
the Minister of Food and Agriculture
be pleased to state:

(a) the acreage of land covered
under the plant  protection scheme
during 19684-65; and

(b) whether any plan has been
drawn out to cover all cultivable
land under the pesticide scheme for
plant protection?

The Deputy Minister in th: Minis-
try of Food and Agricullure (Shri
Shahnawaz Khan): (a) The acreage
covered with plant protection mea-
sures during 19684-65 has been report-
ed to be 37:5 million acres in the
different States of the Union.

(b) Yes Sir. It is proposed to cover
the entire cultivated area with plant
protection measures by the end of
the Fourth Plan. A note giving broad
details is laid on the Table of the
House. [Placed in Library. See No.
LT-4341/65].

Convention of Hoteliers and Travel
Agents

Shri P. C. Boreoah:
3038. { 8hri P. R. Chakraverti:
| Shri Raghunath Singh:

Will the Minister of Transport be
pleased to state:

(a) whether a joint all-India con-
vention of hoteliers, restaurateurs and
travel agents was recently held at
Srinagar,

(b) if so, the observations and sug-
gestions made at the convention for
promotion of tourism; and

(¢) Government's reaction thereto?
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The Deputy Minister in the Minis-
lry of Transport (Shri Mobiuddin):
(a) Yes Sir. A copy of the resolu-
tions passed by the convention is laid
on the Table of the House. [Placed
in Library. See No. LT-4342/65].

(b) and (c). The observations and
suggestions embodied in the resolu-
tions have just been received and are
being examined.

Agricultural College in Delhi

3039. J Shri P. C. Borooah:
" Shri Subodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether an agricultural college
is proposed to be set up in Delhi; and

(b) if so, where and the salient
features of the proposed institution?

The Deputy Minister in the Minis-
try of Food and Agriculture (8hri
Shahnawaz Khan): (a) and (b). Gaon
Panchayat Jaunti, sometime back,
volunteered to donate about 1600
bighas of land for the establishment
of an Agricultural College in the
Union Territory of Delhi. The mat-
ter is under consideration of the
Velhi Administration. No final deci-
gsion has yet been taken.

Agricultural Education

[ Shri Subodh Hansda:
Shri §, C. Samanta:
Shri M. L, Dwivedi:

3040.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any provision
to help the Private Institutions which
impart agricultural education and also
carry on research on agriculture;

(b) the number of such Institutions
functioning in the country in the
rural areas and whether any State-
wigse figure of such Institutions is
available with Government; and
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(c) the nature of help given to
these Institutions in the last two
years?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. There is
a provision of Rs. 40 lakhs in the
Third Five-Year Plan for this pur-
pose.

(b) A statement showing the loca-
tion of private agricultural colleges
in various States is laid on the Table

of the House. [Placed in Library.
See No. LT-4343/65].
(c) Grants are given to various

Institutions on items like buildings,
equipment and books.

Bridges on West Coast Road

J Shri Pottekkatt:
1\ Shri A. V. Raghavan:

Will the Minister of Transport be
pleased to state:

3041.

(a) the names of road bridges to
be constructed on the West Coast
Road in Kerala;

(b) the names of bridges that are
proposed to be taken up during 1963-
66; and

(c) when the work on the remain-
ing bridges will be taken up and com-
pleted?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). The information is being
collected from the State Government
and will be laid on the Tabls of the
Lok Sabha.

Under-Feeding of Young ones of
Buffaloes

3042. / Shri Yashpal Singh:
\_ Shri Daljit Singh:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that dairy-
men in the urban areas of., Delhi
and New Delhi do not let the young
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ones of buffaloes draw their full feed
of milk and thus make them die of

hunger within a month or so of their
birth;

(b) the number of young ones of
milching buffaloes more than two
months old which are in Delhi with
these dairymen; and

(c) whether Government are aware
of the irreparable loss thus caused to
the breed and the steps being taken
to check this inhuman activity?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No data is
available on this point as no  such
survey was ever made and no writ-
ten complaint has been received in
this respect.

(b) and (c). Do not arise.

MAY 4,
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AgTeE | uqqﬁa anferat ey wpg e
wifn ofeat w1 e

3043. st ¥o fvo wifem : ;T
grenfe gon W ag q@an A Fa
w0 fF o

(%) F=T FTFT T 1963-64
TR 1964-65 # wgfaa snfaad,
sgfea sifew sfaal aur =0 foed
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F1 et wfr w92 3

(@) 71 7 dwwm & fad &
Tf &y Ui & gAw a9 §F IgEnr
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() afz 7€, @1 aga fear
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arfwe goar -faswm ® e
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afagi W
F i

foramm & QN
gigm wawr ¥
gy avé é

g Leuusc b cenbcl
L e L] =

1. wgfaa
sfaat

2. #YgMA
wfest
e

3. w7y fqedy
afaat 29,71
(faa @
wgfea

g$ wfew
afrat W
e )

79.45

70.24 56.16

14.55

84.04 —

14.08

15.16

110. 44 105.95 4.49

114.23 103.11

27.49 22.38 5.11

kg, 59 T &q4 F wfaF sy



12837 Written Answers VAISAKHA 14, 1887 (SAKA) Written Answers

il L AL

3044. ot PR T wIATT : HT
wofae e aar wgeR S A
MY AN 797 w4 fF

(%) #0177 79 ¢ f& Wi
FrpETfaT farme wve feesft arqafas
faFmm 9w F wenlg W@ T
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(@) mmmgNamg @
fagm @ &1 @ A FC =M,
mﬂ‘tmaﬂﬁwmwaﬁmﬁ

s wfufrm @ a4 & s
oA F & wfugen faet &
o3

(=) afz g, @ 5@ wfw &1 wda
FA F 471 w0 § Jatw g faww
TUT /T T T §TU Tga a¥r AqTAT
# g7 omg Frar I Aw § 7

arTas fawr vt ageT Sre
H Iwm (s we o W) :
(=) ot g

(=) 1952 & v@ ag @ &
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12838

(%) 78 797 &= & q¥&w A
¥ fore & fod 3, &t 5 99 @ Y
7 ¥ oF R Rl 91 e @
¥ Syl ¥ sqEr fawfer fer
NFT g |

Aid Wheat for U.P.

3045. Shri Vishwa Nath Pandey:
Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that the
Agency for International Develop-
ment (AID) of the U.S. has proposed
to supply wheat to Uttar Pradesh
for the rural manpower mobilization
scheme;

(b) if so, when and what quantity
of wheat is to be supplied; and

(c) the terms on which it is to be
supplied?

The Depnty Minister in the Ministry
of C ity Devel t and Co-
operation (Shri B. 8. Maurthy):
(a) Yes, Sir.

(b) and (c). The proposal is under
discussion between the Central Gov-
ernment, USAID authorities and the
State Government of Uttar Pradesh.

Production of Cow-Dung Gas

3046. Shrli D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether two of the Indian
Agricultural Research Institute’s pro-
jects in Delhi villages viz., production
of cow-dung gas and provision of
special types of air-tight storage bags
have failed;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture  (8Shri
Shahnawaz Kham): (a) No. The cow-
dung gas plants have been success-
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fully functioning in several  States.
They are gaining popularity with far-
mers in many parts of the country.
The Indian  Agricultural Research
Institute is, however, striving to make
further improvements in the designs
of the plant as well as the appliances
used with it, the main objective being
the development of comparatively
cheaper and more efficient designs
which may better suit an average
farmer.

The Air-tight Storage Bins have
also been quite successful. They are
particularly suited to village condi-
tions and small cultivators. The de-
mand for these bins has been increas-
ing from cultivators who are ready
to meet the full cost of the bins.

(b) and (c). Do not arise.

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CONCENTRATION OF PAKISTANI
TROOPS ON INDIA-EAST PAKISTAN
BORDER

Shri D. C. Sharma (Gurdaspur): 1
call the attention of the Minister of
Defence to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

The reported concentration of
Pakistani troops on the India-
East Pakistan border.

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, Pakistan
has concentrated fits armed forces on
India’s borders. It is strengthening
its border posts, constructing bunkers
and digging trenches.

2. The Pakistani side of the India-
Fast Pakistan border is manned by
the East Pakistan Rifles, which is a
semi-military force. In addition,
there are also some units and forma-
tions of regular Army in Fast Pakis-
tan. TP r strength has been increas-

1965 Pakistani troops on India- 12840
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ed recently by induction of troops
from West Pakistan to East Pakistan.
Movement of units and formations in-
side East Pakistan has also been
noticed. In brief, Pakistan has
strengthened its border froces and
has intensified other military activi-
ties. The House will not expect me
to reveal the strength of the Pakistani
forces and also their sector-wise de-
ployment on the India-East Pakistan
border.

3. The Government are carefully
watching the situation and taking
appropriate action to deal with it.

it wwide fag fagmn (A997)
qzt gary Gar Prafr ey g€ & 7

Shri D. C. Sharma: May I know if
it ig a fact that the concentration of
Pakistani troops is very, very heavy
near Jalpaiguri, Cooch-Behar, Nadia
and 24-Pargang District and that they
have got some of the air flelds eva-
cuated and rendered them non-avail-
able for civilian use and that the Pak-
istani forces are arriving from West
Pakistan by sea and by air?

Shri Y. B. Chavan: I think, I have
answered this point in the statement
itself.

Shri Buta Singh (Moga): May I
know whether this reported Pakistani
troops’ concentration is in any way co-
ordinated with the Chinese deploy-
ment in the Chumbi Valley?

Shri Y. B. Chavan: Naturally, we
will have to take these factors into
consideration while making an assess-
ment of the situation,

Shri Hem Barua (Gauhati): Mao
Tse-tung has perfected a strategy of
war of uproar in the east and attack
in the west. That is Mao Tse-tung's
philosophy and Pakistan geems to have
reversed that process. She s inter-
ested in creating an uproar jin the
west so as to attack us in the east.
That is her overall policy. In the con-
text of that may I know why, instead
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of allowing the initiative of
attacking us in different sectors of
our frontier to pass into the hands of
Pakistan, our Government have not
idered it ry,
because on the top of these state-
ments the Pakistani official spokes-
man has said that Pakistani
have already enterede 20 miles of our
territory in the Rann of Kutch, to
take the initiative of attacking Pakis-
tan in different sectors of our frontier
so as to implement the assurance given

1
th ves cC

forces

to us on the floor of this House by our
Prime Minister that our army would
decide their own strategy?
high time for our army to decide the

Is it not

strategy and eject Pakistan .
(Interruptions).
Shri Y. B. Chavan: The hon Mem-

ber has expressed his views. I think,
it is much better to leave the Govern-
ment and the army to decide their
own course of action.

Shri Hem Barua: The hon.
ter . . .

Minis-

Mr, Speaker: These are questions
that are to be asked if some elucida-
tion is required and the Minister is
prepared to give on the subject. He
says that this is all that he could give.
Then, we ought to be satisfied with
that.

Shri Raghunath Singh (Varanasi):
May I know whether Pakistan has
evacuated three miles of her boun-
dary of Hindus in order to concen-
trate her troops?

India-East Pak. Border
(CA)

Shri ¥. B, Chavan: I think, I lia.<
made one statement that they have in-
tensified their military activities.
When we say that they have intensi-
fled their military activities, it has
many facets, It would be wrong for
us to presume that they have done
that thing everywhere. But I can
only say that we are watching the
situation carefully and I do not think
I will be able to make a more elabo-
rate statement than that.

To T wAEY Hifgar (FeEmamR):
oUW WERYE, W WMT FSed
FaY & wg § ogw & fgwew A g
wuq A & fau

qqN APAT : WITHT Ag g &
ot ¢ fF ag 097 g fF st femas
F &7 g 7

Mo Tw wAge wfgar
w1 g § o & sreawee g awdr
AELE R LR Sl co iR
STEAT § |

FT YT &1 qa7 ¢ {% foge Ot
# qd aifaAr & fegeit &1 a1 awny
g0 TW F FW 35 HRAYAT A [T
w17 X o, ;T IW F gry ¥4
X & FAET F fgrgwi A, A T X
aT¥ A1 77 {FHY 1007 &, 9g AN FT
saret A faw g, afe qF wfeaa
& waewET F1 maz sfywiv fear
sgawTEr & famiw wan, w17 99 aife-
M gt JAar ofewst qiferarT w1
TITSAE ¥ WA § g@at & 1 GEy
T g gU FT qAT WERT F W AR
#ra1 far qdt oifeam # ofimst orfee-
T )Y ATISAWTEY &, W12 9iF z9
fer & fro & 79t 7 21, q@w o
a1 1 &% AT & Smaar g fx ae # A1
Ay g ox 8, #8 #1f o7 W
T ® awA *
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wEIE g 5E WY 35 AT )

Mo TW ANFC Mfgar : & o
I@ FZAT AT A4 | qfFEE FY
FAar fggea A AT A 99 FAY
AFT wraT fHar w37 w4 AG Q@A
afew sarar @ ot & warAg FY I
daar § 9w

Shri Y. B. Chavan: I think, the
hon. Member did not expect me to

answer it; he only wanted you to lis-
ten to this.

oW WgEw . IR gr fE
T AEHHT A I ATd W9 e X
w g

o TN AT Afgar - agi 35
HEAAEL ¥ woAr o &Y L

weqw WA W19 45 A1

TN X g 9 o # | o
T A, WY TE @ A A wY @
Cl

st foma qzaaw  (FmEgR)

Far fggem F7 aIFR AEER AWy
¥ qr ®7 AT FAAFT § qJradT F
a1 gesfear & T arr gwr el
qEAAT ¥ 79 T F @A FT JAT
&7 @) & f& arfeerm fafew smena-
g F1U FAAT gAT OF WA fefoas
U KIS S §, "X IAR) @dd
@Y F AT Gy F7F q{T I B
qiffeard # T3 &1 F1% a8 4@ L,
T g 0 fawm & g famme w3 A
FTq I3 7

weaw wgvew ;- ¥ g4 F araw w4
Fg qFATE | AR T T T AGEE
At 1 @I AY ey w7 @Y qwan @,
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X & g #1 Fg7 A0gan § w7
T qgT WY 0F q8 faeiEre arfeear
& 7 & 5 guw AR e &
gmr oF ? 1 fegwm gEmfwwey
T FT @ &, gw fafaeden S
gfew sx @ & 1 ag7 W 0w s}
It =g & fF frgeam o) oifsem
F faamr @ 1 I WEEE A
faemar g & 9T gw faw ST AT
w0 faamr Ty § 1 g gaY Tl &
FATH TGAT AR | gW TFAH g T
& A W 7 7@ qFEW B AT E, g
I aew §

U AR qqew . FEEE |

weaw wENT . waEEd) groar
et a<g &) AfF9 guw ST qTaT |
Zafoq gwEY F1E TQT §ATH AG HEAT
afw fored W TR 2 A
FE  IEH T FL

=t 7y few@ (%) : @ R OF
% 4 FAFT & wagw fawa & gwrd
¥ %7 TAT 47 A F1E QT HIAG 8K

SR

oft gOw 9 wGATT | FAT GIHTT
*F o A ag g & & gurdr Sy
9T IgT WA, AR FT A dAT ¥
& T T g AT § AR
wiwen ¥ Y X qreT § AY T 9T I
N oA & @y gq et dal &
Ft FAqqT /AT § I F7 e firer
F ar & g & FE faar § 5w
FT & IE awar g fF 2w F I M
qifeeart o ATfe o qFE I §
a1 et gfET A aRs 9 §
Fa1 I 97 FE\ fmg @A w1 fae @
arfF ag W ¥ faams JEEr F
1 afw 7 Tg7 O ?
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Shri Y. B. Chavan: These are the
steps which are necessary for the
defence of our border. They are being
considered and some of them are even
acted upon.

sft art (fea) . wfewaEr
q9E ¥ NfF@Er TS § W
fergeam w1 fas wgt Tear § it
Fadq@acy . . .

Q% WA T © g9TE SR |

To W wAg g c g
fergam #1 et § W fegew Y
T & faar gard sew A oS
T | o MR ;

e G ey -

e ey

ot AT ;A T AR W AT
1 aq T @ ¢ fr Ot T ¥ 97 ag
AT T AT & faars g g
2 A IER Q&7 SrE HR FAT A A
it 7 ?

Shri Y. B. Chavan: These are some
of the matters which naturally Gov-
ernment have to decide upon at a pro-
per occasion. Naturally, we have not
taken any action particularly on this
matter at present. (Interruption).

ot avmY : wewe wEEE, AT o
fragw § .

[ E

Shri Kapur Singh (Ludhiana):
This kind of talking will do us no
good.

. Mr. Speaker: What could I do? It
is for the Minister to give reply.

Shri Ramga (Chittoor): Either
there should be a secret session or the
Members themselves should write to
the Defence Minister or the Prime
Minister giving their suggestions, if
any, instead of ventilating them
here to wich we cannot expcet any
specific answers.

ndig-East Pak. Border
(CA)
o T WAL Wifgwr - wEw
mgrey, & gl & @ 6% FT AT
_TeAT §

Mr. Speaker: The Members also
should know their responsibility.
They should desist from putting these
questions.

Shri Kapur Singh: It should be
made perfectly clear to everybody
that we do not want to take an inch
of Pakistan’s territory and we do not
want to make any war on Pakistan.
We merely want to defend ourselves
and nothing more.

Shri U. M. Trivedi (Mandsaur): We
should also declare that we shall not
give even an inch of our territory to
Pakistan. Whether war or no war, we
do not care.

To TW AT Wfgar : semer
werew, foat e agi fedt o
TENPIFN @A F gy
st freErd gw A Y @ g
7g AR W e f o gt
wa fear s TR St T g3 §
7 wafoe 98 ¥ fr gfmar & mfw <,
fegem, afewm # wfe @
Tg ot N o a7 MY 2w fa @
ot 7 fFelt werew & it qwfirg,
qg WA, BT T §

s gk fe (v ) : foa
o T Y #X o ¥ arfer i
TR I AT a7 & ag W) e
aft & w E @ H N ow aow
& T AT I A F 7 ey &
o ¥ I a8 gk
ag 19 qurTE # o et g, wre
¥ faas @ ot W et
A TR H R E g
?;Wﬁ‘ﬁrzﬁm%‘ﬂmg
A # WX A @y
m%ﬁwkqwqmgqmiwm
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[ g few)

¥ Wi ¥ faag oTgE TR AN AR
N Twy § NE @ T@ N I
IF R WA F I FQ § WK
afs T¥ AW FY THET § A AT qG IT
] g agem ?

Shri Y, B. Chavan: It is difficult
to give all this information. I canno!

say that we have arrested any per-
son as such,

ot audly | W Het WEEE AT
A& 2Y & A fow T§ Tl B @
N IEE § ;AT AR W I A
ST wdt feay @ g A dgE &
By gae w a2 & F faan v
& o< AW 9T AT A @ E AR
g FW@ E ar .

e g - AT @3 T
STIHT FATS A A AT

ot T FAT FT FAE JATAT
=gy

w.aW Wgy . ¥4 W19 45 ARY
W @ A ww A

oft wrrdt o ¥ wer v § A
o qE A T8 X ¥ T §
f& sToET ag qaTw gy & afew ww
FeT & fr gaTe o &S § A7 A
aY &g g UF AR AT gAIA q7 A
? o T fedt o @ e A
@R

weTR WEWT © §F & AT ALY
ARSI A

oft aryt ;. FEET w1 g ?

W WEWT : @R WT q@R
@arafl ? 7T AW ¥ wF LW
g f5 e &5 ared
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ft o - W F A A

5T g

SR AP W FATd AT 97
g IR 2 T § | ww o A &5 W
s # waE W @ & A qR
ST AR T 2 R

Wt siwe oW ao (FE)
dw fr welt wEew A aaenar fr off
qiffe ¥ @ 9T g &1 94
FTH! 1T Y @ ] AT & qoAT wmgar
§ fo 3% fr e ¥ aifeemfrl X
FTH! A & A gl w1 g
frar & @t 7r 9= ¥ fog W www
F 7§ T g faelt @ @i o
Wt wEEY gfaae aig FT R §
w1 39 #1 afe s fear sng @
W W ?

Shri Y. B. Chavan: As far as I have
got information, most of the important
fighting armg that Pakistan has are
American. So, if they are there with
some strength, naturally I presume
that they may be there. But I have
not got any proof with me to prove
that; but these are my presumptions.

oft sifeTC Wrer dCar ¢ WX Ag
TR G @ gW w1 G ?

WS WG ¢ WX IR SR
*1 AT fhar @Y 9@ F ¥ g
WifrgnRm R I grayag &
W I¥ oW AH TA FR

Shri P. C. Borooah (Sibsagar): May
I know whether it is a fact that the
Pakistani troops deployed on the East
Pakistan-Assam border are being sup-
ported not only by a large para-mili-
tary organisation like Ansars but also
by a large army of saboteurs residing
in India? May I know the reaction of
Government in this regard?
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Shri Y, B. Chavan: They are train-
ing their own people, and their civil
population is also being trained. I
think that in some of the border areas
we are also taking similar steps.

Shri P. C. Borooah: The second part
of my question about saboteurs resid-
ing in India has not been answered.

Shrimati Renu Chakravartty (Bar-
rackpore): The responsibility for the
defence of the East Pakistan-West
Bengal border is still that of the bor-
der police. This was the situation in
the Rann of Kutch also. In view of
the fact that earlier the West Bengal
Government had given sufficient proof
to the Central Government that mor-
tars of US make were used on the
Cooch-Behar enclave border in West
Bengal, and in view of the fact that
Pakistani, troops have taken over, can
we be assured by the hon, Minister
that ag far as our country is concern-
ed also, the border will be protected
much more securely by our own troops
rather than that it would be left ouly
to the border police force?

Shri Y. B. Chavan: I have said in
my original statement that Govern-
ment are carefully watching the situ-
ation and proper action is taken to
deal with these things. I cannot spell

them out.
st qmare fag (FT) o owm
Th TR & s ¥ ag anq ard §

f& oifeem 9 sg & 0 faw &%
gt faeres Twee & Sar @ 7 A
FHfen A miEE e At
qieq  QqiE &, QAT #1 *rE fowr a
¢ afra ofeaer g faens agt
AN R YA A oW
@ A g a1 ¢ T g aepfaer
N Aoy F AR I A9ET FE
afem & agomr & ?

Mr, Speaker:
action.

Shri Narasimha Reddy (Rajampet):
Since Pakistan has attacked us, and

It is a suggestion for

India-East Pak. Border
(CA)

Pakistan is a military ally of America
and England, and on account of that
reason we cannot expect to gel any
military help from these Western
allies of Pakistan, and on the other
side, China has already attacked us
and is again poised to attack us and
China is a military ally and brother of
Russia and we cannot expect to get
any help from Russia too, is there
any other nation in the diplomatic
bag of our Government from which
our Government expect to get military
“ierdware in times of our dire need?

Shri Y. B. Chavan: At the present
moment, we are getting aid from UK,
U.S.A. and Soviet Russia. We should
presume that they will continue the
same aid they are giving us at pre-
sent . . .

Shri Shinkre (Marmagos):
should you presume?

Shri K. C. Sharma (Sardhana): Be-
cause it is logical.

Shri Y, B. Chavan: As to what will
happen in a certain hypothetical situ-
ation, it is difficult to anticipate.

Dr. Sarojini Mahishi (Dharwar
North): Is it a fact that Pakistani
troops are carried in superior planes
over our territory into the East Pakis-
tan border? Have Government veri-
fled that report? If it is correct, what
steps have been taken besides lodging
a protest note?

Why

Shri Y. B. Chavan: I have not got
any information about that.

Shri Nath Pal (Rajapur): The De-
fence Minister’s admission that Pak-
istani forces and arms are being con-
centrated on the frontiers, the conti-
nuously increasing number of inci-
dents of intrusion in that border, the
recent foray in Kutch and the failure
of the Government of India to respond
in adequate terms plus their acquies-
cence in the tacit cease-fire which is
coming in Kutch have given the im-
pression, as the Sunday Timeg of Lon-
don has pointed out, that thiscspecial
zeal for peace is not a reflection of
any special love for peace but a sign
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of unpreparedness., What are Govern-
ment doing to remove this impression
and to show that we will carry out
what we have pledged to Parliament?
I want specific replies to the two
questions: one regarding removing the
impression, as pointed out by the
Sunday Times, that the Indians run
away leaving everything; we hate to
read this kind of thing, which is Pak-
istani-inspired. But what do we do
to refute the inference drawn from
this kind of propaganda against us?
The second is about implementing
your promise to Parliament.

Shri Y. B, Chavan: First of alj, 1
must say that this impression, which
is deliberately being created, is not the
impression, of the friends of India.
T think we should not fall a victim
to that. When they say that the army
is running away, it is a deliberate,
false impression, that is being created.
Really speaking, our armed forces are
gallantly fighting and will continue to
fight, when it comes to that. That is
one thing.

As regards the effort for peace, the
interpretation that is being put by
any correspondent should wot be
accepted that way. This peace effort
that ig being continued, and is being
responded to, is not any sign of weak-
ness. Certainly, any cease-fire that
may be accepted has to be consistent
with our stand which has been very
amply explained by our Prime Minis-
ter. It will always be consistent with
the honour of the country. Ultimately,
we are bound to implement the pledge
that is given to thig Parliament.

Shri Harl Vishnu Kamath (Hosh-
angabad): Is it a fact that Govern-
ment have received reports from In-
telligence, and other equally or more
reliable sources, to the effect that
Chinese military officers and techni-
ciang have in the recent past visited
and inspected the West Bengal-East
Pakistan border and are still sur-
reptitiously working on that frontier
-at various strategic points? It so,
have Government made a fair assess-
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ment of the military implications of
the joint threat of China and Pakis-
tan in that area?

Shri ¥, B. Chavan: Ag I said, that
assessment of that possibility is made.
There were reports that some specia-
lists of the Chinese army were seen
in East Pakistan and even in West
Pakistan. But personally, I do not
attach too much importance to this
particular fact, though it has certainly
political implications. I do not want
to underestimate them at the same
time.

But in case both these armies and
both these nations decide to do some-
thing about India, one thing is certain.
As far as the spirit of India is con-
cerned, ag far as our attitude is con-
cerned, we will have to face it. I do
not want again to be caught on the
wrong foot. Dada Kripalani said the
other gay that it will be hiinbug to
make a statement like this. But even
when such an eventuality comes, what
must be the attitude of our country?
Our country will have to face them
bravely. What else can we do?

Shri Hari Vishnu Kamath: Well
said—hope you will act up to it.

Shri P. Venkatasubbaiah (Adoni):
Has it been brought to the notice of
Government that foreign correspon-
dents who are here do not have an
objective assessment of the country’s
military strength and give a distorted
version in their foreign press? If so,
what effective steps are Gvernment
taking to put a check on the despatch
of such distorted versions to the
foreign press which distort the image
of our country?

Shri Y. B. Chavan: Most of the re-
ports that have gone as far as I know
—1 am prepared to stand corrected
about it—from the foreign correspon-
dents are from the Karachi side. There
are some people who are really speak-
ing inclined to create an image of
India. About that I must say that we
must be careful not to fall victim of
that.
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Shrimati Jyotsma Chanda (Cachar):
In view of the concentration of Pakis-
tani troops in the border, may I know
from the Government whether Gov-
ernment proposes to shift tLe resi-
dents who are in the border, most of
them belong to minority con'munity,
to stop methods of infiltration and sa-
botage particularly in Cachar-Goal-
para borders?

Shril Y. B. Chavan: We do not want
to take any action which will create
panic in the minds of our people but
steps which are necessary for the
security of our defence will certainly
be taken and are being taken.

Wt e went (feeiR)
W quT Hed & wedi § fow g
o it wff a A v Wy
qifvena & glaard 7 Wt 9EY ¥
aff g o QY g oarar § R
Fq Ty § qOFEE T 7O ATHAQ
w M7 wfgs g 57 AT g §
FAY 3 6w wgy o1 5 oA F
qe & wfus wemd ag a8 § 1 WA
iR qFt afream & X F q@qrar
§ T TW-THI qg AR RIT
aET B TEATHT I A T AT
faaw 31 F ag oA Sga g
T AAY 5 48 FOE & 3T H
WE qaT & 19 gaw AH qEETA
' g {1 33 W o W 7@
oft sredY MY, I AY W W AW
UTATT WY AR |
Shri Y. B. Chavan: It is a sugges-

tion of Prakash Vir Shastriji and T
have taken note of it.

Mr. Speaker: Papers to be laid.

1228 hrs.

RE: CALLING ATTENTION NOTI-
CES AND MOTIONS FOR AD-
JOURNMENT (Query)

Shrl Daji (Indore): Sir I have
given a call-attention notice on the
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arrest of the Jamshedpur workers.
There is no assembly in Delhi and the
Parliament is the only forum where
we can raise it.

Mr, Speaker: Order, order. He
should not take it up in this manner.

Shrimati Renu Chakravartty (Bar-
rackpore): May we come and speak
to you? Because, thig is very impor-
tant. There have been so many
arrests. Only because he happens to be
a worker of the Tatas, he is arrest-
ed . . . (Interruptions.)

Mr, Speaker: I will not be prepared
to answer in this manner. I assure
the hon. Members of one thing.

st wy ford (37)

T, §' 7% agEqy ayeqml a7
STTATHRNT 1T H(C FH-TeY Teqre
fa? § 91T M7 ITAT ITHT AL
FI9 T @ § | B TgT AKNT 7EA ®
w1 1 a1 @Y W9 I 1 gt a9y
FT GAEE WY qQT IT 9 BAET 6
1T WY W a3 & dwer FT ® I
w zg! g, aifF w7 9T qEEEw
L ARG

sit wrmft (fw) - worw Wy,
w ot g7 fifg | g oF wEET
= g

wow AR ot FRR agEm
g 43 &, 9w & 3 37 W wrew T
g, @ & g Wy #¥ o gm ?

ot avTft : ag AR T ¢ fE e
T aY g &, e wre ow &
Eq AR Fat & A W AT agt
qT OAY AT FT 77T, A AW W vy
T wg ¥ faw

¥ ag ww fos gafm = www
e § f6 ag o ww ¥ g9 wgR
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[+ avr)

¥ 79T o R, afew gafog 6 e
g WA FF W F free T s
aF A AR W A W w fgm frav
gafoy & ag wia IsMT AIgaT § | @At
g A A g w3 # A g g
YA A A AT A AT ¢ 1 & g
gamEaa Fay Fg@rad

& aqmaT avgar g 5w & Fare
IR El i F T q A feA
¥ qome & faam ox qer § 1 wwR
Afag A, TgAl ¥ FOEl & W
frwte & @ g T* A o,
g fe am AT g

R ARG : A T AT B QIR
TR Fg F T AR g7 § o mre
¥ q3E & ¥ daT«l F qgT 9 ST
sy, @t & 39 30, 35 40 Mfefaw
T FE@ F7 ¥ aFkqr §, dfF A9
T € | T« g Hifrat o R
Jrad 39 aYg @2 {1 A I qATel B
JBR §, a1 gE<t A Y "y @Y faar
ST gFAT § | TET gI H a9 a7 qig-
9 A FAF ISEX A A FT O
AT & Aifew w1 =TT T Y, A 30,
35, 40 Affaw & faw AIET @
e 92 @v w7 A |
TR geY g f5 ol adad R
AR A 3w
Afea A & ag & grow ¥ w@ar s
o FEY ...

oft wq formd : QO WX AT A
T ¥T WAHE § ! UG A & A0
Y & A ST 9T AaEr g Tfgd
I FY S A7 qewT fwEr arn
aifgd 1 & vy & faeme @ AT
aﬁmguﬁﬁwmiﬁwﬁm‘tl
wrfare g agt Ty W W § 7

Motion (Q)

Shri Sonavane (Pandharpur): How
can the Members go on speaking wher
you are on your legs?

oty ot T W &) W
wHIE?

ot arm : Hifar W) gfras w1
W’Tmﬁ?
Mr. Speaker: Whoever he might

be, whether this side or that side,
when I am on my legs, no Member

should speak. fgr w9 faar (&N
WP RE

N arw o difEe Ak gfae
& ®T AT g 7

e wERw - AT WY HifE €
oY WY AT § SR gEqen F A v

ot 7y few : R o e wfgd

St arne : Aar wfEy

oW wEE AT F) o @fra
%EAT§ W awwar g, wafed oo
WY TFATH AT ...

ot et et F W qeoAdt
g

VeI WEEY ¢ WY ¥ a%E &
w2 o a9 f 9 IET ? g ||
wHY IR T AT A ? A H wra Ay
#g I § W AT J7€ o a1 @
B mmoFARIFT AT | I Y
Y & 5 et O ey #T Y ) A
&F AR & I &Y | g A Q| T
2

starmft ;. ¥ ArAaw ¥ fay
?

s wEvew - Y v acoegr g
W wx fee Qg 1 3 KA T,
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wgFarg fs ot Afew far o sv e
FaTq ¥ 77T G9W § qow fwav g
N X grus FToAE g 1 g R A
@ wfE g 7g e g fw A
AT wggE # 5 F§ s s
TR FTESA T @O TR F ¥
R F3 fear & 1 afew g & fag
fysfan g gfrag Q@A T e
oot e & v pw Y Forer RS |
¢ AR g TR FW B &ARE
R g7 fFar § | W= g FRT
Y I 7y fowd g A w  fw
IEA FY oo &Y Jg W} grIw A1
A AT F,qT TR A QAT A

e wEEE - W A e
Q Fe 2 frag g ar vt # dar v
& fod dmE | e TR A9 oA
W By G I IEA ...

oft ara : 39 A @AY )

Shri Kapur Singh
That is not our demand.

W WERT IS A FAT § |
fad oF woRiTT F T Y T w
CEEEICE S

it wrmh - s R fag W AT
It AR PaTR

R WERY | WY A1g @Y F A
F T g

ot vy ¢ €T

weow wEvn ¢ W ST AR

@ A a9y € gow dwar W
a1 & qoet Wt STl g W Y IR |

Y wm YA A A g
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weuw Aghd : A wEY ¥ fw ardy
AT R A N EITH AN
FgePad.. ..

oft vt : & 7 4@ w @
Fraragsgrfe N vw & qra oy
I FT GG FT WY FT GAAT AL |

wETH WEHAY : q7 WY AL g awar
e & ag F g | & A agT W
w1 & i o w1 Saem @Y oRowt
TP @I ITATFT § =
frar s R 5T 99 w1 @ @A
AT WS A I AT ISAT T MY
ag 7€ T | 9} X I AT HY
ST IC 7 AL § Fwar & | ey
ot fowrga ), F€ awwaT @ 5
AT TTT HEATHT § WG A
WA TEm @At @ frw g,
¥ e faa % WX qe @ awg
DX 1 AfeeT FE T Y F FEA
wEFTL AR & af g awar
g!

12.34 hrs.

PAPERS LAID ON THE TABLB

NOTIFICATIONS UNDER SECTION 38 or
PREVENTION OF CRUELTY TO ANIMALS
Act

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (4) of
gection 38 of the Prevention of Cruelty
to Animals Act, 1960:

(i) The Prevention of Cruelty
to Animals (Licensing of Far-
riers) Rules 1965, published
in Notification No. S.O. 1043
dated the 3rd April, 1965.

(ii) The Prevention of Cruelty to
Draught and Pack Animals
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Rules, 1965, published in Noti-
fication No. S.O. 1044 dated
the 8rd April 1965.
[Placed in Library. See No. LS.4335|
€5].

12.84} hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

MINUTES

Shri Krishnamoorthy Rao (Shi-
moga): I beg to lay on the Table the
Minutes of the Tenth, Eleventh and
Twelfth sittings of the Committee on
Subordinate Legislation,

FourtH REPORT

Shri Krishnamoorthy Rao: I beg to

present the Fourth Report of the
Committee on Subordinate Legisla-
tion.

12.344 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

EIGHTH REPORT

Shri P. G. Menon (Mukundapu-
ram): I beg to present the Eighth
Report of the Committee on Public
Undertakings on Townships and Fac-

tory Buildings of Public Undertak-
ings.

12.34] hrs.

RE. SITUATION ON KUTCH-SIND

BORDER

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before the House resumes
discussion on the Finance Bill, by
your leave, may I request the Prime
Minister, who is present in the House,
to make a statement on the present
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situation on the Kutch-Sind border
in view of the diverse reports in the
press, conflicting reports?

Mr. Speaker: It is for him to make
a statement if he wantg to.

Shri Hari Vishnu Kamath:
not prepared to make a statement?
There are press reports regarding
cease-fire, and about Pakistani firing. I
think he should make a clarificatory
statement. I think he is prepared to
make one; I see him rising. (Inter-
Tuption).

Is he

Mr, Speaker: Order, order.

Shri D. C. Sharma (Gurdaspur):
Sometime back, you stated that you
would not have any list from any
party so far as the selection of
speakers is concerned, and we thought
that you would be sticking to that
decision But I learn that yesterday
again lists have been gent to you and
you are now going by those lists. I
want to know whether it is a fact.

I never said that I
would not have any lists. The parties
have every right to send me their
list. I only said that the overriding
consideration would be catching the
eye. The lists can be sent and the
lists may be of assistance also.

Mr, Speaker:

Shri D. C. Sharma: There are some
Members who stand a dozen times and
yet they do not catch your eye, be-
cause you go by the lists.

Mr. Speaker: That is wrong. It is
not correct that I strictly go by the
list. It is just possible that someone
might not have caught my eye on some
subjects. But that is a different thing
altogether.

Shri Harl Vishnu Kamath: 1 re-
quest that if the Prime Minister is
making a statement late in the day, he
may tell us the time.

Mr, Speaker: If there is anything
like that, I will inform the House.
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Shri D. C. Sharma: I never stand
up because the list is followed—

Shri Radhelal Vyas (Ujjain): Even
if the Members are sitting here, some
‘incsy other are called. (Imterrup-
tion).

12.37 hrs.
FINANCE BILL, 1965—contd.

Shri M. R. Masani (Rajkot): Sir,
may We have an indication as to when
Yyou propose to call upon the Finance
Minister to reply to the debatc?

Mr, Speaker:
on the hon. Finance Minister?
hours are left.

When should I call
Five

The Minister of Finance (Shri T. T.
Krishnamachari): Quarter past five.

Mr. Speaker: Very well.

it waw fag (wrrT) c s §
Fggfes N fae & et @ sw
WL

e wavew | foee & art ¥ g
gy § ar ot figw ¥ qfed

The House will now resume dis-
cussion on the Finance Bill. Shri
Jyotishi.

st salo go vaWY (&TIX)
w1 faer fagaw &1 qwdw F@ gu &
F fadza foar a1 fF o & oY fowr
< Tai T eafe wY goitafit arT AR
Ao F fag wafy fifa # g,
I o Tufy qF favare i & ... .

Shri D, C. Sharma (Gurdaspur): Sir,
a point of order. Somebody is lean-
ing over the bench to talk to the Prime
Minister. Is that conducive to the
decorum or the dignity of the House?

Shri Raghunath Singh (Varanasi):
1 think there is no harm in it. (Inter-
ruption). n i

Mr, Speaker: Order, order. Shri
Jyotishi will continue his speech.

it vato wo vt : & fdew w1
@ a1 fr 7afy AR @ @ T
T 5 deowe R @@ ok
o 8 § 5 g uwelt ot #Y e
¥ F3 3, fea 6T o, wrwr oy 2y
T AT W TH ATATE0 F AY
g9 a8 9Tea & 6 2m X aEar Y wrEAr
dar &), S Y wraar d=1 8, a9 faw 7
TR FY, g9 fFdY ag Y Y A 2w
dar gm 7 v 21 Wt qawT 9 -
qw #¢ fr 3u% aa @ A I @
&, Ia® qdwma fear o <@ , JEE
@y gu 7 A mwfE &1 ofew
T A F W FE @
et F q7q g FAT A AG AR
g 1 gurd aT 3w F qnw franfagy
FY AIY F FT IAT ATRAT & 1 A=A
FT & AT A AW 0T Hrafe gy a7yt
e wiwd 3w & foo afe Y o, bt
A & A % & f q@ Ay oY wfer
9w &Y v & fao wfgg X, o=
F qra aTQfTE A §  goAy o
et q, {97 & qr g a 0% T av ady
Tx Y, FeaEaw g, &
Ay, o Famafgaad, a9
Tz a= & g7 2w & fwfor #,50 2w Y
fazelt wffegl & o & @A ¥ a=W
¥ oy e w1 1 3w fade it
T 2W F1 ge & fag 5@ Aqw FY -
o 73 & foag w1 wa7 T T @
@ & A IAF qEEen w7 § fAg
e MY wWIBIETA
oy weft gror ot geard @ T o
qofrafadi g st awafe & wfgz
& #7139 &1 qudA fear | Afsqew
7g =g § fF wraw 3w wafa ¥ qwng
@ AW # OF Ao & qrara e
| gAY N BR WA g
at &, 39 B wfrs ¥ whis qoe@
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[t varo wo SRR
AT I | A g fawara -
|9 GAWT WG T ST | AT EA
A Wz FY Afqat o wew @ ogan
Ft & afem <3 A Afy w1 o aga
LAY A AT § | A o wre
g, W ag AT ¥ 9T g9 F AFT
T FAT § AT A7 WA FAAC LT 8,
T st 7 A | & A g fE
AT qFTT 3T HY g § AFT I
T G ¢, AT TFR §, A
/g @ wE W F W S Y wA
@ | IR g s frem ) 3w frd
AT g ¥ o 59 3w & wifqa g
Awifa AR Sago s | e few
W 3@ R WEE T AR W
W @ E, NN 5F 2w A wfe
T g W A ag AT A 2 fr -
‘qgTBAT FMIH T G |
Aqfga: afam: ard aa=r ggdge o
A AR F 4 T & F7T gA( I97 g
HAT § | WA FO X dg  HTEW
TEIR ATHA AT §, WA TH J gAY
WA qF AR TR0 ¢ W7 e nfaw
fag ¥ gW1X 3W F qTAY 4y WIAW
¢ | 9% W TW AIRW 9T I« qTAT A7
2 g Tq W # T g A fee
sragd 1 . & f& W=
AT EHGT LT FTH FI AW T 2T
FTH A F1 A2 & |

¥ aga § 5 o gwd wdww
AEAT T4 &, HF AHE gIT THG
fra T @R Tea aO=wi @ "@fag fEwa
T U9 &1, 37 B g AR wfaw que
«ATF ATfE ag g4, N TS qOFT T
&gl far nar §, g9 g ¥ a9 &
RN X A A w7 &% | F &y qwgen
f& @& om 9t qufa &1 foor a3 @
§ 99 oFT ¥ AT N I F faenrs @y
YomET FIET FT AR, IT H T
A & o AT I A AT o
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et s o mw | & awean g R
TEIAR FT I 2 | 99 qwEHe |
2 AT W Y Famar qwelis ¥ g1, a7
39 A AT awgE F1 T -
T FF IA F1 @1 FT ML ATAEA
TOF § 4 THET FAT g TG A
2 | 0¥ AW Y AW T AT ¥ «T 3
™ g9 F7 I F faew weT ¥ qeq
FTLATE FIA HT qAEqT H1 T wTfed
& wrgm i TR AR AT SN WA F
FFH F aro AfFdl F1 THIA |
7oz 3 fears fzar smam sfga s
I T F gqrT AvwifAa fewr s
ITfgd | T A%E FY WaEq WH J
wirer ®Y S 9fed o

EF FY agAT F1 9§ 09 A1 sgATy
gW F3 U qgT IEA § | qA AR
g f& &R mwreEizad gra At feaa
forara qur foFaT AT & 39 # ST 93-
AT 1 oSt @ Afew € =
J&z® F frgad F7aT @ 1 8w
F & 1 A e gg owor wEd
FFTIEEH T FAT § AT IT F A1 T@-
W g AT 9w @ & I A a%-
dm g g 1 & wrgm 5 w17 ar S
e fom w & femm &
G qZATEHY qF €7 | AAT UF qW
F1f AEE g fRer v F feama
#Y A@ar § A1 gAY a§ IA ARE HH-
3 F1 30 T F1 w19 garT 7 faar
s faEtgEy W s &
frgaa fearamd 9t 3w & fga@ &1
W | WX ARE AFIIE F ZRT A
¢ I g # # Q@ arg
S1a, & 3@ ) =A% foaee fqar o3
HIX 99 Y §9% G 1 914 790 99
faers gy Aifag srdad % 917 )
2w &1 wereT 9 A § q=
¥ P nw a@ feor dam w R
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f & @ g % w2l 71 957 wraEw
qawar § |

& ¥ 2w & wfenfem gy wre-
¥z JF AR afeqw FFeT W1 Y AT
¢ AR 7B IR d9eT ¥ aUT
qx W gu gF W w1 fAEiw &
RN &1 F 39 a1 Y A AR W g
Fanzarg i & ofsw v &
g § AR wmmaifes d9eT am
g g, afe o & aw & faato o
FELT FI @Y gT A AT @I ®F
¥ FHFQR & F afagi w1 390
Qe g, A d sew g fF QWi
dodd # fqmEr ¥ w1 AW
1 T TF T 07E, 0F OF 49, TF OF
fawr ok FTE™ &1 wfuw ¥ wfos
IATRA eIHAT aFT & fAq I9QnT 8Y |
AZ WZEE JHT & HEAT ) AR
afeds ¥ F w71 AT I, fwer A o
7% g% " g el fr ag ww m
# wfm & 770 g ¥ | WE
ATEAZ {FEX FT WA qoAr A grev
qgia IeTEA ARy wET &, IOqrEA
® gUETSST 9T woAr faw # a@y
qgarat ¢, at & wga g f gedr faw
R o frar @) 3@ 9T WA wT
frdan g afgy o s ofesw
JFTT T HIGHT G d7g 7 aATeAT
AT § A qg 9T a9 T dIT §
a1 & #gar § fF @ ARG AW
T Tfgd W 39 AW F faers
RAIAT 1 T § AET w¥GW IIMA

wfgd |

ST g gefga @wm § 94
oA # U west feem gwr aifgd
it v AR drwie & R e
¥ FR A 9 o W afefaa

Hiv T fom § e Wik fAand
T W 93 & A | I oF we
& W o TR qw W AR R A
e # g ¥ fed frew € way
T AN | X AW & At & s gwT
Gar w@ 2w ¥ fawfor & e =fed o
frafor #1 qgeit &< ag @ f& se
T e W)

W Iw # faelt g & we@r
T T 0 AT § 5 T3 @A
wwwar § fr @@ 2w & sanmfa Ak
TR ¥ FErmlT faew w7 AT A
Jaw @i #X 1 AR ww odAw ¥
gaw foard zam & ) fedfl s ®
agt & gfear v wEw gf 9
W AW F {faal o w9
argdr goiafaat % oF FeoAy, faw w<
W AW & Fr feom da G g A
6 9 &1 o gAT & 1 X www
AR 9X, e & wda a1 aeE &
qga ¥ uF fraw gordw At A wY
H7 FTqHAT, TwmAed ThF 0T
Wt R gz A WX w7 A g,
afFq agi & gofmfeat W& faRei
efert T qw ¥ SOWT IR
wg oy o ® & faq 7 awwn
f) @ w @ wmF R feawe adl
qREAT §

w8 FW A G e §1 A I
s F Ty KX
argr ar g g o & @ sfer ad
WUWAT | 9@ T AW A A AT AN
¥ TR A A€ ¢, TH XA W 7
dar fawi & otw, ag gare fadr fg@ax
g A ) ag Aw & f5 oawwr §
T T ¥ O A I A A
@ §o a1 &1 w7 @, afew x@ W
¥ wha smafra W s T 7l gt
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TR WK Ffaew 3w B G,
X 3 F IO aogd KT aAfraay
® FH § AN F agEE A Q) oa
SR agt F1 &, Tg7 A {F AR -
firr afeass fRul & o1 F3 Fm wX
W agt & smafaal ¥ g § o,
W % 3w & awmar

R B & ey W s
# g Twwar o s R
qr # FE @ 2w, FE N g
wH I TG TFAT | AR W T R
s ¥ fal F1 e & fase w1
AT F@T AT E | GRINIC T ATAT-
Fr g 3@ aw ¥ fafew wwan e
AT 37 A F faeme q&7 FEw R
g A AATAR FT AT F ¥ dafRw
AV # YT & w5 gw qw A
e s g gfmaAM &
fod w3 e &Y wra wins ¥ sfas
fafea & &

# 3@ O BT AT FgAT AIEA
R T & O @ oaw wr
qM ug & FT 3@ gar § e w
EY W FT GIAT T FT I THA $Y g7
e # feafa ¥ ad 1 & ¥ goerdy
wiwE W AR T F wER f@mw
T @ F0F F9 300 To ¥y
Y &S gar § T & Aige
rF garea ¥ feafg F a3 ¥ X
w1 § f5 tg A A oF FE-
WA F Fwrld @ FT IAT A0 GFAT
WX gaR T wfr qFE T ag fas
qwdr & 1 A AN A w Ay &
IT A ag ww a oy ) ow Aw
¥ ara@l oFr it aFT odr 0 ¥
@t wga1 g FF oF wwg o w7 faan
T W IW T F AR WG ARRAT
forr it & o o A R I R
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amY § AW F SR ¥ A A ooy
f& & #qd arEEt ¥ fagg § 7 @1,
% 7g 99 ¥ g 30 ¥ IT=y §a fear
¢, W 5@ 3w A ward ¥ fAg g
A S @ A AU

% ag fr3za sz agwm foar
ar .ge fRwWr W ¥ oiffeE #
T 2 TET & ar Iy femr # owrd
HT ¢ 5 a8 aw ¥ A AT @A
gram feat ® o femw ®
A e am Af & gwra vEw
FE T A ) goa W o
gal #1 3w &, W g9 gAt & I
& 9< &, &% = gt wrd wrd &Y
e ® @ & | ofeam ¥ faamy
W g owi g ¥ SR
9% AT AR | EH F I
ayagre ¥ @& g, dfew g A vy
wr oA ¥ Wi # oA a
A a7 WO T qX AT A AR gW
aar wif ¥ TR 1 qW e & fF oag
JUT HIA AT FE@T W AT gW
R Ag g F Q@ ) A
7z guta § fr a8 o & §9d A
¥ g ¥ wré wré &7 4@ v
¥ T A A WETWIT FT LG FHT AT |
a affe w1 qg & fo smifaa
& F@ | AfFT @R @ g AW
7t drr w1 wfrew fFa d Aw oW
aw ¥ fratfagt & o oF A 8
@ waaT 97 & A § 5 g s A
fae #7 & T HIAT AAfE afE g
ST KT ;R
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st o ®o faar®t (@qwEy)
sreqer wgea, & fae wat 9 # fagas
9 IAFT GAATE \T § #ANE I
T A FT AT T FHC qI047 ¢
fr faar w7y go W gaw agfaa
FCfeAr § 1 M@ AW Fr oawe I
qMA 9T N g€ wT FeE 4r |
z8 q@ & gye faar T qmy
gg @ @373 g, 7% faq fa=w w4t
ABEY FATE F 9§ |

o faw @&l o & arvar A g
T& o Aw & 7% daefear amFT I9A
3z 39 J &4 ¥ &7 799 gIET AV
Bz I 1 ag 2w ) yAfT ¥ fag om
TZA TSI FIA IFA I5AT § |

% gy 9 WA St ¥ qg WA
=gar g & A} gWX W wqy A
A FEffag 7 N I, JfE
HIS gAY W 9T oY «erd ¥ anEer
FTg v § ofewm W a1 &
g0 F 9T @, A SWHT qFHIEA
FXX AT F AT 9T ITHT YT § FATRT
QT FTAT AFF | AT HrERgEam
T8 9@ Y § 3w F ararr & e
M ¥ fou, g4 wfs T3 ¥ faa
SATET §94T @9 fFar 917 5 I
TR A} T@ &N | fewem & ot
T FAT F ATEAESAT Y, WA
I 9T FUF TIGT A AT AT
o AR W # wEnm @ glan
FgEt e | Ag AT 9gWT gwTa
¢ 1 T3 9T By qifeET ¥ T8
& gAd § WA qF qAqr oY, AfFA
TN FIE A3F qgh AE v | gEy
W fgrrea § WY 99 guTe 9ET W
§ @ s+ faw oF fat & gat fad
av o & frg o TR AT ) W
W ¥ aga @ sfeArear & awdr §
afret I o aw wTe & Fadea < §
565 (Ai) LSD—$,

s 9 < ) a9 F fog 2w A 5=
Y FT Uk &, ATHT FITE =7 JTAAT
F ¥ fag art amd e ey |

o ¥ A fe fog axg 9 ¥
g W F7 FI A A W AR gW
qT gwaT fRaT | 3@ g gW o
7g WY @27 & % Y ofrewr 3w g9 A
HETEAT 3 FT Oy FA &, 3] o §,
yfFq I qifee w1 W g
2 W g A% g 99 qifeeE #
&9 9T gOET gAT at 399 qfemdy i
gr fa go gfaamd) w1 R R &
AR faars IoghT faar § 1 gafag
¥ fadew & s o ofr fawr &Y
N T & foag @ F@ a §
IFFT W F gL ¥ fag @d w4
T ¥ g9 & faw @4 #¥ av @
oSST O |

79 F gy o UFo 480 F H=TA
At faaar 8, afesr 9 e W
0 ® greafaw ger =fgn 1 fow
TR gEIR FEr At wr Ay
¢ IE TR F9 WW F qAA
WY gAR ATAA AT {FATE 1 EH &Y
@ A ¥ queT A A wfgw
wm aw gw AN F Iwfy Al w8
ax a% gardr Iwfa A & awd

ot gaI e X AW qveAr
F A F AP TR AW TEA S
agd A qTaT w7 € A JE
JHA a9 I /T I A i
w7 qTe 9GO &Y Gt § W 9w w7
JeTEA WY qF qEHAT | W "I IE@H
TqAT AT GY WY FY A9 WY Y FFAT
¢ 1 9 | A AT AT FHW T
300 wqar SfT gFT @3t AT W}
IER WY TF AT AT AT
T RT g § | TAY W BT I
WY gy a3 www .
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qEq ST GER A 7 d qa A
o9 ¥ F /AT E 1@ A FAS wAT
T | AR A TG FTH FT G
g & F@AET AT § a7 AT HA
g1 T W Iq W F F I § AR
T ¥ B Y < g At §

wgt aF fer &1 gaw &, W
ra fmen oY & 5 fufem aafm
faama A0 F AR @ 7€ FT aFAT
cafeg ¥ gena @ fn e 40 @
f& faamdt ofoms a7 sk g
Exfawer e & 917 aifF § s
AT IAM § FH FTH F G | HqTA
g 7g e fomw asd aqd § ww
aE a1 Wy At ¥ fag dve
g A ) T faew 9T g &
faaTs FEd FW & | I qF W9
g9 forerm agfy & wrqe afads a@
FF @ aF a7 GUEAT g Ag) &y
gAY | ¥q wR w ®)  fasi s

a1 =fgw 1

& g & fawg ¥ $© wgan A
g | @ Hataw # agw F g @
# Y qw A ¥ 9T AU gAE 2
& wa wATT F AT P ger & AR
FATA F HEATHA & @I G
o1 FT QY sgaeqr FL fF a W A
g7 g AATT FT TF & W & | @
T §F FoATS #1 aga §B §
AT gHAT g |

A gt & A ¥ A frdea
¥ fr o weETd & & fom agErdy
afafat 17 F7a1 T1gd §, 77 fHawi
= g8 wr & 5w @ feama faw
FT YA FUT QY IT G T AHA T
TF 91 W WR W Ig I
I F aT9q AT A IART AG v
FHN AR I § T THR IAE THA
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fom SRy | 7 gamE & fF g Ry
frami #Y favara femmar =ifge
fog Jftq & wgeTdr T FT ST,
T F1E qIEq IqX AT T AT
Y qg TAT T FFA § W I AAA
I fae gt 1 & wwwmar g 5
X framt #1 ag favamm @ 9 &t
2w ¥ g AN AT Swf rEwA 0

g frer welY St A wefvTg -
gfedt & aug &1 fos fear ar
wefrg & T QX A Avg § fe ey
@ ar ggi &, dfea I faaraur
qifeeaT Y &1 gE 9T WY AR Y
et 3T Jfge |

TR AW A faar 4% § T ww
HT AT T J FH FQ § | W
39 9 F TEEOr T faar s
T I T FT THgT FI&F A IT &
9 ¥ a1 fFrgel A I wag faw
adt § | AR ¥ wwman § R g gw
F gfts wars & a5t g |

gW W T A AT fEw wAr
a&0 & 5 g7 1 A FERTA A
&Y agET =Ry | gATIR AW FT AFET
FAITA & qTAT F IO gfar # qgar
¥ | gaar FWarT AR AR A @A
amagm ) Au fram g fF A
1965-66 ¥ FATX I 2763.80
FOT FT F1 &1 T AR FA forear F¢
T T FAT 7841.58 FAULT
F EAT | AT gH TAAT Fo1 WT
7@ FT qri Ay gan fog i geft e
WAm g few & o w few
T | A @Y a8 wawar § & |
T QT A ¥ ATAT 436 FUS TAT
RN T IS | AT frags
fragaanss faaramy | SwRHL
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gume § WX SEwr weet fog &
@ @ | wivg g7 ;N @EeE
AT ey W FE Ut ¥ WO A
a1 =1fgy )

SEYATA & AR { TF 7€ HeArs
ag ? fF qodd g Sga wE
o 9 HEYAT™ gH gL g &I WY
aff an | i A fEATm E e
aTgE e ZaTl & B B1E W q@rany
g I arfe gl § gw SR w4n
T® |

13 hrs.

9, TF aTF &1 A AW A9 F
fraen AT & f g9 Sw wew S_w
ST FAT q qE AL UG § AT
NFT AT | FAIN qEF SR frgEnT
qay agy 2w § fagd) fw svard stod
1 @ 71 FATT 400 FTHT § | 78
TS T 9EN 99 97 ) WAt § faw
FT gg WRW &1 § | F@H T FET ATH
g *f s § a4 € A qraa §
Fqifs a8 ©F aga wrar AT W & )
St T Y FisET w1 wvar gER fgar
srrar &, faerr & faw woar faar man &t
giar ag ¢ fF 9By aTd a@an H ag
wquT @ &Y AT § | a9 1% # forear a¢
forat st @ AR ¥ Y S A At
™ TFTY AR N_W F qwrw Fwai § )
gaT uF fawst gAr WM g W1 gt
9T 34 Sfqwa:  wfeaEr @@d
o fagii ¥ Ay agi 9v wife-
Y AT @A & | oy IARr A7 Ay
Y AR AW, F9E  qgAAT
fagrT & | 773 w1 a1 ¢ % a8 weaea
dxa€ § fom® 6 397 I3 @ | BEE
fag ¥ fadea & s wew 93w & fau
800 FUT ¥ FT & g HIT FY
w1y 7R qrorag faw w1 F fear
T AT ag T W 4 THAT |

weg 3w § STl A1 WY OF TR
awear a1 g€ & | faow, adar dik maw
F gATH! § STTAT 1 AEGF fqE )
§ 1 =gt = TrgwY £ afafafuat aga
T ) § | g N fE SO W W
oF fegear € W USEIE 7 W TS
fewa =rgwi & wwifaa € w1 s fr
Y 7Y ot A gerT fear ar e &w
THAT A ogwET AT T
& fau o 91 a1 ¢ & AR A 3
iR v fE@mt s
A F FT FAT GE W
e F Y A g A ¥y ar &
gwaaT g f gt & Sl &1 e wifa-
qY AT g1 G |

¥ uF frdew ag Wt § f qem
S3W A MIHY 60 AT 7 AEA WA
*F oeg wgTAt & fau faar § o) & -
waT g 5 e agt JeY ay aaw & fag
et fear s at & qomar g f ag Aw
& fAu T sarar fegw gnm o

1A, Y & q1e § qA Oy fAAw
*TAT & AT g T8 & fF gawr &= &y
awEt & fo @ drsart ® frafraa
F | AW IR qET AT FIAATHI F
e 77 gt & foray f ag wm o A
&Y arar & | st 72T WY A fwer ard
g1 U T AT M ) eRY famif
AT FY qewT gra # o s At
15, 20 5T 30 9z 97 qHY fae gFAT
21 oot 1 Ao fear wmw At Ay
w17 W@ fFar Jrg ) agh 9T Z99 dF
Y A | weg g2 § fawedt w1 e
¢ o7 =gt &% 3ol ¥ faoey @ &<
gt & famnd &1 w0 fem ST AT 8
gt 9 Wew R ¥ o fawAr +1 gAAw
STAEA ], TAAC ATGET § AV qLHT A
¥ QO a7g gaW # A Afgw AR
ggadw wm F7 faorelt & fagrd 7y
feq | agi I A4 Y FAY, A4Y, AT
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T GIAAT T HT Fq=rs F 0 F wrav
ST ? RO wdeT & fF e 3w A 6
e fear smg | @9 @A wg ow K
HTAT T4 g FTATE

Shri K. D. Malaviya (Basti): Mr.
Speaker, Sir, while the Finance Bill
is before us, for the consideration
of the House, with your permission,
I would like to take this opportunity
to draw the attention of the Govern-
ment to ceriain aspects of our social
and economic problems which as
usual, I have been doing always.
This time I would like to draw the
attention of the Government to the
unbalanced and excessive import of
capital and know-how,

Last time while I was peaking on
the general budget, I quoted Kurt
Mendesson, who was specially re-
quested by the late Prime Minister
to come here and see how our in-
dustries and technology were deve-
loping in relation to the scientific
research that was going on, and he
gave use a clear assessment, which
he made after comparing our  pro-
grame of work with that of China,
that we were depending too much
on foreign know-how and not giving
that encouragement which was based
on self-reliance, and in its totality it
was going to do us damage. I think
it is high time that we should give

serioug consideration to this  aspect
which, I learnt later on the Council
of Scientific Research. had placed

before the Governbent and it wants
Indian technology, indigenoug though
it is and not as developed, perhaps,
as we would like it to be, to be given
all encouragement.

Now, as a policy, we are depend-
ing on foreign know-how on a turn-
key basis. I am sure it i8 a wrong
approach and this effort to get rich
quick by depending and leaning on
foreign efforts, foreign know 10w
and foreign money is not a very for-
tunate aspect of our programme.

collaborators who come
import foreign

Foreigh
here, as you know,
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know-how. But they do not impart
that foreign knowledge ag quickly
and as easily as we would like them
to do. Another gentleman, who has re-
cently carried out a survey of our work
needs to be quoted. It is Mr. Michael
Kidron, who has been moving in the
country to examine how Indian tec-
nology and industries were growing
and what was wrong with them, if
there was anything  wrong. Mr.
Michael Kidron got the assistance of
the University Grants Commission
and certain other departments
of the Government and also
of the British Council. I am quoting
one sentence {from an article
which was contributed by him to
one of the magazines. He travelled
throughout the country to see how
our industries were being built up

with foreign collaboration and he
says:
e in almost every plant I

visited and in which the foreign
collaborator had a  singnificant
equity stake, new equipments
were seen gtanding idle.”
If this is foreign colaboration, where
the initiative has been left to the
foreign collaborator to bring or im-
port capital, of course with our con-
sent, where new machines are lying
idle, it must cause serious concern
to all of us.

Shri Himatsingka (Godda):
he quoted any instance?

Shri K, D. Malaviya: I need not
quote any instance. This one
sentence “in almost every plant 1
visited and in which the foreign col-
laborator haq a  significant equity
stake, new equipments were seen
standing idle” is enough.

Has

Then, dependence of Indian share-
holders on foreign collaboration in
foreign technical skill has become so
obsessive that they do not mind
paying much more salaries, 10 to 20
timeg the gsalaries to the foreign
technicians. The Government of
India also encourages this  policy.
What does it do? It encourages
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frustration, biterness and all sorts
of intrigues in the groups of those
talented young boys. One can say
that there is no dearth of good
talented boys with intiative and
imagination. Why are they not en-
couraged? They are not encouraged
simply because we want to build up
an industry very quickly, and to
build up an industry very quickly
we have to depend upon foreign col-
laborators and foreign know-how. f
will not take much of your time. I
would only like to draw your atten-
tion and the attention of the Govern-~
ment to thig state of affairs and say
that this tendency must stop.

Then, there is the question of
patents which has been almnst
shamelessly protecting foreign  col-
loboratorg in their effort to drain
out as much profits as ey would
like to. It is not only the Soviet
Union which has done away with
all this sophisticated working under
the protection of patent laws but
many of the capitalist countries also
have done away with this patent
system and they have made use of
the processes that have come to them
while they were in search of those
processes.

There is no policy of the Govern-
ment of India so far as a direction for
the Indian technologists is con-
cerned. We must make up our
mind whether we have at this stage
to care more for prices, foreign col-
laboration and turnkey job basis or
whether we have to build up our
own cadre of technicians—in some
time, of course—and also not care so
much for the cost structure while we
are seriously trying to build up some
technology, because there is a ten-
dency, a fashion, grown amongst us
that we feel that everything that is
manufactured in India and by
Indiang is not as good as it will be
if manufactured by a foreigner even
tn India and that everything that is
manufactured here must be more
costly and anything that i produced
oy a foreign collaboration in India is
less costly. I do not think we have
to view all these problems from that
angle. If we want to build up our

own cadre of technicians, we have to
put up with one thing, namely, that
every time this process of get-rich-
quick is not good and that we have
to put up with the situation in whica
there is bound to be spent g little
time in which we are going to build
up our own technology.

I would now like to come to an-
other aspect in which I am interested,
namely, the oil industry. I would
like to draw your attention to the
fact, as I understand it, that the Gov-
ernment is going on fairly satisfac-
torily in pursuing the policy of the
Government of India with regard to
oil being developed under the pubnc
sector. It is only in details that one
could find something to suggest for
a change. One thing which is now
noteworthy is with regard to the
activities and the attitude of the
Assam Oil Company who are equal
partners of the Government of India
in a big venture which is going on
in the eastern part of our country
in Assam. It is whispered, of course,
slowly, slowly and silently, that the
Oi] and Natural Gas Commission
which is the creation of the Govern-
ment of India is not working as
satisfactorily in Assam as the Assem
Oil Company are doing and that their
drilling is very fast, satisfactory, less
costly, more efficient and all that. I
have not much knowledge of the
activities of the Oil and Natural Gas
Commission recently, but this is a
very exaggerated picture of the real
things that are happening there.

The Assam Oil Company came
here some time in the 705 or the 80s
of the last century and today, in the
year 1965, they are not in a position
to promise to give India more than
2.75 million tonnes of oil per an-
num. After having put in all their
efforts, mone and know-how and the
import of their knowledge and ex-
perience in India, they are not in a
position to supply India more than
2.75 million tonnes of oil per annum.
Even that ig not supplied because
our refineries are not ready. Even
if all the refineries come uwp and if
we ask for oil from the Oil India
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Limited in which they are 50 per
cent partners and they are masters
of technology, they will not be able
to give us more than 2.75 million
tonnes or 8 million tonnes of oil,
whereas the Oil and Natural Gas
Commission, which started its activity
in Assam only in 1958—it was sus-
pended during the Chinese aggres-
sion for a couple of years or so; peo-
ple forget it conveniently and say
that the Oil and Natural Gas Com-
mission is very slow in its activities
which js not likely: they had to
withdraw their heavy equipment to
the hinterland and had to take it
back again—even after the lapse of
all that time, the Oil and Natural
Gas Commission, I am quite sure and
confident will be in a position to
produce more oil than what the As-
sam Oil Company will be able to
produce after 70 years of their
efforts. The only thing is that the
Oi] and Natural Gas Commission now
have to develop the oil fields which
they have discovered. So, it is rnot
quite correct to say that they are
more efficient, less expensive, more
painstaking and are more sincere
and all this, The fact is that they
are interested in profits, They are
not interested in producing more oil
in order to get more profits. When
the question of profit comes before
them, they have not only to tuke oil
exploration into consideration but oil
exploration, import of petroieum
products and all that and refineries—
everything hag got to be taken into
consideration. I think, it is  high
time that the Government of India
should consider and give a new look
to the functioning and working of O1l
India Limited. If we feel that the
tempo of work is not as fast as it
ought to be and if we feel that they
are not as efficient as they ought to
be or that they are not producing
as much oil as they ought to, we
should press them and, if necessary,
we should take over Oil India Limi-
ted completely in our own hands.

What T find today is that the Gov-
ernment of India have not sent their
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expert representative on the Board
of Directors. It is not a very good
thing, I think, the Government of
India should send its oil geologists
or technicians for the Board of
Directors. It is no good sending
your Secretariat people to be on the
Board of Directors of Oil India Limi-
ted.

Recently I have seen some contro-
versy raging round the expansion
capacity of our refineries. We are
today consuming about 12 or 13 mil-
lion tonneg of petroleum products in
our country and we are not likely
to consume more than 18 or 19 mil-
lion tonnes at the most by the end of
the Fourth Plan period—it might go
up two million more or a million less.
The rate of consumption of petroleum
products in the country has not been
going very fast in recent years. I
said that about eight months back,
about a year back also, that accord-”
ing to my own calculation the con-
sumption of petroleum products is not
going to be as high as the forcign oil
companies were trying to make out.
Why were they trying to make out
that the consumption was going up
very much ig because they wanted
more refineries and they wanted
their own refineries to expand. I
think, the safer thing and the wise
thing for the Government of India to
do will be to confine their attention
to expand the capacity of the public
sector refineries and to put the new
refineries only when more c¢il is in
sight.

I have recently come across the cri-
ticism of the Public Undertakings
Committee which has been appointed
by thig august House. Perhaps, .hey
were not properly informed. I may
be permitted to say that. To criti-
cize the Oil and Natural Gas Com-
mission for the slow discovery of o1l
is not a very correct assessment of
the subject of oil exploration. Oil
will be discovereq only when  oil
will be found in the bowels of earth
and in order to find oil one has to
drill and drill. They should be pre-
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pared for fallures also. Once an oil
well is drilled you have got to wait
for a certain minimum period of time
in order to know how much oil is
likely to be produceqd from that well
and how far the ONGC can assess the
quantity of oil in that region. There-
fore the quantity of oil that is to be
found out in India depends only upon
the discovery of oil.

Recently oil has been discovered
in Lakwa and in certain areas, Naba-
gram and Sanand in Gujarat, ad-
ditional oil has been discovered. As
reports show, the prospects are good.
If the prospects are good, the Koyali
Refinery can very easily be expand-
ed to 4 million tonnes anq the
Barauni Refinery can very easily be
expanded to more than4 mililon
tonnes. To think of having a re-
finery in Haldia, I think, we have to
be a little more cautious because
once we decide upon a refinery in
Haldia, we will have to depend upon
imported crude oil. Oil from Assam
cannot be taken economically to
Haldia. All the Assam oil has got to
go to Barauni or to further west in
the hinterland in order to have more
refineries or to expand or increase
the capacity of the Barauni Refinery.
If oil from Assam is taken to Haldia, it
will become very costly after trans-
port. If all the oil js refined in
Assam, even then the transport of
petroleum products from Assam to
the hinterland right up to Amritsar
will be frightfully costly and we will
not be able to consume that oil.

Shri Basumatari (Goalpara): Assam
Refinery can be expanded,

Shri K. D. Malaviya: Assam Re-
finery, naturally, according to the
view that I hold, should not be ex-
panded beyond a decent and reason-
able level. So far as I remember
and I know the Government of India
is also thinking of expanding or jn-
creasing the capacity of the Assam
Refinery. The point that I want to
make out here, is that if we hasten to

locate refineries at these places now,
very soon we might have to realise
that oil has been discovered at places
from where either it has to be ex-
ported or we will have to put up
another refinery. We have not got
too much money in our pocket {o go
on adding to the number of refine-
ries. We have refineries at Koyal,
Barauni and Noonmati and at
Cochin, and we are going to have it
in Madras. All these refineries can
very conveniently be expanded to
double their capacity so that India
can take care of its consumption of
oil in the Fourth Plan period and
right well in the Fifth Plan period,
if we plan for about 25 million tonsof
oil right from now and do it quickly
and not hanker after papers and files
here and there. If we just tackle
the whole problem and see that if
we can produce about 25 million
tons of oil from these refineries, it
should be enough till the end of tne
Fourth Plan and right well to the
Fifth  Plan, Marginally we  will
always have to import oil.

There is one more point to which
I would like to draw the attention
of the Government. The foreign oil
companies naturally are anxious to
expand their capacity. If it is a
profitable proposition, by all means
let us examine jt. But to give ex-
pansion capacity to Bombay  re-
fineries will not be in the interest
of our public sector oil industry. All
the oil that will be consumed in the
Bombay region, the western region
exclusive of Cochin region, has al-
ready been taken care of. If you
give them more refining capacity to
Bombay, that oil will have to be
sold to Amritsar or to  northern
India. Now, if you are cxpanding
your refinery in Barauni if you are
having your expansion capacity in
Koyali, where is that oil to be sold?
Naturally you will have to compete
with the western oil companies
which are located in Bombay, and
because of their  well-established
position, it may be that for a couple
of years, for four or five years, you
may not be able to competq with
them as gmoothly as one would like
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to. Therefore, you have got to give
preference, you have got to take

care of the jndustry which you are
just building up and from that peint

of view to go on giving 3xpancion
capacity at this period of time to
Bombay refineries will be  harmful

for our refineries that are coming up
in Koyali, in Barauni and in other
parts of India, specially in Cochin
also and the one that is to come in
Madras. 1 for one, thereforc,
think that enough refineries have been
planned and that no more shou!d be
planned right now in the next two
years’ time, What we should do is
to care for expasion, quick program-
me of expansion and expedite our
programme of oil exploration. They
are bound to find more oil in Gujarat
much more oil in Assam, and 1
Will not be surprised about Lakwa
which is one of the richest and big-
gest oil-fields of India because the re-
sults, as I am told, as I see from the
reports, are very encouraging.

Shri Kam'anayan Bajaj (Wardha):
What about Rajasthan and Kutch?

Shri K. D. Malaviya: I do  not
know. Sir, I was only refeiring 1o
certain aspects of oil industry.

The last point that I would like to
refer to with your permission is with
regard to fertilisers, I strongly be-
lieve that we should have in the past
purchased certain patents of processes
for instance, the gas ammonia pro-
cess. I want to put this question to
Government. Why is it that we have
not purchased gas ammonia process to
get the same amount of fertiliser or
the latest gas oxygenation process?
Why are we not prepared to take
bit by bit the processes and then
undertake to produce fertilisers by
ourselves? We have got the Engi-
neering, Designing and Manufactur-
ing section in our country. It can
be built up faster than what we are
going tq do today. But somehow or
other Government wantg the public=
sector Fertiliser Corporation either
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to purchase the whole of all the pro-
cesses of fertiliser or to let it go to
the private sector. This is not a cor-
rect approach. The Fertiliser Cor-
poration, I am told, are not in a
position to have gas ammonia plant
and they are not in a position to do
it. We can very well easily pur-

chase this process from someone
from outside by paying a
rolayty or by paying the fees
which could be paid back in

two or three years’ time and then we
can master our own process and our
own designing and we can zo ahead.
Quite possibly we may take a littie
longer time. But we should no: think
that if we do not get as much ferti-
liser as my freind Mr. Subramaniam
has planned, we are not going tc get
more food. Whether more fertiliser
comeg at the proper time, according
to our schedule, is not very relevant
to the greater increase in focd pro-
duction, although technologically we
can say that you will have this ap-
proach that you will have so much
fertilizer, so much insecticides, so
much water and, therefore, you will
get so much food. All that does not
go that way. Therefore, in order to
build up fertiliser industry in the
public sector—we should not worry
that it may be delayed by one or two
years more—we should stick to the
programme of building a fertilizer
industry in the public gsector. H we
do that tenaciously, we will manu-
facture fertilizer according to  our
programme in four or five years’ time
and if not in four or flve years’ time,
in six years’ time as we want today,
Today, according to our schedule the
Bechtals are not coming and they are
not giving vou 1 million tons of
nitrogen in four years' time or five
years' time. I am quite gure they
will take more than flve years’ time.
If we lean on our own boys, on our
own technology, on our own system,
on our own things, we might take
seven years’ time. But we will have
it in our own hands. Therfore, I
would urge the Government to con-
sider to apply initiative, to leave the
initiative to our own people and tn
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build the fertiliser industry in the
public sector on thig basis.

Shri Alvares (Punjim): Mr. Speak-
er, Sir, the Budget and the Finance
Bill that is under discussion just now
comes at the time when we are on
the threshold of the Fourth Five Year
Plan and, therefore, I think that it
would have been very important if
the Government had indicated how
the Fourth Plan is going to be usher-
ed in.

Sir, the Finance Bill is like an eco-
nomic catalyst of the economy of the
country and I thought that in the
Finance Bill which makes certain re-
lative changes to give directions to
the economy, the Finance Minister
would have made a very clear indi~
cation. In the Mid-term Appraisal
of the Third Plan, we were confront-
ed with a certain amount of shortfall
that overtook our expectations and
crippled our economy to a very large
extent. If we are not to suffer from
this same malady again,the economic
planners have suggested that there
must be two types of planning, a
long-term planning and a medium-
term planning, the medium term plan-
ning is the budget planning ang it fits
into the long-term planning s that
year by eyar, as the capital inputs are
calculated, they may be able to indi-
cate to us in which precise field, and
in which precise sector, the economy
is growing.

13.28 hrs.

[Mg. DEPUTY-SPEAKER in the Chair]

Therefore, this one great lacuna in
the Finance Bill and in the Budget
must come in for immediate conside-
ration and I do hope that this new
trend in economic thinking of relating
the Budget expenditure to precise im-
plementation of the Plan for that
particular year must be given effect
to lest we may be confronted once
again with a mid-term appraisal
where we have a shortfall in imple-
mentation.

I had said earlier that the Finance
Bill is the economic catalyst of the
budget and the economy. I do hope
that in presenting the Finance Bill,
the Finance Minister had kept be-
fore himself the overal] consideration
of the manner of the economy and
the type of the economy which the
Indian people and this Parliament
are committed to. There are four
main criteria in this respect. There
is the criterion of production; there
is the criterion of diversification of
initiative; there is the criterion of
curbing monopolistic tendencies and
finally there is the socialist criterion
of egalitarianism. If the Finance Bill
does not fulfil all these four criterta,
it has failed to do justice to the
socialist pledge we took in this House
many years ago. Therefore, I propose
to analyse the Finance Bill on the
basis of these four criteria and to find
out whether it satisfles all the pre-
sumptions that we have given thought
to. The first thing is about the as-
sumptions. There are three main as-
sumptions in this budget, all of which
will not be justified.

First, there is the assumption about
the success of an appeal to the con-
science of the blackmarketeer to un-
carth a large amount of money, about
Rs. 3000 crores, which is today run-
ning a parallel economy in the coun-
try. We have made certain overtures
to the blackmarketecrs. Have they
been justified? The hon. Minister has
placed certain statistics before us re-
lating to the three-months’ period,
out of the six months’ period. which
he had allowed for the purpose of
making declaration of unaccounted
money. He himself has admitted that
there has been a failure and he says
that he will take further measures.
This is one assumption that is wrong.

The second assumption is of a simi-
lar nature. The assumption is that
between the import price of raw mate-
rials and that of the manufactured
goods, there is an area of profitability
which Government cannot tackle.
The hon. Minister has increased not
only the price of the imported raw
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materials but also the excise on the
price of copper, for instance. The
price of copper has been increased,
and the excise duty has been increas-
ed on copper from Rs. 300 to Rs. 1000.
What is the assumption here? The
assumption js that the profit that was
being made was being kept by the
manufacturer. So far as that assump-
tion goes, that is correct, and the step
that has been taken is a step in the
right direction. But may I ask whe-
ther the manufacturers who are more
profit-orienteq than production-ori-
ented give a consideration to this
suggestion that the excise dquty has
becn imposed in order that Govern-
ment may mop up that extra area of
profitability betwecn the prie of the
raw material and the final profit? I
do not think so.

Similar is the case in regard to the
other concessions that he has announc-
ed two days ago. In gall these, the
assumption is entirely wrong. We are
dealing with an economy that is en-
tirely profit-oriented, and in a profit-
oriented economy, there are no social
considerations and there are no pro-
duction considerations. Therefore, to
rely upon these assumptions is to my
mind highly fallacious.

Let us take the question of produc-
tion now. After all, the country must
produce, and we have to distribute it
also. In regard to production we find
that the industrial production has dec-
lined from 9.4 per cent in 1963 to 6.7
per cent in 1964; and agricultural
production has risen only by three
points from 137 to 140 during the
same period. What does this mean?
For some reason or the other, as I
shall presently show, this decline in
industrial production has been pur-
posely entgineered, because the eco-
nomy todey is showing a sign of
buoyancy in different sections in seve-
ral ways, { shich shows that industrial
production can pick up. But there is
a group of people in this country who
want to 51 \d the economy to ransom,
and the d line in industrial produc-
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tion can only be
manner.

explained in that

Agricultural production has Iagged
behind. It has risen only by three
points. We all know that the pro-
ductivity has risen by one point only;
the increase by two points has been
because of the increase in the total
acreage under production in the agri-
cultural sphere. Therefore, the Fin-
ance Minister has not been able to
determine how the production must
grow in this country, for, production
is very necessary to satisfy the tre-
mendous demand which js there. The
demand curve, according to the econo-

mic indicators, is much higher
than  the supply curve todav.
In such w situation, when the

supply not only cannot catch up with
the demand, but cannot hope to do s0
in the present circumstances, the eco-
nomy must be production-oriented
ind every gingle change in the Fin-
ance Bill must be in the direction of
both greater production and better
distribution. For, as I have said,
production is very crucial. But what
do we see? We see that when pro-
duction has been stagnant, Govern~
ment have tried to bypass the main
issue. Let us take one example. The
production in the centralised sector
of the textile industry has been stag-
nant for many years, while the pro-
vduction in the decentralised sector,
namely the powerloom, khadi and
the handloom has increased phenome-
nally, and yet instead of giving en-
couragement to the decentralised sec-
tor of the textile industry so that pro-
duction could be encouraged and
liversification of the economy .also can
{ake place, the Finance Minister has
imposed three types of penalties which
tre hampering the production in the
powerloom or in the decentralised
siector. For intsance, where is the
necessity to have a registration fee of
Rs. 25 in the case of those who pos-
vess less than four looms? Where is
the necessity to penalise any transfer
of loomg above four, if for a mere
convenience, they have changed the
location either for the purpose of
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thanging a residence or for the pur-
poses of taking advantage of more
1nodern production processes? This
is one instance where Government
lave not encouraged production of a
diversified character on which we can
rely and which can play the game in
the economy that has to be produc-
tion-oriented.

As far as the question of the power-
Joom is concerned. Government would
De well advised to give immediate
effect to the recommendations of the

Ashoka Mehta Committee’'s report,
which has recommended an expan-
sion of the decentralised sector by

giving a certain amount of production
capacity to the powerlooms, and se-
condly by passing on all the excise
to the production-end of yarn in the
centralised sector.

Now, let us see what the fiscal poli-
cies of Government are. The result
of successive budget proposals has
heen that there has been a strengthen-
ing of the monopolist tendencles.
'The late Prime Minister Jawaharlal
JWehru had appointed the Mahalanobis
Committee of prestige fam to find
out where all the wealth that had
heen created in the first two Plans
had gone, into whose pockets it had
1gone, down which drain it had been
Yost or whether it had been accumu-
lJateq in a particular sector. The
Mahalonobis Committee in their pre-
Jiminary report has stated that there
nre certain monopolist tendencies
yrrowing and has indicated how these
{endencies have grown. The propo-
wals in the Finance Bill strengthens
fhese monopolist tendencies, as I shall
try to prove in a moment.

It is a curious fact that the efforts
that we made some time ago in order
to diversify investment and thereby
give the smal] man a greater share
in the control of the economy of the
country have failed. Today, the small
fnvestor, for some reason or the other,
does not find it worth the while to
go to the market. I do agree, how-
ever, that there is a very socialist
measure that this Government have
brought about, which is one of the

few things that I do support, and
that is the Unit Trust. The Unit
Trust plus the small savings schemes
and the increase in the bank rate
have prompted the small investor to
wull out his investments from the
equity shares and to divert them into
fhe large-scale operations through
'which Government can operate. This
is one good tendency at one end. But
‘what is the tendency at the other
end? At the other end, there is
monopolist concentration. The Indus-
frial Credit and Investment Corpora-
tion of India under-wrote sharcg dur-
ing the last year to the extent of
Rs. 122 crores out of Rs. 134 crores.
Obviously, this corporation is a big
financial undertaking run by the big
industrialists and capitalists in this
country, and for some reason or the
other, they have been forced to un-
der-write Rs. 122 crores out of Rs. 134
crores. I shall not go into the rea-
EONS nNOw. It is obvious, however,
that the monopolist tendencies have
been strengthened, because all these
under-writings are on behalf of the
very companies that have floated
these shares. Let us understand this
that the under writing of shares to
the extent of Rs. 122 crores of equity
capital through the ICICI is nothing
else than the promoters of those big
companies buying out all the shares
through this devious method.

Then, let us take the question of
interlocking.

I will not take much time of the
‘House on that. But may I say that
the Government of India’s recent
decision to give a letter of intent to
the foreign investor and ask him to
choose his Indian counterpart will
again Jead to the strengthening of
monopolistic tendencies?  After all,
if there is a big foreign investor—the
foreign investor must be a big man;
he cannot be a meximum-sized inves-
tor, he cannot be a small investor—it is
obvious his contacts in this country
must be with big business. He is not
going to seek out a small shy entre-
preneur. He must seek established
houses. Therefore, by the very fact
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that the Government of India is giv-
ing a letter of intent to the foreign
investor, jt will automatically will go
lo indicate that monopolistic tenden-
cies in the country will be accen-
tuated.

On the question of dear money
policy, may I say that both on ac-
count of unaccounteq money and on
account of increased supplies of
money with the public and over-
capitalisation in companies, the policy
of dear money that the Government
of India and the Reserve Bank of
India had initiated wil] necessarily
pay dividends, and in spite of the
pressures that the capital market may
put upon them on this issue of dear
money, my own suggestion to Govern-
ment would be that they should not
relent on this issue unless Govern-
ment first gets up a higher power
committee to investigate industrial
costg structure, ang only when they
are satisfied that industrial costs have
been, kept within reasonable bounds
should the policy of dear money be
done away with and an era of cheap
money ushered in.

I had gaid earlier that the economy
is buoyant, that the quantum of tax
collection indicates that there has
been a great flow of income to Gov-
ernment. Where is, therefore, the
need for Government to go in for or
invite foreign capital to thig country.
Let us examine thig position. In the
beginning foreign investment was im-
ported on a government lo govern-
ment basis, and government to gov-
ernment basis importation of foreign
investment did not bring foreign
political pressures; it was naturally
a form of aid. But an individual
foreign investor, when he ig wanting
to invest, hag no altruistic motives.
His motive is profitability; because he
finds it more profitable to invest capi-
tal in foreign countries. therefore. he
is sending capita] abroad.

Let us examine the quantum of
profitability of foreign investments in
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this country. In an investigation
conducted by the Reserve Bank of
251 foreign companies with branches.
here, there was shown an impressive
rise of profits by Rs. 10 crores to
Rs. 45 crores in 1961-62. Therefore,
the profitability ratio or the margin
of profit rose from 5.3 per cent to
6.2 per cent for the foreign investor.
In foreign controlled rupee compantes,
the position is even better; the profit
rose to Rs. 94 crores in 1962-63 as.
against Rs. 82 crores in the previous
year. Compareq to the Indian rupee
companies, the profitability ratio of
foreign companies, either branches of
foreign companies or rupee companies,.
is 113 as against only 9.1. There-
fore, there is no justification for giv-
ing a letter of intent. After all. as
I have said if it is profitable, they
come; if it is not, let us give encour-
agement as much as we can to the
Indian investor. Therefore, let us be
satisfied with this.

Let me take the Jast point—cgalita-
rianism. No economy, no socialist
economy, can be finally satisfactory
if it does not try to bring about an
erosion of the peaks of incomes and
raise the nadirs of poverty. There-
fore, I say that there is no justifica-
tion, in present circumstances, for the
Finance Minister to have given such
e large measure of relief in personal
taxation. I have been trying to work
out the figures of per capita notional
income. The per capite national in-
come has been fluctuating in the last
flve years, sometimes declining, some-
times increasing; now it hag increased
to Rs. 300. This is the annual ave-
rage, from those who draw crores of
rupees to those who starve. If we
take the lower 40 per cent, we will
find that the national income is Rs. 200
per capita per annum. If we go still
further down, to the lowest slab, we
find that for the lowest 20 per cent,
the daily income per capita is not
more than 20P, and this on the basis
that today the rupee is only 16P.

Therefore, I can only say this—I
have had to curtail my observations
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a lot for want of time—that the Bud-
get is only industry-oriented. It does
not take note of the various other
sectors of the economy. After read-
ing the Finance Bill I can only say
that poverty is not a part of the
national consciousness of this nation.

Shri Firodia (Ahmednagar): I must
congratulate the Finance Minister on
the good ideas that he hag really
brought intg this year's Budget. At
the same time I must say that he is
‘bringing their impact haltingly, and
that definitely reduces the real impact
which they should have on the eco-
nomy of this country.

He has said in his budget speech
that it is a production-oriented bud-
get. I think we will have to test it
on that. Let us see what has hap-
pened during the last two months,
after the budget was introduced. We
have always seen that at the present
juncture the villain in the present
economic affairs is not defence ex-
penditure, but it is the rising prices.
‘Could we reduce the prices during
the last two months? Have we got
any inclination to see or could we see
anywhere, either in the industrial
sector or in the agricultural sector or
any other sector, whether the trend
of prices is such that they are going
down?

Fortunately for us, this year the
crops are very good. But we gsee that
‘government policies are such that
Pprices go on rising month after month.
Very recently, about four or five
months back by a stroke of pen, Gov-
ernment increased the price of im-
ported wheat by about 14-18 per cent.
Nobody felt it at that time, but the
impact of that increase is generally
found out in the price rise, because
we know that today in the whole
country one-third of the wheat which
is consumed or which is distributed
is importeq wheat, and so it has that
impact on the general budget of the
common man.

Let us see what is the investment
potential or investment market after

the budget. It is said that the share
market is the barometer. We have
seen that it did not get any fillip.
But leave the share market. We have
seen that new companies which are
coming out are very shy, because
during last year 84 per cent of the
share of new companies were pur-
chased either by public sector under-
takings or by institutional investors.
Only 16 per cent of the share capital
was taken by private investors. In
this budget, the Finance Minister has
given a tax credit certificate facility
to those people who buy shares in
new companies. As the concession
goes, a man will get some Rs. 1100 if
he buys shares upto Rs. 35,000. This
works out to 3.5 per cent interest.
Two months back Government has
increased the bank rate to six per
cent and the banks also have increas-
ed their deposit rates to 7 or 7.5 per
cent on five year deposits. How can
we expect any individual to go and
invest his money in any new company
from which he will get about 3.5 per
cent income. It is also curious that
the Government is coming out in the
fielg of starting of tompanies in this
way from the tax payer's money:
Government wants to support the
investment market in this way. 1
do not think it is a very good sign
of a good economy of our country.
We have seen by having ten per cent
extra import duty very recently the
price of industrial production has
also gone up and generally we find
that the price trends in industries is
alsp such that we do not expect the
price of industrial products to come
down. Fortunately, he has included
in the Finance Bill some industries
which would definitely help agricul-
tural economy. The most important
problem is to induce the farmer to
take to scientific and technological
methods and by giving some induce-
ment to the industries to help agricul-
ture, he hag done a very good thing.

Today we have become target
minded and expenditure-minded. We
give a certain target to the block and
the block officer knows that within
five years he has to give & report like
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that and while sitting in his office—
this happens in many places—he
sends a report to the Government and
the statistical department of the Gov-
ernment takes note of that and makes
out a case that production has in-
creased by so much. Similarly, with
regard to expenditure also. There is
this sort of mentality. In a planned
economy the target must be there but
there must also be a very good orga-
nisation to, supervise whether the tar-
gets are really fulfilled or not in real
terms, and not on paper only. Simi-
larly, all departments go out to pur-
chase things in the month of March,
irrespective of whether they need
them or not. This develops some
shortages in respect of some of the
important articles like steel, cement,
etc. When we formulate our plans,
whatever amount is kept for the indi-
vidual projects should not be allowed
to lapse on 31st March; it should be
carried over to the next year and
they may be allowed to purchase the
things even after 31st March.

Very recently Government has
formed the agricultural refinance
corporation and an appcal was made
to the joint stock Banks to take the
help of this corporation and help the
agricultural field.

it famr wex @5 (02T) 99 BTSN
% wreda faq o ferwma @Y wr & ar
wg3q feadde &1 &% W fafarex
AF AR FZAT R AN ATTR
THhe Minister of Cultural Affairs in
the Ministry of Education (Shri

Hajarnavis): Sir, I am here ang it is
a joint responsibility.

ot fam @ &8 : 1 A0 SEAA
Tt g & I faare g § AT
ag Sfaa 2 f& fam merrem & weat
% gA% #1 yufeaq 7F arfw § 39 7
A% ¥ JATa 3 qF |

Dr, L. M, Singhvi (Jodhpur): Sir,
even the hon. Speaker has ruled
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several times that it is necessary in
any discussion that at least gne Cabi-
net Minister should be present. I
have very great respect for my friend
Mr. Hajarnavis but he belongs to a
different Ministry. At least, if the
Cabinet Minister could not be pre-
sent, the Deputy Minister of the con-
cerned Ministry should be present.
We take very great exception to this
wholesale absence. I think ycu should
lay down that some of them should
be present in the House.

Shri Hajarnavis: May I respect-
fully submit a point, Sir? I hope my
learned friend Dr. Singhvi will appre-
ciate that in this House, we are all
Members of Parliament and one M.P.
is not greater than another. The only
question that could be asked is whe-
ther there is a person to speak on
behalf -of the Government or listen
on behalf of the Government and
whether he has the authority to re-
present the Government or not.
Since we have a joint responsibility
any of us can be present here.

Shri N, Dandeker (Gonda): Sir, A
highly technical subject is being dis-
cussed and observations are being
made which are very relevant and
which go to the root of the matter.
I support the observations made by
my hon. friend Dr. Singhvi

Mr. Deputy-Speaker: Every word
that is spoken is reported and it is
on record. There is joint responsibi-
lity of the Government and a Minister
ig here. Government is represented...
(Interruptions).

Shri Sinhasan Singh (Gorakhpur):
Sir, this does not concern one or two
ministers and the hon. Minister who
is sitting here is not so much concern-
ed with this. He may know about it
or he may not know about it. What-
ever i spoken may be taken down but
this report is not immediately passed
on to the Minister.

Dr. L. M. Singhvi: Nobody Teads it
all; it is too much to expect that the
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verbatim proceedings are read by the
Minister. Besides the Minister with
reply today. (Interruptions.)

Shri Sinhasan Singh: If this is the
position, what is the use of our com-
Ing and sitting here and we go on
speaking here? 1t is petter if we had
no meeting at all during the lunch
hour.

Mr. Deputy-Speaker:
point of order.

There is no

Shri Firodia: I was saying that
very few joint stock banks had come
out to help the agricultural projects in
the country. The agricultural refin-
ance corporation must send their
own men where there are big pro-
jects taken in hand, such as big river
valley projects. Some survey finance
requirements must be done before the
projects are completed then alone the
agricultural  refinance corporation
will be of some use to the farmers of
this country.

I now come to the taxation on co-
operative institutions. At the time of
1961 Budget, Shri Morurji Desai said
that the revenue out of these co-ope-
rative institutions will be negligible.
This is what he said. But he said
that he foundq that th¢ cooperative
sector was taking up big projects, not
that they might make much money
out of that. But it was felt that -ome
wmoney out of that must go to the
State. Co-operative undertakings are
coming up in the rural areas, where
there are ng industries. We are wed-
ded to a policy of agro-industrial so-
ciey and if we mop up whatever sur-
plus the co-operative institutions have
out of their investment in sugar fac-
tories or spinning mills, etc.,, new in-
dustries will not come up in the
rural areas. We must not also forget
that these co-operative undertakings
sre giving an impetus ang fillip for
investment in the rural sector or in
the agricultural field. Investment in
the agricultural field is the lowest.
Nobody who has any money
wants to go to the agricultural field

and invest his money there, He wants
to go to some industry and invest
there. So, it is necessary that for at
least 10—20 years till we have indus-
tries gispersed in the iura] sector, we
should not charge any income-tax on
the co-operative sector. As a matter
of fact, many times the income-tax
officers take a view while charging
Income-tax on the co-operative fac-
tories, a view which is not consistent
with the policy of the Government., I
will give you an instance. In the case
of the co-operative sugar factory
which was started in 1950, they had
an accounting system of paying to the
farmers who supplied continuously
cane to them at the best possible rate
which they could give out of the
profibs earneqd in that year. Income
tax officers took exception to this. For
the last 5-6 years State Governments
are announcing minimum prices which.
should be paid to ihe farmers who
supply sugarcane to the factories
and the Income-tax officer had taken
this minimum price as the base and
whatever extra was paid was added
to the profits of the co-operative sugar
factory and it was taxed. They also
dig not allow as expenses the trans-
portation charges or the field super-
vision charges which the sugar fac-
tories in the co-operative sector had
to spenq to see that they get the best
kind of crop and sugarcane at the
proper time. So, even if we say that
we are looking to the co-operative
seclor with really good intentions in
actual practice, it turnm: out that the
co-operaive sector is taxed like a
joint-stock sector. So, we will have
to see that the department concerned
should get some instruction from the
Finance Ministry that while taxing
the co-operative sugar factories, it
must give attention to this a-pect of
co-operative principles.

14 hrs.

Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri Firodia: Sir, I had lost two
or three minutes. *



12899 Finance Bill, 1965

Mr, Deputy-Speaker:
wmore,

Two minutes

Shri Firodia: I want to say a few
words about import policy. The im-
vort policy is out usually sometime
during the end of April or in the
wmonth of May. But sc far, nothing
‘has come out. The industrialists also
do not know what is going to be the
Amport policy. They have very little
stocks with them to produce goods
during the next three or four months
and they cannot plan their production
‘because the import policy is not out.
80 you must decide that the import
policy, whatever it may be, should be
out at the proper time.

I was mentioning about the grains.
We are importing every day grains
worth about a crore of rupees from
foreign countries. We cannot say how
much amount we are spending out of
the PL 480 imports on agriculture. 1
have seen a report and I have my-
self seen in Sweden that they have
good torage arrangements. They
were really surpriseq that on account
of your faulty storage we are losing
15 per cent of our grains. Even if
you improve our storage our imports
will go down and ~ur economy will
grow, I request that out of PL 480,
we should spend as much as we could
on the improvement of storage and
thus save our economy from this trou-
ble of importing grains,

I have to say something about the
ICICI and the IFC and the State Bank.
They give loans to industrialists for
the purpose of the industries, but all
of them have become such that they
want all things to be mortgaged with
them; they are mortgaged with them.
‘But evep if there s a little lacuna in
‘the title or anywhere, they just stop
‘giving loans,

st siereaT A (FeT) - 9M-
ST WEXTY, STIEGT FT A § | FIA
el
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Mr, Deputy-Speaker: The bell is
ringing.—Now, there is quorum. The
hon, Member may continue his speech.

Shri Firodia: The State Bank of
India last year had only given a loan
of Rs. 68 lakhs to 79 institutions in
the whole country. Thi: was medium-
term loan. We can find from this that
the State Bank or the 1CICI or the
IFC are just going very slow and they
take a very long time in looking to
the formalities of granting loans. The
industrialists are also put to much in-
convenience, and we cannot also
achieve the production which we real-
ly want to do.

st Ko w0 fgadt (zige):
IUTEAE WEIRA, AW TS WIAAT Il
¥ W & wenE oF yrdar @ e faa
afeaa} &1 avaeg g9 fgags ¥, 9 €9
azA # gufeaq a8 @Y | TR ag FA
oy fF ge # oF At 43 go &, @) Y
I qEY &, A A1 g § AmAr
qTHE g A FAfAQ 5 § fe faw
w1 a7 fae wRTeT & SR IARY qUEi
FY g F A IT 97 JTH FT | qg WY
#g1 T & % A= wEew F qve qgr
Y FRAATEY T TFH CF WX WAT JETE |
Ffer e ag & o ey et 9 Wit
Y 93T o & | 727 a1 T Fgraq AAC-
AW Tad qw TR
M g7 FE aqw”’

sft goreelr| : & WA agEl B
fawara faomar srgar g v & gz nw msx
g1 WE AR AR FTQIE |

Shri Prabhat Kar (Hooghly): A big
fleld is discussed. So many Minis-
tries are being gi-cussed,

d}ﬂo meﬁiﬂ:wTW
AN 5T @ & Afeq ag O faa w=r
T §
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IRy wgRd, ¥ qg oY fadaA
#771 g g 5 foa qw fag A=y
WERY ugt 45 WY ¥, ) ag aTET gl
wfaat § @ F79 W@ 1 ag a5 @
/% a Y A g R 1 gdifee A
qg T FF § | WL AT A=Y A
AZE Y AT gAY §, A g7 W w3
TR AT g Al 7 Y gAarE w7
IAFY I 64T AGT 29T 8, Y feT a8
FEH AP § AR TF FT qEIT 7 AT
Arfey |
st e (wTwmmr) oW
WHEIWIRMIAA A Fg Qe a8
arfen & gua & a1F 78 |
Shri Hajarmavis: May I assure the
hon. House that before the Minister

replies he reads every word spoken
ip the debate?

o wo o frady : Wyt aw faw
Fadag 1 w2 &, & wg 9gav g
T gura Y R &, 98 0F W, faad
FAT & N T g § | 3T A Av
aaA—a—faw &, I f faw g0
o faer qrarAg & gra ¥ §——far mealY
=9 T F AT § | e gre § wraa
F W W ¥ g, afx ag wr A
M, A 6T wwa &1 Q@ H¥ AF
A § T ?

=it areey (gat) : faw & wqfa
WATATA & 1

#2901

st ®o Ao fgAf : WA 9§
AT AT AL Y, AV qg qA, qAT
FEY T

-} FTEHIEY ;A WIA AT AT |

=t 7o @ro fgAdY A3 AIA W
T gan g, af Y fasar g A @
w1y | 7T faw T A, v E oF
THT T3, TAA T A |
A65 (Ai) LSD—8.
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5

7 fa= fadas @it a9 & T
AAT § AR AR A9 FT AW {
AT | 9 N e 51T fer g,
I8 ¥q 919 T e ) @ @ e
AW 97 TF TTT WIKI §F AT 74T
ragarefar ? IR OFE B ¥
q&tY 2w, qrfeET, ¥ gEIR AWM 9%
R fear & 1 afs ag wgr oy
faa Ao ¥ EET W A 3—
TaET gEEY g AT grad ar
T I wl) qEIRT A ¢, A AT FFATR
f& gt wfawves &1 angErfas Ia<-
aifaeq &, s tegifafafady & 1 o
faw gaR g7 F wearwm 1 e
f& ag aat Afx sraamg o e 2w
favame Seaw § @F, TAR WM )
AT § PIYE gAAT 7 {g-ATS Fara fear
I FF A g AT AW & gfacar
AT 9 TFX FT 9% 6 faoey
T ¥ 93 IASI-HET q FH 0 F
RO 7 da FEF |

Mo weitwesr Tererly : IS ey
AT FW FT 3§ da fqOey a9 &
el A Y T X W@ | w9 F qgw™w
oY dar w7 4

«ft wo wro frA : gH " wia-
TAT AT AR FF+7 F1 @ THR
Ifaa &7 & w0 wfey e O @2
2 Y FATN I @A FT AYET A
far

o wealt & qamAn @ fr IR W
fadas & FT Ay amg § 1 ¥ g9 a9 W
v 3 § fe SN gw are Qar
T wega foar &, A f6 92 &1 a9
gY & | AfET AT qw@i ¥ iy
FT T 7Y &, form gurk 3w w1 mfaw
3T W wfaT sgaear gagfam
T &, ITH FW FA #) fxor A qr aw
&1 %2 7 Y T § )
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[# 7o w0 fzadt]

R 78 g1 91 f5 Wy & qmaw
wiygaw i, A ¥ qam s g f&
gt 2w ¥ T TET nAfaat aw @ §,
o Y e g o o, Y W aga
¥ gFAT § | ST & fAw qw Wl
¥ fomar Wi Waw ¥ g qF fEar
oET 8, JEF TAEATEE a0 9y §
w1 o & s agt § ol 1 oF

HTE A ToAT KA AT, Y O A 74T

" e T gAATaE q faar o § 1 afew
forg aa fawdY @1 oY ST §, SN a9
g TAATAE G347 I g | A oF
T HH &1 A9 g7 AT I
W 0F g & e & famman sman
¢ 1 T AT gg T & 5 99,000
w7 # fgama frama &1 #4717 v &,
TF "AOT He FT FE o & ey
¥ 7 T § | gEY I S iy A
QTET HTH AT & | TG AT AT
& & g g B fre s AR
TRATHT T N9F F JTAAA A7 A0fey,
ar F1§ Fawy gran ey foad foraay
T I § INFY OF T faer wwArm
¥ qw W WA qfF IER AW @
v fraT aner sl AT WX feew sy
@ fran, few & S @91 91X T
2aq sfe &1 fgaa feae S a@ ¥
wMET AT gH | T QY ARG A wrer
€ gry ) A § | g SaETfae
gfrafaa § 1w afmfae safaa
§ oY T I S Twfqan o § T
"I § THET AT FHAT g, FULY TIAT
T T WY HIRY ST, GHHT WA
qar 99 gEaT § 1 @ Afg § @
far o g 1§ wrgar g fw 3 QWY
@y @ WK ENMA R | S WRr
wagFram &R # faey g A 3w
qfaaR W AR Y A gary &=
¥ T T RT §, IIT IoFT T@fag
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adY fipsrar & £ 9w 9% 1T FH ET
o @ A faear § FAET @
A7 Tq graeg § faq wwes w7 g
#ar ¢ w7 qg agIqAT Aw § %
q% 5@ AT T #77 £ FIATE |

& F1 AACT & A F AR TG
&= o femer 7 &1 F wAr §
framwd cga s=fy g7 &1 ¥
ey aqg v g F 3w &y Sefa
srfeard & a g §1 afrm Ay
o® fgaran ¢ ag 3@ @
f gara o e @ ag Agfaq A0 @
& gy a1 Wr & 1 afx sy faeedt AR Ay
G 1 feoelt Y FF qF AR A A
G QY A a3 fF gw uw Oy @
¥ 039 qu § ey wewar @ A
#¥ S gFar § 1 AfFT afz gw [T
o At T 9 7 ©Rg AT g 9y
g agt T 4 TG gF W W agh
et  HIR WA ST §Y IEAY QAT 0
¥ ag WY wgA 9gar g f5 9 sawr
& 3 Y Y S 9T T oy § A A}
T T § | QY SN 4G A E, IRV
s aqfad e T faar s @
AT TAATF AT A TG AGAE
fazrara § ot qdwan fagwm § Y oz
qY | Ty IFH " 6 wieE gerwar
fagam &1 gwra 3w wEgfaa fawrw
R AT G § ) | qg FAA faw
warew &1 GG ¢ &5 ag ;&
fis 2 W = faFw qrEgfaa ey ¥
& AR e w0 w1 ) faww A
@1 Y, A & 9 fawTe @ ¥
&% T w1 fawra W @ A ag e
grflor g3 w1 fawr W @

& faq HaTAT FT AW W
W femmr agaT g @ 2w A 8
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wfqwa arfor sAaT &1 g7 85 Nfawm
FaT FT qAE & I P g AY
a9 fog s F faq s wwar @i
FAT S I A 3 A I e o
Y gATITCEA ¥ qqr g fr AR
& #1 §o afgardl ¥ wor ALK F
Tt W A & sy g wdy
FY AT &7 AR ¥ §F AT 0w @A
F fag @@ fad ¥ Aoy SR
qw t wifi ofw 6 31 7@ @
R T ATAT BT AT | TG AT A
FaT AR A9y T qF AR FT ]
N JAR &1 @ AT A aw 3
& fag dar § 1 Afer SaF faww S
ST fat sty 1 oY eata o hey )
A JEHT S IF AAL & 1 TRy
fordrerdt Faw anqEraw frew saray
R g 1 fra w wReT oY g 2y
g 7 afow 2 § f g oo gmi
9 o FT faar &1 g 28 oy
T Y R oy a7 #¥ s A B,
REET 97 TIX F1 Ffww 7&F ¥ vy
g Fy 2@r @ fr ot Y Faeer oy
& mfawifal 71 A 1€ § I 3o
T oo qfkAE) A fer R ¥
fou, afesrai gz & fag, a=wi=y
A T AXF fag qaur e faoit
¥ fag 1 &1 aordy w9 ¥ fa
IJART ITYFT qGT FW AT T xAA
o agard 7 A fod darrg wwar §
W1 A & qfaE gaem s
TR TIM Al 7ERT ¥ T F
g‘r:amﬁfﬁmﬁ!ﬁﬁ:gqm_
afas fawrq warerg # 9 B g
qT | TEHY G X g a9 wew gE
47 | g9 T TR & 6 T 37 ¥ sy
8 & a7 1 aft g e R, afk
Y IT G FT w1 g ¥ oW
AT 8, T T ¥ T A2 & qFAY
& T Fl F g gaeT qemTR
e 3 A N I Aoy
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wifgd 1 A @ A w W
@ AT T T § v A wEn i wg
R | gy 1 S WY ga feaw
STAT & IAET S JeAM T Z AT gt
gaR N weEr @A 9wfd 0 f
ey #1 gg WY g Tifga v o
Fx 97 7 fog s & fag v faaw
JTAT B, SEHT qY IHY FH A TG qEY
TRATT FX | 9 T F AW q@qTR
Y ZaF v Ofgd | TR qE TR
qU A T § @ Ia Jay AT
Fa1 wifgd o I qQQ FHi F @aw
ferar st arfgd fomd maTwAT Q,
forerd 3w ot 9wl @

qEfa| W a1q B AT A | FeaAp
LAgCIaa i S I O i G 8
¥ s A ¥ Pz Araf 3o
T FT0 A I FA JAEIR A, TF
92 SqaEET AW g A I
g6 § AT N weaw o< TAA AT ¥
I § I gA QA § SAfad @ @
FAT QY 7ar B, sifay @A A W
o9 AT FT G qA § | HEHY 9T
g #Y awar WY 37 ¥ A8 & 1 Fwet
UM F g g@ER A Ay NE
Ifaa saaear oot At @ ar§ & 1 32T
g wrey & Fgar v g @@
frgan ama § W gafad ama g fe
T 79 & AR 9@ faaww Sw Iy
T @ | fre¥ ad gur qgt @Al
NFN AT IR Waw W g
frgam srTraT g Ml T B AR 7
I3 TEAT ¥ #Y SqITQqT AT TEY
TF AEE AT F | PR GF aed
] orgzw ¥ 1 gEd fqar T @ A
s draq 7 97 aFaT g 1 W FR
T A Ay dar ar & qenan g fe
foqar wrd o ¥ far 1 & e
frr &Y q@  wow1 qqeTEr F o
N fax A o5 wra framy & 1 w9
A9 I A AT 7T AR s
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[#t 7o ®vo fyadr]

Iy AT H @y § | faad N )
£ 71 4 St & SEwT A= whaw @Y
a7 w1 ¥ faar oA § AR ¥z
s g # feam s o Sw
=7 T ag & fF |t d ww A
Fo ¥ fag Y g@ & N sEAT I
F forg s & srar & 1 T e
I T W A AAGT § e gy
FOTT 7 UF ISR & wICH W |
TF gEATE FY GEA F qOHA T wgwn
AT AT Gy A7 | qfm ¥ 987 @@
T F A Y , 3Ew wane fam,
N 3R are dar A g, A & Ay
| AN IE TeT gER WX ¥
fraa gt & 1| SEA YT O 1 9w
A I9H 9 JT A Fam 2 fad wi
TF AT B AT ¥ fgoa § So6 W}
¥ fear s g IHT g9 AT Y
AT A E A | 9T 7@ I qfgenr X
797 9 @ fod S I &1 A Ar
F ¥ &Y 1H qAE q Ig SAHATNHS
=5 g & g @Y ) AT AT
A F FaET I W g A TeA
& ¥ afaw a@m™r Ad @ AN F;@w
21 gnfew qx fedeor T @ @
fo Y srawgear el g S fawr
) grir ag A afew wer @
ag WY A @ ¢ FEH gravmsar g
) 9% IEN A FT IA IO W) AT
waar &1 & frag s wgat g
| YAt AR G da@m & W
qreen AT Jifgd 1 frda % ww
g ag & 5 form o oot 7 3% §
¥+ fadaor wT Y 99 o fadaw w3 faar
ST § A o oA W E A A,
g W ag fex s {0 =
3 I AATH FT § I 7 FEH
g1 far I §, vew & frafas %
fear arar ¢ 1 fow qv g & amar
&, IEF & HEETT T F TG AN
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g frdaor ¥ ogX S FT oW @F
T A7 T T ARAN foer 9T 1)
frdgor & arz IE%T W 3 wwAT F
F09 g TT T TF §9GT ATAF AT
g g mar

=t T wW (I5) - ag A
Y ¥ AT\

st wo w0 fFENY: Iy ¥
I TIY FT AT T &1 @ 999
wafs faa fadgs R aEa § & 2
R W W) FY yET W gH faaw F7
Tk & oY fa<r W Y Q¥ quR WY F
ofed fom ¥ SWaT Tga & W A,
IAF! TAI T WX WSRTI FT P
7 faer w1 3w Hr wfas swaeqy o
fadty FT QY e &Y Sife gAR W
&1 O ¥ g )

fareft fafama # avar & AT =g
g 3o W fafatedq & s
¥ fom Y g ey fafama age o=
* fag 2 37 § AT S qu Al qr
Y fRwl § Yorw IT el Wl
¥ waTqEATY @7 ¥ @ FEE )
Tawr F1E 9w qFATE Ag e F
area & forg w10 & forg fadei fafama
& Y § TEHT I FTH A IOAT T
& ar & QT &, TRl Adi W ST R |
ot & ol faed } awar g1 9%
72 faforrg grefag oo il
ATE N 2 & A ] A AT AT grewt
¥ gz 7 A FQ € fora v F fag
war faar oA &, 99 w9 § SEHT I9-
QW Y FT AT TAR T F F
Faay a7 & fear smar §

A Jeqre &Y @ & g v wgm
qTaT & gEt WY wTe 3 | g faRer
N 3§ W & e &
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qfee 1 N AT X TwE @ 20
aqifF  IEFT JeuTEA TS TEAT TIAT &
AT EATA W@ | gH AY=AT g R
foa g% ¥ 39 SR ¥ fAafaa e
S cin b isduatui oo E e
i a3 ®T T IqFT AW 7 IJeT GF |
Fa XM & oY gurd) A oy Al o

wa ¥ (RN Y a9 FET g
g faxoy fafwa # sfeard & soor
ET A PR BIE INT F=T AT F 7T
¥ 30 Y T &1 SART FSAT qIA A
frear 31 Q&Y wEeaT ¥ ¥ 7 oA
Y §? A T A ¥ I §,
I fadew wi@ T faed £
ag faowr gargamH § | oS T @
arelt & | g | AT A 7 QY N oAgA
& FTH 7 q § H7 ATEY AAT H @Ay
q% @ FiT@ WA T 4 97 A% §
Fq IAF AT FHAT WA &Y A FAT &
g A W R eqr RAT el

T g #Y aga &1 I & fow Ay
HIT YOHT sq19 fEemar I q&ar &1
Afem <fs awa @1 771 3, gafaw &
T & F W g fe A A
AR 7 I F =g A @ 52w
F g A AFE ¥ IqFT qHTEAT FA
& fau o auadt ¥ qEEAT w0 F
forn g# fa sfws Frommi %7 "TEwn-
w1 1 IR qzam s wfEw,
g% o qruw A fer wm anfed,
W FY T JEAT wAGA Ay Iy ifEd
aife gamt gfawn sl ¥ g9 wo=a
&, T 7t F g waaq & W gw
w1 FY TR FIH A0 KT AR aww
=, 3w AN wfe T F AR

w & # faa welY # safag quné
A argan § s 37 912 7 a9 =g
et e famear g 5
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wiasy & 9 a9 g7 a@7 $EA §, IANC
ag W T AT I 9 HAS TR
®Y *ifow FG ) !

12910 |

Dr, L. M. Singhvi: Mr. Deputy-
Speaker, Sir, the budget proposals as
indeed the Finance Bili bear the im~
print of our Finance Minister's per”
sonality. I hope however that the ap-
proval and the economic which he
has received on accoun| of his budget:
proposals wil] not mislead him into
thinking that all is well on the vital’
fronts of our economy. The pivotal
question with regard to the basic ob~
jectives of our budget proposak; and
the Finance Bill have yet to be ans-"
wered. The promises which were con-*
tained in the President’s Address.
have yet to be fulfilied. Therefore,
while I appreciate that this was a'
budget of respite, glving some breath-
ing pace to the people of India gene-
rally at all levels tlcre is a great
deal that needs to ve done in terms
of streamlining the administration of’
the country, and indeed, in improving
the financia] management itself, of the'
government, and of (he public under-
takings which are rur by the Govern<
ment or are under i(s conirol. The
basic question is whetlier it would be
pos:ble for us to take « stride ahead,
whether the financial policies angq the
cconomic policies of th, government
are oriented towards greater produc-
tion and accelerated growth of our
cconomy, and whether these policies
are designeq to stabilise prices in our
country.,

Mr, Deputy-Speaker, Sir_ the con-
cerp that most of us have expres:ed in
respect of this spiral of inflation iy &
very legitimate concern and I am sure,
the Finance Minister will concede
that during the last two years the
proportion and the gimension of in-
flation have been much greater per-
haps than in the whole ,of the
preceding decade:. 1 hope that the
Finance Minister would be able to tell
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8 how he proposes (0 tackle this pro-
@lem,

‘Only last year, a distinguished eco-
womist who ig teaching at the Univer-
®ity .of Allahabad came out with the
finding that the real value of the
aypee had come to about one-fifth of
‘dts value at the beginning of the se-
cond world war. Internally we find
“that our currency ha; been consider-
ably weakened. Internationally, I am
sure, the Finance Minister (who is
ot inclined to accept the existence of
a free market or to acknowledge at
‘what level and at what rate it
operates, will concede that the rupee
‘as been in somewhat of a bad way.
£ that is so, Sir, our concern is legi-
dimate, and therefore, our query is
all the more preg-ing, as to what does
he propose to do. He had given some
indication of his mind at the time of
the President's Address. Through
the President’s address, the Finance
‘Mini-ter saig very clearly that there
would be an abandonment of the poli-
cies of dificit financing. If I may quote
thim_from the Economic Survey for
4964-65, this is what he says:

“Fiscal policy, while attempt-
ing to provide for larger plan
outlays and a stimulus to private
investment, has bcen geared in-
creasingly to the task of reduc-
ing the scales of deficit financ-

Even more important, whatever
the pace at which resources mobi-
lisation is to be carrieq out it
must avoid scrupulously, ip the
interest of both higher saving; and
more rational investment any
element of inflationary financing.”

In spite of this clear indication of
the policics of the Government which
the Finance Minister promiseq to
follow. we fing that a spokesman of
the Plarning Commission =oon after
gaid that further deficit financing
would be pecessary in our country.
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He admitteq that by mid-January,
1965, the extent of deficit financing
had risen to the fantastic total of Rs.
783 crores. It was averred by the
spokesmen of the Planning Com-
mission that this treng was likely to
continue. I should like to know, Sir,
as to whether it is the Planning
Commission which Jays down the
economic policies of this Govern-
ment or, it is the Finance Minister
who speaks for the economic and fis-
cal policies of this Government. I
should like to know whether we have
a parallel government in the form ot
the Planning Commission which make
pronouncements on ygolicy matters in
a manner which is quite contrary to
the enunciation of policy made by the
Finance Minister himself,

I would also like to know as to
whether the Government is really
serious about taking prices stabilisa-
tion measures. For a number of years
now the Government has been pro-
miting year in and year out that they
propose to establish a Price Stabilisa-
tion Board. We have yei to see the
beginning of such an agency. No
effort has been made to bring such an
agency into existence. No effort what.
ever has been made even to go into
the question of defining the postible
functions and the prospective work
that such an agency could do. It does
appear that these ideas have been
trotteq out before us mainly to give
us an indication of tlie possibilities
which however never mature. The
Government conceives much to often
though it delivers very rarely indeed.

I should also like to express my
concern on the increasingly diminish-
ing share that the Parliament of thi:
country has in framing and formulat-
ing economic and financia) policies of
this country. This is a matter of very
great concern, a matler which is of
fundamental importance, a matter of
which we should be scizeq in a spirit
of urgency and concern. It appears
to me that we have no effective way of
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contributing towards framing angd for-
nulating these policies. We have no
effective way of unmasking and un-
veiling the facades of certain general
slogans and general ideas. I would
like to suggest that the time has come
when in view of the increasing com-
plexity of the economic ang financial
problems, there shculd pe a little
economic  Parliament, or a Stand-
ing Commitlee of Parliament on Eco-
nomic and Fiscal Policies and on
Planning which can effectively func-
tion in these fields. I hope the hon.
Finance Minister would have some-
thing to say on this matter, particu-
larly because I am sure he would
be one with me when I say that the
Informal Consultative Committees
have not been able to function as
effectively as they perhaps conceivab-
ly could because they meet sporadi-
cally, their agenda is cluttered up
with a number of items which are not
always taken up and they do nothing
more than furnishing us with some
useful materials and background
‘papers.

Coming to the specifics of the Fin-
ance Bill, I should like to raise a few
points. I should like to ask the
Finance Minister who is an expert in
the field, whether he really thinks
that, at the present juncture, it is
helpful to continue the distinction
beween earned angq uncarned income.
Tt rhay be that this is a far-reachig
question, but I know that the Finance
Minister would not shirk tackling this
far-reaching question in a far-reach-
ing manner. It seems (o me that In
the context in which we operate to-
day, to achieve the goals of increasing
productivity to which we are all com-
mitted it would be usefu] to consider
whether the distinction between earn-
ed anq unearned Income could be re-
moved and the particularly in invidous
distinction which is made against divi-
deng income could be abandoned. If
jnvestment in productive activity &
congidered necessary. as the Finance
Minister has times without number
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acknowledged, it is orly fair to consi-
der whether gividend income should
at least not be exempteq from the
higher surcharge.
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Sir, in respect of the development
rebate, I should like to make a brief
observation. It seems to me, Mr.
Deputy-Speaker, that unless this mat-
ter is reviewed unle:s the standardi-
sation of the rate which is sought to
be done at 15 per cent is not enhanced
it may present serious problems to in-
dustry, particularly in view bof the
fact that prices of machinery and
plants have tended (o ri-e and depre-
ciation funds are much too inadequate
to offset the rise of prices and to pro-
vide incentive for developmental in-
vestment,

1 should alsp like, in passing, to
make a reference .0 a representation
which has peen circulated, it appears,
to many Members of Parliament on
behalf of the Screen Actors’ Guild of
India. All T have with me here is
a brief representation, but it does ap-
pear to make sense to me, and I hope
that the hon, the Finance Minister
would make some observation in this
regard and would be prepared to con-
gider the demanq that they have made.
The demand Mr. Deputy-Speaker, is
made mainly on the basis of the provi-
sion contained in the clause 80C of the
Finance Bill, 1965. Tlie idea under-
lying clause 80C is to provide for re-
lief relating to payment for securing
retirement annuities (o chartereq ac-
countants, solicitors, lawyers, archi-
tects, or such other professional ser-
vices ag may be notifleq in this behalf
by the Centra! Government. Of
course, 1 do not 'ike this la°t phrase
which leaves unchanneled discretion
in the hands of certain administrative
e-helons. However it docs make sensé
that screen artistes and actors whose
working life Is extremely restricted
in point of time should receive m?rne
consideration, particularly if retire-
ment annuities are =ought tg be en-
couraged. Not all the screen artistes
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are very rich people not all of them
oan save enough for the rainy day in
their lives. There is a large number
of ‘those screen artistes and actors
who really make very little during
the brief span of thcir working life,
and then they have ‘o retire into ob-
livion. I do hope that the hon, the
Finance Minister woul¢ consider their
demand sympathetically,

Another matter about which ] am
very greatly concerned is the proli-
feration and increase of idle capacity
in al] walks of industrial activity in
our country. It seemns that we have
a large number of lotus eaters in
various - segments of industry, both
public and private. A great deal of
it has been brought about, it seems
to me. Mr. Deputy-Speaker, by the
defective licensing policies of the
Government, by an aimost unplanned
proliferation of licences, and by an
unplanned procreation of industrial
projects which are not supplied
with sufficient raw materials or
sufficient capital equipment to con-
tinue to operate at the opti-
mum level. This is a  matter
to which T have drawn the attention
of the Government on a number of
occasions, and I woulg like the hon.
the Finance Minister to say as to
whether Governmeay propose: to do
anything specific about (a) ascertain-
ing the extent of idle capacity in
various segments of our industry und
(b) how he proposes to cradicate this
large segment of lotus eating  idle
capacity in our industry, It seems to
me that with all the taik of develop-
ment and defence and the exigencies
which are enjoined on us as a conse-
quence of the problems of develop-
ment ang defence, it is quite uncon-
scionable that such lurge idle capa-
city should continue in our country
and that it should go without peing
harnessed to the cause of the nation.

1 would also like the hon. Finance
Minister to say a word as to whether
the former Ministry of Economic and
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Defence Co-ordination, of which he
was in charge, has gisauppeared alto-
gether, We do not find much evi-
dence of its activities. ] think that.
this Minitry haq a great deal to:
contribute, and I still think that the
activities of such a Ministry shoulds
be cenergised.

1 have another query. to make of
the hon. the Finance Minister, a query
which, I think, must have been caus—
ing him considerable concern. My
query pertains to the PL 480 funds
brought in this couniry, I think, there
is a kind of an alarm ir respect of
the huge accumulations of these PL.
480 funds. What iz the position ior
respect.of these funds? Whether. as
proposed by the U.S. Ambassador to-
India, it is proposeq 10 constitute and
establish a Foundation ia this country
to take care of these funds and to
spend them usefully in this country;
whether such a Foundation may not
become another pocket of patronage.
These are matters of very consider-
able concern because the PL 480 funds
are a staggering amount of money im
our country and they represent, I think
a problem which we cannot evade for
too Tong.

I am concerneq about the way imv
which the Finance Ministry has tend-
ed to interfere in some of the essen—
tial matters concerning other Minis-
tries ang the technical advice on which
these Ministries formwulated certairr
policies. For example, only the other
day we read about the move on the
part of the Food ang Agriculture
Ministry to embark upon a farmx
management study in order to arrive
at a proper pricing of agricultural
products. I am told {hat the Finance
Minister vetoeq the proposal on the
ground that there is alrcady an Agri-
cultural Prices Commission which will
go intn the matter. Surely, the hon.
the Finance Minister with al' his ex-
perience ang background knows that
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the objectives of the (wo are quite
different,
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Similarly, 1 am toulg thay the idea
that the Food and Agriculture Minis-
try had, of launching a desert deve-
lopment authority to co-ordinate de-
sert development programmes and to
embark on a real'y comprehensive
and integrated programme for the
development of deert areas of the
Punjab, West Rajasthan and Gujarat,
has been smothered, if not altogether
consigned to the limbo of oblivion. 1
would plead with hon. the Finance
Minister to view these projects more
generously than his Ministry has
tended to d¢ hitherto. These are the
project; on which our hopes for the
future are fixed; these are the projects
on which the future prosperity of this
country can be built; these are the
projects on which the food and agri-
cultural problems of this country can
in a very large measurc be solved. In
the circumstances I would like to
know from the hon. the Finance
Minister as to whether he proposes to
give his ungrudging approval to the
idea of a desert development autho-
rity, in the sponsoring of which I had
myself an active and considerable
part.

Mr. Deputy-Speaker, before 1 con-
clude I have only this to say that
the manner in which the public un-
dertakings have functioned and the
small profits thay they have yielded
is a matter of concern to us. What i3
more, these public undertakings have
not, in a very large measure, even re-
duceq the spira] of inflation or the
cost of the product nor have they in-
creased the efficiency of operations or
augmented production in an appreci-
sble measure. Public undertakings
have to be judged on the same criteria
that any industrial and economic un-
dertaking is judged. T am aure the
Finance Minister, the good business-
man that he is, would see to it that
the public undertakings sre made to
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yield much more. It is the common
tax payer's money and it is very ne-
cessary for us lo voice concern in this
matter. I shoulg like once again to
ask the Finance Minister to consider
the proposal of some direct sharehold-
ing participation of the public at
Jarge in these public undertakings.
There was a proposal at one time which
was made, I believe, by the Esti-
mates Committee of IParliament, that
there should be a perticipation of up
to 25 per cent in these public under-
takings which shoulg Le available to
the common investors in the country.
I should like to know whether this
idea has not been altogether abandon-
ed for good, or whether the Finance
Minister expects to be able to give
some consideration to this idea.
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Much has been saiq of socialism
and of the promise it holds for recons-
truction of our society. If such a re-
construction could be brcught about
by socialism, I am alj for it. I would.
however, like to emphasise that &
mere religious adherence to any
dogma never brings abou; the results.
Results are brought about by hard
work, by diligence and not by con-
tinuing to be captives of mere slogan.
Let us give to the idea of socialism
the content of social justice. However
attractive the slogan of socialism may
be, I am sure that the pragmatism
with which the hon. Finance Minister
has sought to approach the problems
confronting the country would be
brought to bear upon the policies of
the Government at large and in every
walk and that the policies of the Gov-
ernment would improve {o that extent
and in that manner.

Mr. Deputy-Speaker: Shri Xamal-

nayan Bajaj.

Shri Radhelal Vyas: Sir, on a point
of order. It has already been decided
and assured by the hon. Speaker that
only the Members who will be catch-
ing the eye of the Chair will be given



12919 Finance Bill, 1965

[Shri Radhelal Vyas]

‘a chance. Tte Members cannot catch
the eye by sitting in their seats.

Mr, Deputy-Speaker: I will come
to you.
Shri Radhelal Vyas: This time

when you called the name of the hon.
Member, he ‘was sitting. There were
other Mambers who were standing.
I woulg request the Chair

Mr. Deputy-Speaker: He was not
standing with his full height but he
was standing. Shri Kamalnayan
Bajaj.

st wrafn qiw A (vgar)
I(TERE WEIRT, YR WY FT AW TF
@ F AR FHET FET § fF q¥
frad o fF qf % 35 a9 YT F
T AT E 3T A T wRAN fad @
ooy w1 AT fr smr wifgr
67 g7 A fam frafea-aai & a7 57
w1y & agT FY GEETl B g qA F @
FTERFAF AT I E A oy
e ad WA E d7 5 oy
N a &, 73 W 9 T faww F w0
I T FAGR T AG O § 1 gAR G
drai ) fo o1 fr ga dow & wft aw
st JgY faem § 99 F1 qAW I F
o1 & da i gw At E

st gFR AT wWAW  (J[/w)
g geer gfom @97 § 99 &
FET ArT AT Ay for 9w

Iqrener fEm o TR A faar
AT

Shri Kamalnayan Bajaj: Mr.
Deputy Spesker, Sir, the Finance
Minister deserves our congratulations
for simplifying, and reducing the
pérsonal taxes to whatever extent
possible. It must, however, be stated
that a part of the tax relief or almost
all tax relief given in the personal
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taxation will be more than off-set by
the price rise in the country. Even
the relief which has been given is
not more than what it was in the
1961-62 budget, if I mistake not
except probably for the income group
of Rs, 10,000 or roundabout that.
Otherwise, the relief given in respect
of one or two items is more today
than what it was in the 1961-62
budget. The total reliefs given to
the personal sector or to the indivi-
duals do not amount to more than 8
to 5 per cent, depending upon the
different ranges of taxation. That, as
I have said, is more than off-set by
the rise in prices. Just as rate strue-
ture is simplified, it is imperative
that the increasing complexity and
ambiguity and incomprehensibility of
our tax law must be corrected. We
still have multiple systems of taxation
which require to be readjusted.

In regarq to computation of income
for the purpose of taxation, our laws
have been creating a good deal of
hardship. In genuine cases, it makes
non-taxable amount liable to tax.
Hence, it is essential to examine our
tax laws from this point of view and
remove at an early date all anomalies
and inequities. The taxation proposals
no doubt have gone in the right
direction but not to the right extent.
There is a controversy about the
public and the private sectors. In the
last so many years, people have come
to realise that there is really one
national sector and wherever the
development takes place—whether it
is in the private or the public sector—
is should be beneficial to the country.
I would, however, like to re-define
the private and public sectors.
Private sector itself has a public
sector. Because it is a privately
owned and narrowly held company,
you may say it is a private sector.
If you take the co-operative societies
is that not a public sector or a large
public limited company where the
shareholders are 25,000, 50,000 or
even more—if that is managed well,



12921 Finance Bill,

196
‘1 that not a public sector company?
Here an ordinary sharecholder more
often than not is a commoner, this
is also a public sector company.
According to me, what is today called
‘public sector’ is an official govern-
mental and a bureaucratic set-up; it
has al! the disadvantages which the
private gector has. Nepotism and
corruption prevail here also. The
private sector company is run
efficiently whereas we have not been
able to build up that efficiency in the
so-called public sector or the bureau-
cratic sector as I would like to define
it. It is not, of course, the fault
really of the Administration. Until
the British, haq left, the Administra-
tion was called upon to do the polic-
ing of the States. They had nothing
more to do in the country. They have
always spent money and have ncver
earned or made money. If you call
upon them all of a sudden to create
money for which they have no experi-
ence or have no training, how can
they do so? If you want to utilise
them I have no objection. But young
people who are brilliant and who
have the intuition and instinct for the
business and industry should be re-
cruited, given training and should
have experience for three or five
years or whatever it may be. What
is essential is to man them. If you
have a properly trained personnel in
the so-called public sector, you may
make them more efficient and make
them earn well. If a systematic pro-
gramme for training of personne] is
taken up, I am sure, that the present
bureaucratic sector as I call it will
also be proving profitable to us. The
public sector at present is not cost con-
scious; they are moneyminded. But.
one has to be cost conscious as well
as money-consclous. That can only
be done by a properly experienced
and trained personnel. There is no
secret about it that the private sector
manage thelr affairs well because the
people there are all highly intelligent.
Ir is not that ‘»~ bureaucrats or the
administrators lack any intelligence
or commonsenge but they lack some-
thing in a particular direction. (In-
terruption).
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An hon. Member: Because they
only know their responsibility. You
give them the responsibility.

Shri Kamalnayan Bajaj: I would
not go to that extent. What I mean
to say is that we must give them the
wherewithal, the knowledge ang the
background so that they can improve
the administration in the public
sector.

In the corporate sector, the reliefs
that have been given amount to
5 crores of rupees in the total. Pro-
bably it may work out to a little
more. That is roughly the figure that
I could get from the papers obtained
from the Finance Ministry and other
papers that were given to us. As
against that additional Rs. 80-100
crores have been taken away by the
Customs Duty.

Then, there has been an increase
in the railway freight; there is an
increase in the bank rate. If you
put the costs of all of these together,
that woulgq be very substantial
There has been a general belief that
the private sector has been given
relief, which is really non-existent.
In comparison to the other increased
cost, the corporate sector has got
practically nothing. There is more
burden on it. That is the reason why
the money marklet has become so
tight today. About the money
market, 1 will give you one example.
One of the topmost banks in America
which has a branch in India lent
money probably in March or about
that time to another international
big bank for a period of one month
or so at the rate of 9 per cent inter-
est. One of the big foreign banks
approached one of the big Indian
banks for a loan for a month’s period;
they were prepared to give 9% per
cent. interest. But, the Indian Bank—
one of the top banks—was not able
to accommodate. Although the rate
was so high, it was so tempting.
These are some of the things which
can explain to you how the .money
market has become so tight and why
it has become so tight because of lack
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of confidence in the market. It has
to be restored especially when we
have a danger from our enemy on
our borders, and we must generate
a national economy which will not
only be productive and development
oriented but which will really create
money.

Our taxation, the total quantum of
taxation or the incidence of taxation
has become so high that our returns
has become diminutive. It is not
increasing returns that we are getting
with higher taxation. If we were
getting that I would have been very
happy. As a matter of fact, when
Kennedy was the President of
America he came to realise that the
taxation in that country had gone
high to such an extent that he
gradually made them less and iess.
The result was this, that while the
incidenze of taxation were reduced
the quantum of taxes or the revenue
was more because the diminishing
return that was operating there was
turned into increasing return on taxes.
I personally believe that that is also
true in our country. If the total
incidente of taxation can be reduced
I thirk we will get more. Today if
we are getting about Rs. 1,500 crores
or Rs, 2,000 crores as revenue, we
must plan in such a way that our
total revenue will become Rs, 5,000
crores or Rs. 10,000 crores instead of
somebody getting a little bit more
here or a little bit less there. We
should not be so very touchy about
it. If we want to build up our nation
with greater speed, we must look for
money which is createq and we must
assist where money could be created.

1 have no ‘doubt, there is sufficient
talent in the country. There are
resources, but they have to be
mobilised, properly manned, en-
couraged and incentives given. 1
will give you one example. Take the
case of the raids. 1 should say these
raids are legally ang morally justified.
But let us also examine as to what
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we are going to achieve through them
and how much we have got. After
all these raids we have gol some
Rs 10 crores or Rs. 15 crores. How
far they will stand legal scrutiny we
do not know. Supposing they do
stand legal scrutiny, we have thereby
created a climate in the country which
is so bad that the loss togecther is
very much great. Now we are offer-
ing 10 per cent and I believe there
is a move that even this 10 per cent
should be given tax free as a tempta-
tion or incentive to those who may
come ang report to the Government
about raids or unaccounted money.
Thereby we are giving this incentive
or templation for somebody who is
disloyal. I do not say that people
should not report, if their are bad
people in the society, about them.
But the people who are serving these
businessmen are part and parcel of
whatever they have been doing. You
give them an incentive so that they
will reveal and thus become disloyal.
What are we generating thereby?
What sort of climate are we creating
in the country? Is it 3 moraj climate
that we are creating?

On the other hand, in the top level
of taxation what are we doing? 1
have a chart here in the book pub-
lished by Shri N, A. Palkhivala who
is an expert on taxation. The book
is called The Highest Taxed Nation.
Herein he gives a chart which is like
this. The total incidence of tax
where A Ltd. is a company liable in
the aggregate to taxes (including
Dividend-tax) at 70 per cent, B Ltd.
beneficially holds the entire share
capital of A Ltd., and the shareholders
of B Ltd. are liable to tax at tae
maximum rate. In that circumstance,
for A Ltd, where there is an income
of Rs. 100 the tax payable is Rs 70.
Rs. 30 is received by B Ltd. by way
of dividend. Out of that Rs. 30.
Rs. 7'50 is paid again as taxes. Then
Rs. 22:50 remains. Out of that, the
individual shareholder, if he is liable
to pay at the highest rate of taxation,
pays Rs. 19-83 by way of taxes. So
the residue that remains is Rs. 2:67
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where the taxation is the highest in
the company level and also in the
individual level. When _he creates
Rs. 100 as profit by effort what he
gets is Rs. 2'67. This is what an
expert has saiqg in this chart. When
somebody makes Rs. 100 by his own
effort we give him Rs, 2'67 whereas
when somebody reveals something we
are prepared to pay him 10 per cent.
If he gives information about Rs 1
lakh you give him Rs. 10,000 tax free.
1 believe, Sir, that if you want to
develop the country, the incentive
should be there for creating wealth
ang not for finding faults here and
there in the country because that is
likely to have a demoralising effect.

Sir, 1 will take some time speaking
about this unaccounted money because
that is really playing in a very bad
way with our economy. I never
realiscq that unaccounted money can
do to such an cxten¢ harm the deve-
lopment and growth of the country
till T studied the whole thing recently.
Actually I spoke to some businessmen
and associations criticising them very
badly, but when I studied the whole
thing 1 found that they are really to
be more pitied than punished. 1 will
give you one example. Supposing a
businessman starts his shop with a
capital of Rs. 10,000. If he makes a
gross profit of 25 per cent, he earns
R«. 2500. When he has to expand
his business, if he has no ‘white’
money, he takes unaccounted money,
say, to the tune of Rs. 5000. The
turnover of the accounted money will
be three times, but the turnover of
the unaccounted money wil] be six
times or even eight times because
there you save the sales tax and
many other things. Now there is
income on the official Rs. 2,500 and
also similar amount on the Rs. 5,000
black money. The same thing will go
on and there will be a greater return
on the unaccounted money because in
the case of the accounted moneyv he
has o pay all the taxes and he hardly
saves anything whereas in the case
of unaccounted money he saves the
whole thing because there are no
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expenses out of that money. There-
fore, in ten years’ time if you examine
the accounts of that shop you will
find that there is hardly any account-
ed money because the percentage of
unaccounteq money gradually in.
creases and the result is that whether
he wants it or not, willy-nilly, he is
caught in a vicious circle, and it is
the duty of the Government and the
society to remove the vicious circle
so that this money coulq be accounted
for some way or the other. The
Finance Minister was kind enough to
enunciate a scheme. But I am very
doubtful. as I said so even at that
time, and I do not think it is likely
to achieve any result because it is
ill-conceived and badly executed.
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Sir, as long as unaccounted money
remains our figures and statistics will
go wrong, our prices will not be
easily controllable and it will play
mischief with the whole economy and
socia] order in the country. It
somebody’s average tax is 40 per cent,
is he likely to give you 60 per cent
by way of taxation? It is not possible.

15 hrs.

Another thing is, when this Bill
was introduced the Finance Minister
was kind enough to announce that if
somebody declares the unaccounted
money before 31st March he will be
given 5 per cent rebate on 60 per
cent. Now some people have dis-
closed voluntarily and they have got
the benefit. Now, this Bill has not
become law as yet. Supposing, for
some reason, some modification takes
place or it does not become law.
What will be the fate of those people
who  have voluntarily disclosed?
Supposing Parliament, or Lok Sabha,
is faced with this fait accompli, the
promise or assurance that has been
given by the Finance Minister. Be-
cause of the moral pressure as the
Finance Minister hag given an assur-
ance and because of the majority of
the Congress, it will be passed. So.
it there is any modification anq these
people are affected, 1 personally
think, though I am not a legal man,
that it may be bad in law. *
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Then, because of this policy, there
is a flight of money outside India
The value of pound was Rs. 21 before
the raidg started. After the raids, the
value of pound became about Rs. 27
or 28. I do not know the exact rate
today. Even in Pakistan the value
of our rupee was Rs. 70 as against
Rs. 100 of Pakistan. So, even the
Pakistan rupee is one or two rupee
better than ours and, internationally,
we are losing because all this money
has gone out of our country.

The foreign exchange which we
were getling from the Indian settlers
abroag was round about Rs. 25 crores
annually, if my figure is correct.
Even that source is drying up because
of the recent fear and insecurity that
have been createq by this policy. All
this money, at least a major portion
of it, is lying without interest in
Switzerland or other foreign coun-
tries. I had some general talks with
the bankers in Switzerlang and 1
happened to express my view that in
South FEast Asia the greatest amount
of corruption was in Indonesia. The
bankers there immediately said:
excuse me for saying so, but the
amount of unaccounted money that
we have got from India is something
enormous, though 1 cannot reveal it,
and no other country, including Indo-
nesia, can be compared with India in
this respect. It was a very revealing
and illuminating remark to me. Now
they have started charging 3 per
cent or some such amount for keeping
that deposit there.

So, 1 would request the Finance
Minister to apply his mind to the pro-
blem of bringing back that money
which has gone out of India volun-
tarily. Even in Pakistan, whatever
may be the official rate, Rs. 13-1|3 or
so per pound, they allow foreign
exchange to come into that country
and officially offer Rs. 18 for that.
So, a lot of foreign exchange is com-
ing to that country.

Y werafor s g IuTERE
ade, W werw fawr dwogmr @

MAY 4, 1968
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Shri N. Dandekar: Mr. Deputy-
Speaker, Sir, within the narrow
ambit set by the Finance Bill my own
reactions are very considerably mix-
ed. There are matters in respect of
which, I think, the Finance Minister
is to be congratulated and there are
others in respect of which there is
a good deal of criticism that is possi-
ble. Let me deal first with one or
two of those things in respect of which
I personally feel, I think, that he
deserves our very best congratula-
tions.

For instance, it was, 1 think, a very
brave decision of his to which he
referred both in the Budget speech
as well as there are provisions in the
Finance Bill concerning the amnesty,
almost, in respect of voluntary dis-
closures of concealed income. Every-
body has different opinions on this
subject mainly geared to the moral
aspect of it ang I am perfectly certain
that there must have been grave
doubts and difficulties which the
Finance Minister himself had to
resolve before he took this particular
decision. It is a decision which I
support with a good deal of know-
ledge about the kind of action that
is necessary if this sort of thing is to
be put down, but I do like to say
that I think this is a good idea which
is being killed by a tremendous
amount of obscurity in regard to
various points of doubts and difficul-
ties which people disposed to making
voluntary disclosures have in their
mind. Since the introduction of the
Finance Bill 1 have hag occasion to
go to Madras, Calcutta, Hyderabad,
Bombay and various other places and
many people have come to me with
very many difficulties mostly as to
procedure, as regards doubts and
various other kinds of difficulties. I
would carnestly suggest to the
Finance Minister that, if as I am sure
he wants to make this measure a
great success, he shoulg invite one or
two of the professional institutions,
for example, the Institute of Charter-
ed Accountants to appoint a commit-
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tee to go into the question of what
are the difficulties so that they can
sit with him and his advisers and see
how many of those difficulties can be
resolved. They are mostly proce-
dural and, I believe, if an effort is
made on those lines, this scheme will
be far more successful than it
presently seems to be likely to be.

Secondly, on the matter of personal
taxation again there is something in
broad principle for congratulations
and yet, again this is a matter in
which in terms of detail, most unfor-
tunately, there is so much niggard-
lines, in regard to various reliefs,
rebates anq so on. They are hedged
in with so many quite unnecessary
restrictions which 1 shall go into
when I go into the various amena-
ments which I have proposed, which
I think go to detract greatly from an
otherwise admirable scheme.

One particular aspect of personal
taxation which I intensely dislike how-
ever is the Annuity Deposit Scheme.
This Scheme which is supposed to be
voluntary is, in fact, utterly compul-
sory because non-payment of Annuity
Deposit attracts not only and quite
properly, the Additional tax payable
if the deposit is not made, but a very
considerable penalty which, 1 think, is
altogether unjustified. It ought to be
voluntary in terms of the tax benefit
that the assessee gets who makes a
deposit and it ought to be left there.
But if it is to be in the form in which
it is, I do urge again what I said in
my earlier speech on this Budget that
it should not be compulsory, or vir-
tually compulsory, for people over 45
years of age. For instince, with refer-
ence to the Compulsory Deposit
Scheme of the Finance Act, 1963, my
wife has been trying to get a refund
of the compulsory deposit which she
mistakenly made during tHe last
assessment vear and she is going from
piller to post—I am deliberately not
exercising mv influence on her behalf
—to get back the compulsory deposit
of something like Rs 250 and odd
which she made in the post office, and
1 am really waiting to see when finally

she is ever going to get it back. I
shudder to think what would happen,
in fact, to the Annuity Deposits
because these Annuity Deposits, if they
go on to be made by persons over 45
years of age, most of the claimants in
regard to them would be widows and
orphans and I frankly think it is going
to be a hardship of a kind which
would be cruel to impose upon them.
I would, therefore, repeat that in
respect of persons over 45 years of age,
at least the Annuity Deposit Scheme
ought to be voluntary in every sense
of the term.

The third aspect of the Finance Bill,
again, for which, in so far as the main
ideas are concerncd, the Finance Min-
ister has to be warmly congratulated
in regard to their principles, is the
whole scheme of tax credit certificates,
There are tax credit certificates to
promote investments on new issues, to
encourage shifting of industrial under-
takings from urban areas, to increase
production activity generally in all
industries covered by the First Sche-
dule to the Industries (Development
and Regulation) Act, to promote
exports, to promote increased produc-
tion in excisable articles. When one
studies this thing, one comes to the
conclusion that it is a very mixed bag
of tricks and in many of these matters
1 have wondered whether it was
necessary to wrap them up in so many
limitations of so many sbstruse
character and, in particular, whether
it is necessary that the main outlines
of the scheme should be left to be
frameq by rules. In this connection,
Mr, Masani made the point that it is
a kind of delegateq legislation that
ought to be very carefully scrutinised
because there has been a tendency of
late, under the guise of delegated
legislation, to delegate in fact sub-
stance of the matter. In that connec-
tion, T want to invite your at'ention
to what has been done by the Finance
Minister, T think, in gross breach of
faith in regarq to the issuc of notifi-
cations under Section 58 and Section
62 of the Finance Act of 196% bv issu-
ing regulatory notifications for the
purpose which had nothing to do with
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the purposes for which these Sections
were intended. I have in this connec-
tion taken the liberty of sending a
note to the Speaker and I have in-
formed him that I should be making
this stalement in the House which 1

will presently read:

“On the 17th February, 1965,
two notifications were issued, one
imposing Regulatory Duties of
~Customg under Section 58 of the
Finance Act, 1964 and the other
imposing Regulatory Duties of
Excise under Section 62 of that
Act, at the maximum permissible
Tates.

Corresponding provisions for the
levy of Regulatory Customs Duty
and Excise Duty are proposed to
be enacted by Clause 77 and
‘Clause 81 of the Finance Bill,
1968. '

This type of provisions for the
imposition of Regulatory Customs
and Excise Duties were introduc-
‘ed for the first time in the
Finance Act 1963. The reasons
then given in the “nafes on
«clauses” were as follows: —

“Clause 24: .... the intention
is to regulate the quantity of
‘goods imported.”

“Clause 28: .... the intention
is to regulate the demand for
such goods in the country.”

Thus, when these provisions
were first introduced in the
Finance Act, 1963, they were
never intended to be a source of
revenue but only to confer addi-
‘tiona] powers by way of fiscal
devices for regulating either “e
quantity of goods imported or the
volume of demand for excisable
goods produced within the coun-
try, or both.

«
It ig plain that apart from some
conceivably regulatory function,
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quantity-wise which the imposi-
tion of such duties might achieve,
and which other modes of con-
trolling the quantity of imports or
the demand for internally produc-
ed excisable goods might not be
able to secure, it was neither the
intention of the Finance Minister
nor the sanction of Parliament
that the power to levy such duties,
under the guise of an emergency
measure, should be misused by
Government as a means for secur-
ing large contributions to
revenues outside the Annual
Budget and the annual Finance
Act.

It is equally plain, however, that
the issue of the notifications
(already referred to) on 17th Feb-
ruary 1965 was g deliberate treach
of faith towards Parliament, if
not indeed a serious inroad into
the rights, privileges and prero-
gatives of this House as the sole
authority invested with the power
to impose taxes in that the gaid
Notiflcations were in fact issued
mainly, if not solely, for the pur-
poses of securing substantial
revenues.”

I submit it is in the light of actions
of that kind that Mr. Masani expressed
grave apprehensions as regards these
subordinate legislation powers that are
sought to be conferred by the scheme
which is not within the scope of the
Finance Bil] at the moment in regard
to these various tax certificates.

Sir, the shortage of time does not
allow me to develop some of the
other matters. But I would like to
sav a word or two on one aspect of
the Finance Bill about which I am
utterly unhappy. I said that most of
the other things, although they were
excellent in principle, have unfor-
tunately been whittled down by the
excessive zeal, so to speak, of the
Revenue authorities—in other words,
brilliant ideas of the Finance Minister
cut short at birth by technical
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obstacles of various kinds. But one
thing about which the Bill in my
judgment is terribly wanting is in
regard to corporate taxation. So much
has been said in this House about the
state of the capita] market, the state
of the investment market, the state of
the money market, andq so on. One
has only to look back to about three
or four years ago to see how buoyant
the state of capital market was and
to ascertain why and what is the
difference between the state of affairs
then and the state of affairs now. It
does not require a good deal of com-
plicated thinking to spot at once, so
to speak, niggers in the wood pile.
The niggers in the wood pile are the
dividend tax which is imposed even
on norma] dividend and not upon
excess dividend. One would not ques-
tion the legitimacy of a tax on excess
payment of dividends at a time when
there is great need to curb inflation.
But {o impose a tax on ordinary pay-
ment of dividends is just no justifica-
tion whatsoever that one can think of.
Similarly, there is a tax upon the issue
of bonus shares by companies and,
thirdly, there is the taxation on bonus
ijssue shares in the hands of share-
holders as canital gains before such
gains have been realised. I myself
have always been of the opinion that
when shareholders get bonus shares
from companies, they ought to be
taxed when such shares are sold be-
cause they do constitute capital gains
undoubtedly. But to impose the
capita] gains tax when the share-
holders have not, in fact, realised any
capital gains in the sense of money
gains out of which they would pay 'ghe
tax. seems to me an utterly un)usm}-
able proposition. 1f one adds to this
the sur-tax proposals imposed last
year in substitution of the super
profits tax. you get an undue b'urden
imposed either on the companies or
on the shareholders which take away
those things that used to exist in the
capital market four years ago _and
which used to attract a very consider-
able flow of savings and investments
towards new investments. o'A invest-
ments, on all kinds of shares and
serips of various companies. The state

of the capital market is such that it
is no longer possible to revive it by
merely carrots of a long-term nature,
however, good they might be, such as
these various tax credit certificate
schemes. I think they are good
schemes, but I do not think that
carrots of this kind can revive a
patient that is so badly down. What
are actually requireq are stimulants of
a direct kind, namely the removal of
those inhibitory factors which have
been responsible for the state of the
capital market today.

Finally, I would say one word about
the memorandum that was tabled
yesterday by the hon. Finance Minis--
ter on the PL-480 problem. I was:
responsible for having raised this:
debate about the PL-480 transactions
during the budget discussion. and I
beg to leave that at some convenient
time before this session is over, I may:
be permitted to table a counter-memo~.
randum on this. I woulq not like to
take the time of the House in making
an oral statement on this. I would
like to study this very carefully and
then submit a memorandum to be
tabled in the House.

Shri Radhelal Vyas: I suppoit the
Finance Bil| that has been moved for
consideration by the Finance Minister:
We are in the last year of the Third
Five Year Plan. These annual budgets
are the instruments to take us in the
direction of the economic develop-
ment and progress of the country.

If we look at the question from
this point of view, then I would like
to submit that some of the States in
our country are lagging far behind
in some important flelds. For example,
in my State of Madhya Pradesh, the
rale of literacy per thousand is the
Icast in the country, except for Rajas-
than where it is 152 and Jammu and
Kashmir where it is 110. The rate of
literacy in Madhya Pradesh is 171
whareas in the other States the figures
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are much higher; the figures for the
‘other States are as follows:

‘Name of State Rate of

literacy

per thousang
Kerala .. 468
Madras 314
Gujarat 305
Maharashtra 298
‘West Bengal 293
Assam 274
Mysore 254
Punjab 242
Orissa 217
Andhra Pradesh 212
Bihar 184
UP .. 176

This important and elementary factor
must be taken into consideration while
framing the Fourth Plan. We are
committed to remove illiteracy from
our country. If some of the States
lag far behind, that cannot be appre-
ciated. So, something must be done
in this regard.

15.33 hrs.
[SHRI SONAVANE in the Chair]

It might be stated that this is a State
subject and probably the State Gov-
ernment have failed to tackle this
question. I would submit that in the
field of primary education expansion,
the State of Madhya Pradesh will be
one of those backward States which
will have about 67:50 per cent of non-
attending children in the age group
6 to 11 years in the Third Plan. Only
50 per cent of the required number
of primary school teachers could be
appointed there. Thirdly, 80 per cent
of the elementary schools in the rural
areas are under very sub-standard
accommodation conditions.

This low rate of literary anq the
absence of a wider coverage in the
field of primary education affects the
leve] of expansion and the respon-
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siveness in the State and causes hesi-
tation on the part of the people of
that State to co-operate in the deve-
lopmental schemes.

I would like to point out that the
State of Madhya Pradesh had done its
best. The income by way of revenue
in that State was only Rs. 50 crores
when the State was first formed. So,
that State has done its best to
increase the revenue income, and today
the income from revenue is Rs. 102
crores, In spite of that, it has not
been able to find enough resources to
remove illiteracy. So, the Central
Government must help the State Gov-
ernment to come up in this matter on
a par with the other States.

I would also like to draw the atten-
tion of the hon, Minister to the fact
that this vast State which is in the
middle of the country is lagging far
behind in the matter of communica-
tions also. Communmication lacilities
are the lowest in our States, and there
are only 18 miles of roag per 100
square miles. If I woulq point out the
figures in the other States. they would
be very revealing, and they are as
follows:

Name of State No. of miles

per. 100 sq.

miles
West Bengal .. 119
Kerala 82
Bihar 5
Madras 59
UP 54
Mysore 52
Punjab 40
Assam 39
Andhra Pradesh 32
Maharashtra 27
Gujarat 21
Rajasthan 18

In the State of Madhya Pradesh which
is a very vast tract, the density of
population is very low, and there are



12945Finance Bill, 1965 VAISAKHA 14, 1887 (SAKA) Finance Bill, 196512946

foreits over a very large area, and a
large portion of the State is inhabited
by the Scheduled Tribes. So, I would
submit that in the matter of com-
munications, this State should not be
allowed to lag far behind.

In the last two Plans, we could not
do much. The roads that were taken
wup in the First Plan are still under
construction. In the Seconq Plan,
very little resources were allocated for
the construction of roads. Thousands
©of bridges are to be built, and, there
are parts of the State where during
the rainy season the people cannot
move, and they cannot go even to the
hospitals for want of roads. During
these days, the people want that there
should be roads, and these ordinary
amenities should be made available to
them. I would, therefore, request that
#n the Fourth Plan, special provision
should be made to make allocations to
this State which is lagging far behind
in this matter.

As regardg agricultural production,
1 would invite the attention of the
Finance Minister to the fact that agri-
cultura] production in our country is
the lowest as compared to other coun-
tries of the world. Even in our coun-
try, it is the lowest in Madhya Pra-
desh. Even though this State has vast
resources, the yield is the lowest per
acre. In the matter of irrigation, I
would like to point out that it is only
6 per cent of the cultivated area
which has been brought under irriga-
tion. For increasing the acreage
under irrigation we need money,

In the matter of electricity also, the
resources are great, and the potential
is great in our State. Hydel as well
as thermal power if produced could
be the cheapest in our country. That
will not only add to the development
of the country but also add to the
development of the State. But these
things could be done only if enough
resources are made available to the
State. With increase in the supply of

electricity we could give an impetus
to agricultural production.

I would like to draw the attention
of the hon. Finance Minister to one
special point in this connection, name-
ly, that even the short-term loans pro-
vided by the Central Government are
not made available to us. Last year,
it was the responsibility of the Central
Government because the money could
not be provided for in the annual
plans; last year we were told that the
State Government had faileq to make
the demand in time, and, therefore,
requirements could not be fully met.
During this year I am constrained to
say that the State Government had
approached the Central Government
well in time, but the Central Govern-
ment have expressed their inability
to meet the ful] requirements of short-
term loans by the State Government.
1 would personally plead with the hon,
Minister that in regard to making
available the amount of short-term
loans needed by the State, there
should not be any reluctance on the
part of the Centra] Governnent, and
the requirements of the State should
be fully met.

Qut of 631 lakhs acres in Magdhya
Pradesh, only aocut 100 lakhs acmes
could be brought under cultivation.
We need heavy tractors and also small
and medium-size traclors. But we
cannot purcaise these things vuiess
money is made available to us. So, I
woulg request the hon, Minister to
give special consideration to this pro-
blem.

There is backwardness in my State
in another respect also. The pcpula-
tion of Scheduled Castes and Schedul-
ed Tribes in my State is 34 per cent.
There is already a complaint that some
of the castes have been omitted, and
there is a demand for their inclusion
in the list of scheduled tribes. If the
list is revised, the figure wiil go up.
This vast population of scheduled
tribes, which is most backward as
compared to scheduleq tribes of other
states, has to be brought up to the
level of others. They have %o be
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educateq and uplifted. This cannot be
done without funds. So more invest-
ment of funds is necessary. This is a
special problem of the State. The
population of scheduledq tribes in my
State is the largest in the whole
country. So special attention is neces-
sary for their uplift.

In spite of sizeable effort and back-
wardness of the economy in Madhya
Pradesh, there is only a very small
increase in the quantum of central
grant in aig for the period 1957—61.
While the figures for other states have
increased considerably, it is not so in
the case of Madhya Pradesh. The
figures are very interesting. With
regard to Madhya Pradesh, the in-
crease was only i times, during this
period; the figures for other States are
as follows: Assam about 2} times,
Bihar a little over 2} times, Bombay
3} times, Madras a little over 4} times,
Mysore a little over 2} times.
Orissa a little over 2  times, UP a
little over 4 times and West Bengal
a little over 3 times.

I would therefore request that this
state, which is a problem state, which
is the largest state in the country with
the largest resources and potentialities
shoulq not be allowed to lag behind.
If it has to come up and make pro-
gress and develop economically, large
funds have to be made available. It
is the responsibilities of the Central
Government. This state was formed
under the SRC scheme as the biggest
state and the Commission had made
it the responsibility of the Central
Government; they pointeq out that it
was a very backward state with the
largest resources and with very bright
prospects. They presented a rosy
picture and said that if it could be
properly developed, it would be very
beneficial to the country. Therefore,
1 request special attention for the
deve’opment of the State.

There are also certain other states
which are backward, some in com-
wuniction, some in education, some
w sodienltural production, some  in
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irrigation and some in other spheres.
What shoulq be done? It is not
enough in the Fourth Plan to double
its size as compareq to the Third. We
cannot afford to see some States going.
on making progress whereas others.
remain far behind. I would suggest
that in the Fourth Plan, at least
Rs. 1,000 crores should be kept apart
for the development, and for the-
specia] problems of states which are-
lagging behind. If this is not done,
while some states will go ahead, others.
like Madhya Pradesh will remain far
behind. Therefore, 1 submit that
while framing the Fourth Plan, speciak
consideration should be given to the
development of the very much back~—
ward states like Madhya Pradesh and
other States.

Mr. Chairman: Shri Morarka.

oft fasawar /5 (war) ;- wamfy

o1, AR S w7 FEATE
oY wrewa - garefs oft, &
FTH Z7 8 AT FT TRIE |

Mr, Chairman: I have called Shrii

Morarka,

Shri Morarka (Jhunjhunu): The
hon. Member, Shri Dandeker, said!
the present Finance Bill has many

features for which the hon, Finance-
Minister deserves congratulations. T
respectfully agree with him.

Shkri D. C. Sharma:
you gotl the chance.

That is why

Shri Morarka: Please keep quiet.

Mr. Chairman: I will see to it. He-
may g0 on.

Shri D. C, Sharma: I am not going
to keep'quiet under his orders. He got
a chance because Shri Satya Narayan
Sinha went up to you. We should also
get our chance.

Shri R. S. Pandey
have given' the

You
Shrt.

(Guna):
chance to
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Morarka, not anybody else.
should Shri Sharma grudge?

Why

Shri D. C. Sharma:
quiet.

1 am keeping

Shri Morarka: In factthe criticism
one can make against the Finance
Minister is that he has no! gone far
enough in some respects and therefore
he has not helped either to revive the
capital market or to provide the neces-
sary incentives which were needed
most urgently at the present moment.
1f therefore, I offer my criticism in the
limited time at my disposal, it is only
with a view to draw the attention of
the Finance Minister to some of the
Jacunae which need to be urgently
corrected.

First, 1 wish to deal with the cor-
porate sector, particularly what are
known as Section 23A  companies.
The Finance Minister’s proposal is to
make the structure of income tax, the
scheme of income tax, more simple.
So far as the persomal tax structure
is concerned, no doubt, he has moved
in that direction and he has made a
good beginning. At the same time, 1
am sorry to say, that so far as the
company scheme of taxation is con-
cerned, he has made the tax struc-
ture more cumbersome and more
clumsy.

Formerly, there used to be two
type; of companies—public and pri-
vate. Now he has divided private
companies, that is, 23A companies into
further categories, namely, those
which are industrial, those which are
producing goods of key industries.
then those which are trading and
those which are non-trading, apart
from those which are investment
companies etc. The tax rate for all
these companies is different, ranging
from 45 per cent in the case of key
influstries and going up to 60 per
cent in the case of trading companies.

Not only this, but even so far as
the penal rate of taxation is concern-
ed, he has made a distinction now bet-
ween a trading company and a non-

trading company. For trading com-
panies, the penal rate is 37} per cent,
for non-trading companies, industrial
or manufacturing companies, it is 25
per cent.

The point is that today thege com-
panies are taxed at rates higher than
individuals, these companies are tax-
ed at rates higher than those for re-
gistered firms, they are taxed at a
rate higher than that for public com-
panies, they are taxed at a& rate higher
than that of industrial companies.
Why this apathy, why this lack of
sympathy for this particular class of
companies, I cannot understand.

The Finance Minister has prescrib-
ed a ceiling on corporation tax at 70
per cent. Even thig ceiling is not.
applicable o these private 23A com-
panies. In fact private compaines or
23A companies are the oniy companics
which should have got some benefit
under this ceiling; otherwise, the
prescription of a ceiling is, to say the
least, meaningless.

As 1 wag saying, even in the case
of companies where he has given con-
cession, that is, for companies engag-
ed in the production of key articles
or companies engaged in the manufac-
ture of ordinary articles or companies
which are not manufacturing com-
panies, there are different rates of tax
prescribed. The definition  for cate-
gorising thes¢ companies intp manu-
facturing companies or companies
engaged in the manufacture of key
articles etc. is that the income from
such industry or the manufacture of
such product should be more than 51
per cent of the total income of the
company. That, according to me, is—
with great respect—a very unsatisfac-
tory and {rrational definition. I will
give two or three cxamples to make
this point good. TFirst of all 1 take
the companies which are only simple
manufa:turing companies, not the key
industries. If a company earng a
profit of Rs. 3 lakhs from ordinary
business and a profiy of four lakhe«
from manufacturing business, then this
compan gete i nefit gt At oo
cent tax. That meany the company
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‘will have to pay tax at the rate of
fifty per cent on four lakhs. But, it
by any chance, the income of this
company is three lakhs from ‘manu-
facturing business and 3.5 lakhs from
oher business, then this very company
will have to pay sixty per cent of its
entire income, merely because the
profits from the manufacturing acti-
vities of this company are not 51 per
«cent of the total business.

Take another example of those com-
panies which are engaged in the
manufacture of key articles. There,
if a company earns a profit of Rs. 11
lakhs from The manufacturing busi-
ness on key articles and Rs. 10.5 lakhs
from other business, this company
will have to pay tax at 45 per cent
on the Rs, 10 lakhs which the com-
gany gets from key industry’s busi-
ness. But, if by any chance, the
same company has a profit of Rs. 10
lakhs from these key industries and
Rs. 10.5 lakhs from trading sources,
it would nullify the entire benefit of
this concession and it will have to
pay a tax of 54 per cent as against 43
ver cent, that is, 9 per cent more.
The point here is this. The defini-
tion is so defective, the definition of
giving this concession, or facility or
incentive is so defective that unless
the company people deliberately man-
oeuvre their books, they would easily
lose the entire benefit which the Fin-
ance Minister seeks to give. When 1
say benefit, it is not a benefit in the
real sense of the term but it is a hard-
ship which the Finance Act imposed
last year and which is sought 1o be
removed partially this year.

Similarly, there are other defects
about the structure of taxation. With-
out going into too many examples, 1
would like to quote what Mr. Palkhi-
wala says about 23A companies. He
has given an example of one ccmpany
which because of the defective defl-
nition had to suffer. A case started
in 1944-45 and even today it has not
been scttled whether it is a private
company or public company. Per-
mit me to read a few lines from page
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20 of this book: (The Highest Taxed
Nation—N. A. Palkhiwala).

“The legal quibbles which arise
out of the definition of ‘conany’
in which the public are substan-
tially interested, some ties cntail a
litigation co-extensive with the
best part of a businessman’s life,
For instance, in the case of Raghu-
vanshi Mills Ltd. the only ques-
tion involved was whether the
company was one in which the
public were substantially interest-
ed and the dispute related to the
assessment year 1943-44. The
case had to go to the Income-tax
Tribunal three times, to the Bom-
bay High Court three times and
to the Supreme Court once, and is
still undecided. In 1965 the final
conclusion is not yet reached as
to whether for the year 1943-44
the company shoulq be treated as
one in which the Piblic were
substantially interested!”.

In this context, I would like to quote
what Prof. Kaldor whose tax struc-
ture and tax system we readily adopt-
ed in this country, has hud to say
about the company taxation in this
country. On page 85 of his report he
says:

“The company taxation provi-
sions of India (perhaps even more
than that of other countries) are
apt to strike a detached observer
as a perfect maze of unnecessary
complications, the accretion of
years of futile endeavour to re-
concile fundamentally contradic-
tory objectives.”

beg to submit further that every
year, the Finance Bill increases this
maze, increases these complications
and tries to reconcile fundamentally

contradictory objectives.

Leaving that aside, T would like to
quote one or two judicial opinions as
to what our Judges have to say about
this type of law and I would quote
what Mr, Justice D. N. Sinha had said
recently. He said that our laws are

-
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so made that they are beyond the
grap of the average person. He laid
down a very fine rule: a law to be a
good law, rnust be simple to under-
stand and easy to administer. In his
long experience both these things
were lacking in the Indian law. Jus-
tice Sinha further said: “it has al-
ways been i matter of wonder to me
that whether it be in the region of
commercial Law or taxation, it is
thought that the best way of legislat-
ing is to make the law so complex that
it becomes more and more incom-
prehensible to the ordinary men whose
nceds it is intended to serve.” You
would be interested to know what an
American authority jn the 18th cen-
turay sayss about tax laws. I am quot-
ing Alexander Hamilton:

“It will be of little avail to the
people that the laws are made by
men of their own choice, if the
laws be so voluminous that they
cannot be read, or so incoherent,
that they cannot be understood, if
they be repealed or revised before
ithey are promulgated or under-
go such incessant changes, that no
man knows what the law is today
or can guess what it will be to-
morrow.”

The mere fact that the Finance Minis-
ter has to move 87 amendments soon
after the introduction of the Bill in-
dicates how these laws are made in
this country. I would leave this point
here with the request that the Fin-
ance Minister may kindly give his
careful consideration to these points,
on the need for simplifying the com-
pany structure of taxation.

Another point that I wanted to
make was about the tax credit certi-
ficates. I respectfully agree with the
views expressed that so far ag tax
certificates are concerned, in any way,
these are taxation; whether you give
a concession after fixing a high ceil-
ing of taxation or whether you ac-
tually give a low rate of taxation,
makes no diffrrence. As you may
remember our whole system of com-
pany taxaticn was fixed at eighty per

cent. Out of that eighty per cent,
they have heen given this tax relief.
Therefore, effective’ rate of taxation
comes to 45 or 50 or 60 per cent. But
the main or basic rate of tax is 80
per cent. Therefore, to say that these
tax certificates are intended to give
relief and therefore, they are not the
tax laws, i3 begging the quesfion.
After all, when you give relief from
tax, it is tax in any case.

Mr. Chairman: The hon,
time is up.

Member's

Shri Morarka: I wanted to say
something about the voluntary disclo-
sures because I have given an amend-
ment.

Mr. Chairman: You could say it in
two minutes and finish the speech.

Shri Morarka: The valuntary dis-
closure scheme which has been put
forward by the Finance Minister and
which Mr. Dandeker referreq to is
certainly a bold Scheme devised, to
meet an exigency, a sort of a malady
which, whether we admit it or not,
exists in society. Once you accept
this fact, we have to find a remedy
for this malady. Then you must make
the remedy a practical one and you
must give the people a chance to re-
turn to the path of civic responsibi-
lity as the Finance Minister has cal-
led it. If you make this scheme so
theoretical and so impractical, though
in name it is a scheme designed to
give the people a chance to come back
to the path of civil responsibility but
if nobody can take advantage of it, I
think then it would be self-defeating.
What is the effect of this scheme dur-
ing the last eight weeks of its exis-
tence? Still very few people have
made declarations, hardly Rs. 18-17
crores have come. My proposal is
that instead of sixty per cent levy
which the (Government has proposed,
you may charge even seventy per
cent, ten per cent more because it
is not a question of sixty per cent or
seventy per cent but it is a question
of the facility-time which you give to
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the assessees for payment. You would

remember that in the case of the
Income Tax Investigation Commission
also, the settlements were made at as
high a rate as 75 per cent and yet
the people could pay them. Why?
Because, for the payment of the
amounts convenient instalments were
given 1o the assessees. I am not ask-
ing for any concession so far as the
tax is concerned. The Pinance Minis-
ter's scheme is 60 per cent, I am sug-
gesting that you charge 70 per cent
but take 20 per cent immediately from
them and for the remaining 50 per
cent give them convenient instal-
ments for which I have tabled an
amendment. I hope if it has the
support of the House and if the Fin-
ance Minister could kindly consider
that amendiment of mine, it may go
a long way to make the scheme a
real success,

16 hrs.

Dr. M. S. Aney (Nagpur): What is
the conscquence if there is a default
in the payment of one instalment?

Shri Morarka: There is no question
of defaulting because you have to give
time only after taking security. There
is a provision in my amendment.

Mo W AAIET  Afgar (wEar—
7 aamfr =g,  ofwEr
1 fa1 @@@  a=r wEEY AW
HEEHT Ay FT qAG A€ AAT WA
FIAA ® & | IFAT qAAT qGT @I
a7 AA M AT E | AR F
9§ FTRAY AT 7ZTE B AT FOOL A,
Fiife svar A7 fergeam # 48 0w
arey 1A @ g, A7 ag & fed
1 wifgy a% JwmA F7 | AfFq oF
o qeE 78 o1 2 & 15-20 T
F aT% IA WEHY A FTLA § AAS |\
THAT |

nE qAAT wredr £ avE 7 1 F
X1 AR A F 5 wa ag feg-

W & AT 1§ 77 oF AvE wrEs
F afafe g7 @, afss g 21 g
feram i a7 & AvE & g
"l A FY AF-ANT H IS ANAT X
F f& 371 vx g afafy w0
ate feam & var 9mm g 3z §
Rl A AR &l o)

Shri Basumatari: How is it relevant
here?

To TW wAEY sifgar ;- wifav
g wfafa o dar wF w5
aEaT § A1 A A  fF A sad g
AT |

Mr. Chairman: Pleasc do not mind
the interruption.

Mo 1w AAET Mfgar © n7 &
6 fzeqn %t F) AF-AN I 7
AT AvEAT g 1 Az vE WE7 JWIAT
o1 fF 77 A3 § 77 #7719 047 =7
o1 g1 47 5 oo ST @1 faEew
SAA K212 1 7 ®E, 1040 W
ag @ & W7 F g AT AT T
wgar g A1 WA A0 frar war
qr | FR HI ZAT Tgmod fw A waer
I e g, afEa az A gz i A
THFT of1 TAAT AET A FgT A7, A IH
T HAST ANF-ANT ¥ aw Tzz A
z0 arfadi § & 4\ 3EEA =

“If hon. Members feel that the

prosecution of the war is not effec-
tive and do not say so, they are
playing into the hands of the
enepiy far more effectively than
by creating disturbance in this
House.”

faf ey avefore gean w9t (s
wo Fo W) : AT HEA T L)
FeE F
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Mo TR wAET Afgar - & 7w
@ Ft AT AT 3 AfET T adw
A FI  qR W A o oy
7 o7 3@ AW H q_T g A g
HAA G 927 AT O A gEER
U ol

Shri A. K. Sen: I was only express-
ing my simple admiration.

To T wARR g 3B
2T A% U Wl £ & AR |

Shri A. K. Sen: I only wanl to say
that he has done it so well, better
than many of us.

Mr. Chairman: Dr, Lohia, you have
only 15 minutes out of which you
have already taken four minutes.

To T WY wifgan ;- awfa
wera, Gar 7 & g & aga
AgAE FE AL g

A1 ga% qE AW g & fE et
F drE-aw, w9 g g @ w-faege
=M oA wg A Agrd g Wy &
AT TIT U7 AiF @F g TR e
ZMAT &Y 1T T A a8 w1 T fE
7 TEgA & FEAT WA AR HIST

R

g g6 & a9 g & o 0w
N gredr F1 T, 4 fe7 Y gavan
7, fwer @i & @gd W S g,
qg TG WIET T W@ FT JH ] )
ag & it afaq | AT aga 7 wFrar:

“Great resentment has been
felt in the House yesterday and
today concerning what hon. mem-
bers in all parts of the House
consider the absence of impar-
tiality from the Chair”.

7 N w8 § fF meger e F@
3, AfH9 IUF FTC WAL FT qRT TH
&Y &Y 94T, ag I/ I FY A3 WY
gAa § 1 A T3 A ST st owm
iz W |

T T A #r qeewfr ¥ qw
qEY TN A a5 e @ e o g
¥ g e, ol fFeT #Y W x=er
0 FTH F A 74 §, T FHERA,
T HrE-aAT 1,7 Ffadl #, T AIG W,
q weqE %Y ) fedr 3 w7 w9 &
BT AEY A | A 9gAT qATT @Y g
I5aT ¢ 5 o9 x@ Aw A1) @rw Iwfr
w41, @TF W A agEA, AT Qe
w1 aRET wq fF A FW o oA
o7 7Y XY | W1 FW F F¥ goRT
i A gr ? aifE e ¥ W
e & T QY g, g
¥ 7 | @t W s § afew e
T 4 & | AfFT qq § a9y For #
IR [T &6 T ST F qweg anr
£ ¥ s Al 7, qafeat £ )
oy § f5 wae W oaxg g Wer ¥
YT HAY T TG AT FTA HAY F fa2w
HET FW § F9 a9 A, AOH AR
A & 1 AR § awht ot s ¥
A ¥ aiX H FgA | AR WW
T X T T FF FT T FTAT TG
g FH FE T | ) T AT AT
frart wxar @ fe fee q@ 8 W ATE
* 2 A w1 apar sg

W q9 §99 g A AET T
qffR ST SR A FTgag AT g1
9 wra" A @ faw WA @gw @
O ¥ &g R A7 a% gardy Nifa
IIR AHT T G F T | w7 Y
gy €9 AT §57 w{HT W A
AT wwa {1 waar afee &
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gZ AT §, I9F FX T 5 N wqve
ATHT. §IET T, GHT qgT 7 AT §I4T
Qg F7 1 facqw qrga FT Y | 98 §
T FAWT | 18 a9 ¥ fegwm A
IAR gAa F I fadw ARk TwAfs
FATAT HY@r | qg WHAT HIF A
gt =fgg

7T 99 T 71 § 50w § Fgaw
g a1 g7 ¥ 9z oiffe F geaeg
Fwam sz g I anar g fs 70
@it & raswgn gi ey, f5 & ag
wgar g, & g3 agt argan, aAfea s
LUl (1

oF WA qEER: g & S wifq
BCUNEANE i

Mo TN WAl wfgar: & =gan
g & wifs &), oFr ), wgEw &Y Twi
& ¥ w1 1 &) gwar & i afewm
A AQ T T F IHFE o | A
J AT A wray § &3 gav | fox g
T2 G A | XY 39 faA wud ww ¥ 9
WY Fgr a1 f§ guE g ¥ W@ dgE
goaT &1 Yeqa fggeaa # fear ar
IY FT FT fggEaT A AW A
gy a0 w17 fean, W ag gECEn
zafay f& § IqT AT 9 I
Al et H §, A wea @ I9E

A 7 gaA @ew FW@ B Fiferw
F Ay 5 A F fgza< ¥ JewEAl-
FaqT wifg AW A @H FA ] Fifww
F Y | wA ATEAEEAT, 9 oy
AN IAT ATAT 9T FAS a1 FAT AT
g 7 W gafar & w7 97 § 9gq
9z & A ¥ Fg AT AwAlE N &
AF A WY wrEY @A g | aga
T3 gt w7Ar g | § g wAar &
ag qU @ Aw § wifs agl T e
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7 FB AT W} wfuFR g fegam
;O RN

# agt uF weags v fem
q7T AT F 75N ¥ AT Iq FY FAFR
T a1 o afew wHen @ g
qr, § A &Y Faaren, agr F faRw
qArag § FTH FIA a0 T ALH
g7 fray fF foded 3 & &y
QI W g AIfE g9 gAY ey a9y
T AU HAET FET & ) I9 A qgl
FY TTHT A TF AT TS FATH & q1L
qX A | W G I I AT HT 54X
% & 1 ag & aaarar W § | OF ey gaAr
wwq fear 41, g5+ Agaa v & afdq
AT §© "€ feporar | gt @Y & q@en
@l a1 5 ag + fggam wddsx
qTH 2 HISA 1964 FIT IAA TFAX
siYe $o dto 483 WK amq d BT ¥
g Ao forg X § 9 € waF qA W
qraT $o dlo Fo 6285 & | WA T
T AV F30 HTA G 7 ]W FT W
2 wod ¥ &1 7wl gEHEA AT ?

va% arq @19 & w7 drer qi' TG
age F W FAT A1 § |ifE T
IR AT FAY TG I AT FQE )
TETT QTET AT T Welt § | 22 Wi
1 IIA gAT AFEL 516 A A 7@
a7 FT FGTS 3 G FE | A F&A qU
fs a1 & ¥ fergmardy faarfeat st
q& ¥ warer gAens & af #R |
AR A I qaearg war & wf ?
E ¥ IR GARATE, FA AW § A &,
A q@ qasEg @ aE s and
Y Y | ITHT FAQTA 9T AGY | AL 1A
¥ IAFT FEIT 94T ALY | T AT WA §
AEY T AT HIAT | T4 AE-AAT F T
W E ) A8 H oraa A § 1 HY g REAT
F | & 5o¥ @ A, A9 AW IW



12961 Finance Bill, 1965 VAISAKHA 14, 1887 (SAKA) Finance Bill, 196512962

FATH FY AL ATAE FIAT 18T §, FAT
S foy, afs dqua o R ¥
gfag ¥ qeedt geTgER §, 97 ¥ %
IR g fom 3 a8 gar amar @ fr winy
# e ¥ g famfedt #1 gak famfeat
#Y aYE, TR Wa@d qg A, Ad FIE
& awg @ FY a8 gL fT 20 TR
faer #3 ¥, 7T T T2 2 T AGAT
& omr g

TF "l wae o AT ?
o I AAET Sfgar ;o wEET

AT | 9g gE A § fF ST A 39
geang fergeam & fgma & WY fuerdy
¥ 7 7 e A & 1 125 v s
f& ma 1Y & 25 Taw afeq 2 e

wamfa wgEw . AT @Ee
T gHT wWE &1 @I R |

To W wAWR wifgar : wa §
qgT TR A FFAT | AT AE-HT
&1 FW g FifE b § qmarc
G AT FL YT T WA F Fra
A fear smar @ ? 3 Afaql A &
1% 44T o ifaw A war e
g9 A &< fegwaA #1 gw aqny
ar /€ 1 ag w0 A 919 g G A 20
T T AT 600 TAT TR AT |
MR Y 3217 faar s gdrma fanfedt
# A5 A qY HEATL 600 AT
s wrdm fanfeat & foo wgare
&3 2 197 2 @I | qE gy famfeat
N AT | AT W@V SO
} 7 sad AR ¥ gw A wwm W Y
T 7 o Fea Nfgn fF g gnagi
& &, g aTEaiE w9 81 | need
F ar # I A=y A ) swrar
| gafae W@ wel A W@ E Ay
arraet feafoar @1 fraar mwar
R 7 q7 IAY SART R WY 77 47 |

¥ F N & IW F "= gufaar
£ I four 7 w9 FY w=er T I
a1 W Gedt wear § 91 wEEX
T OFAY B 79 FA § W a@ Ay
& gO=l & 5o NfQar s o qeT
TN O § a9 9g [T W=ET AZ) g
FAY | I I F[ AHAT THI AT
F FET AET

Shri K. C. Sharma (Sardhana): Mr,
Chairman. It is a very objectionable:
remark.

o T wE HEaT - §3 Frgdr )

ST g AT FT aTq F@ £ A a7 fag,

iforare fag #tc emm A7 agrgx

srafagi ) mz &3 & 3T AW wr

TA FAT AT ALY AT AEAT AT AT &

fame zo & six Aifa F & 91 I g

qgT #ga & f5 gw g aw =@ &

ar ag &1 faaEy ST i wgi Arad
9T FE AL AT HET TG T §

facge @& am@ Fea & | A7 gw A

Ju FE E e 78 Ay g7 @t ==Y

t'ma g s g @

fifq q@ F aTer arAE-IAr L.

ewfa wgEw o AR aeEd
g H |

o W WAL Afgar : & sy
TR A EE 1A F AR A w9 F
41T T Mgd F A A T AqifE
fewm A @er F AN ¥ 7 MFAT
sifgw 98 @9 ¥ 32 fomdaw § ) ag
T 8 qIuA § 7 w9 @19 4 Qe
T | |1 {17 | 7Y f7wmw a7 6 963
ger ¥fFT 37 ¥ TaF fao &Y o7 W
a9 @gad & fau mwx § oo 77 9%
@ WmYTIHATT F AT ¥ ag WY wELr
g A 3T 91 Hewr i afe wme
TR M PECARERCRL R C R -
&1 @E w@m g, nE L w
FEQ AR, g4 Al GG frd
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et favafaarea § wdf afew fgrgmm

FY @ fFa § | gewevaET, foRETd

R Ay, L.

waafe wgm : wEATT wET w®
WHY §RTT & I §

Mo ww wAgy Wfgar : wg 78
% w Hifs gt W faegw q@
AT FIAT 9T WT ¢ UET F A1
7w dfadi & a ¥ o) 97 oy aw
IR AGT 9T T AF-gATH 23 WA
Y g1 a1 £F ot SAfas T B Fowd
¥ nfem & axifeez *1 gy s
fear ar afe ag s g2 £ @
¥ & T T a7 ¥ Qa1 nF fram
91 AR 3T ( 23 AT FT AF-AHT
F faa gom A1 s forwrr qemaw w28
wiq F oY g @q oz frad § ag
sifT Ao A W 2w g —

“There {s no rule in the CSIR

according to which no gcientist
can be allowed to do research
work in the laboratory-fh which

he was working after he became
the Emeritus professor.”

Mr, Chairman:
now,

Please conclude

o T wATTCMfgar : awrafy
7T, § g7 997 WA FT wW A<
WEAT FH FAFGE K
W9 FT FE FT @ AW @ A
HT ST F ST I8 HE ARX L. ..

gamf T NI aTEIE WO
q 0T AW T 0 5T AfET g e
fare & 4 ¢ g4fam a9 97 wq
Uy wrer o

o T wAET Afgar: & w
¥ g § e ogad o O § oot &
HqIA QA FET ar. .., ..
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wfe wiTr - o frae ¥
T W

WMo TN FAET Wifgar: o firre
#a & o adf v awar § A
aefy It & w7 £ 7@ e & @™
for 2 g
Mr. Chairman: He will have to eo-
operate with me by finishing his

speech in gne minute. Otherwise, he
will kindly resume his seat.

w RIAAY T WEET : gyer TTEA o
wgw ® WX ¥ fear 9nd

o W AN Wigar . ¥q
¥% &) Afsd g & W g R §

umfaw@w:mwﬁtl

o TW AMET Wfgar: zgw a9v
OfY | o wfer W Ff Tgg &
O qrf e qT | e & X ¥
Wt W N 3o w1 FE 9 gu
wTfY & W, T A | 9% 9K weaw
wgRa w

Mr, Chairman: You are encroach-
ing upon the time of other hon. Mem-~
bers.

Mo T wAPT wifgar: 7@t <
wsIE &) ¥ &7 | @A g e o
Wt & "ol Wy @ AR W
waEdYT #g @ E ? WA I w1 oW
HEqE AT X A AT § AT TG AV6-AWT
 fore faar & € ) @F wEmEn
Ix & A JaT wRA qAW, W
¥ g A F% A AT AP | wW
VY ST GAAT A gEr F A9 W
FRE R FgmEE. ...

Mr, Chairman:
clude.

Please try to con-
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[MR. DrPUTY-SPEAKER in the Chair]

Mo T AR ®fgar : & woet
I[E@ O OFEM N

IqTEAN AHAG . QOAHT XA
a7g faae @1 IfFA ww Ag fme
FaF &

mmua’t[(mfgm mﬁ

stardt () i faee
o 2 fa@ i
Iqreaey WEAT - AE | & A

foqe ¥ 5 W FTF

Mo TR ARG @ @ e
6T AF &, i fyaz =g @ § ar aiw
faqe & adr

St faer Gy off § 9% far AW
Tt & f5 oY q@ s foar ¢ fie
wqg F1 T N Afr § I g F
ATE Y FE I AT AGY AT Ig AT
fargw va@ & | & ot i qwr F
7N o 3w fm o A g ¥
HEA A EFET W 9T 1 wWAT 17
4y WX w7 7= F g7 FT W 1 T4
20 4¥ @ T | @A TG JAE T
fear st & 7

fer Wt aTgE W TR qia @
wé f w9 e F IR W 0w
& qu 3 a1 & )

oft go wo AT : AH
565 (Ai) LS—8
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o T HAT Mfgar: 7, wgr
qr I AT & qgi 9 HFAT AT
iR qe aer | M T T
oA & R s frer e Y
g w1 SN gEww fear § 0
I & FT A T @ A AT AR
w0 7@, Ia8 ff A P F @Y
afs g fegam & swaw A
o @, A EH TF I FRA T3

mgmmﬁ.%ﬁwﬁfﬁ
Tl faom &R, g B AT
ag & far wely ? ag & 3w 1 w0 q@W
|

#q & T WY qga #AQ@TE |
T WelY aTge wgy € R ogw ar ot
AT §) | I FY g FFAT G A1
a1 | &, 47 g9 wre weAr § ) Af
& WY wre g ¥ WX faw i ast
TR FTANFTAICY )
ey f wgraw g feamh § o
it Ft Ag oF f fmy @7 ot 38
AR TR 9 I I | qg @ AE W
Afoar 7 faar #3911 g a<g A
#a fear #% )

¥ way a4t fewrd @t ? AF aw
¥ & QAT 91 | T gH W HX I9F AR
# ) wgr a1 1 afer gz wiE o
Agras F, Ao faed # ¥ a@ ®
ATk, N I 21 9T Fy @ e
91 ¥ ¥ U A A e A &
W= Aam yagaa g faarewer
WX & AN T F gH qrEawE @A
wfew | a8 3 ¢ fr g7 & qa-wa #
& qTEQ FA § ‘faarawe’ v
w1 waw fear § ' & g a1 frag
ata ag AR fggear wr qawy
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[s10 w wAgT fgar]

T W% WD FY qg aqErT qar
fF i 71 FF A A FT IAHT @,
AfFT TS F1 AFE A FT TR
fogem & g9 & 9 & qw T
)

wa A Jar wed a5 FEar g
% 92z I ¥ g7 NF T FY T
2, 1 wenet wRam—a ¥ sqer wgar
g, @ AT AT 99 FAl ¥ - A
3a fad wgr 9r f& g as a7 gew
& w9 1 4 Sar AE) wg Ty
a1 1 ¥ 9 3T F T 78 quA qwar
7 & 3% a8 wew 1 afer § 39 faq
aA9T &% wEdr 5 ogg M-
Fur 1 F1E A foeer &9
w7 & % ag v ad ) 73, 737
N qoaq —ag At b 3,
oY Y AF-a9r § )

Xy wret S B Sw faT s oar
& 2@, Trs S, A9 AT 9T 97 A1
¥ qW T oggl ¥ g9 Afvedfen
o ¥ foT amieT FIF F fan
I gAY 4Y | 7 I A=Y WEAHY
& S wrt § 1 AR aw & Fa
qr f& 2&@), agi 9T wwdl F T @Y
wiFg &1 wog 3 gzdar 2, famar
o9 ¥ g5 §), § 7 & wwan §, ;fw
¥ 35 g0 9o qfw w1 gafay
wH Y A T GHA K F AAAT
=feg |
|17 91, A § QLY aga 6wy g,
s 37 & & NS AAw &, Aw
#E wTEE ¥ A | I g § ¥
&1 A7 Y A9 & T AT wfe Ay
oy A o off, IFA A,
|y g 98 q9W FI OF | a8 TR
§ o gl 9k ¥ feeem aet W
W wfe At g wd & A wn
grefy A @ F@ qie w7 vl
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RAE? I G A AT & 1 T
gt 7l a3 gu & Jiw fagr angw
IT I guAr % fr qg eAY qF A
=, o ae gl 7 a8 Hifow
FX TN T 5 90 oedr @ A X
@ & g 9@

farer s | SuwA (st AR
qIg) : qET FHT AL FR

Shri Mohsin (Dharwar South):
Mr. Deputy-Speaker, Sir, I rise to
support the Finance Bill which has
been brought forward by the Finance
Minister to give cffect to the Budget
proposals. The Finance Minister
wants to raise a revenue income of
Rs. 2,353 crores and the estimated
expenditure is to the tune of Rs. 2,116
crores.

Sir, the whole country ijs grateful
to him for his Budget proposals be-
cause he is not proposing any new
taxation. This time he has brought
in many reliefs to fhe common man
in respect of consumer goods. But
still some of the consumer goods are
sold at a higher rate, specially the
things like kerosene, sugar and mat-
ches which are required by the com-
mon man. They have not been reliev-
ed of the excise dquty. As regards
kerosene we are paying 45 per cent
excise duty on kerosene. Kerosene
is a thing which is used in each and
every home and it is used by special-
ly the lower strata of society. It is
not a proper thing to levy an excise
duty on a thing like kerosene. When
it wag represented to the Finance
Minister, he said that we were im-
porting a large quantity of kerosene
from foreign countries and that we
were getting about Rs. 30 crores
worth of customs duty on kerosene
and we cannot afford to lose that much
revenue. But where is that customs
duty being levied upon? It is passed
on to the consumer. They are actual-
ly recovering that customs duty from
the poor person who lives in a hut
So, that amount of Rs. 30 crores
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which we are taking from the traders
or big merchants is passeq on to the
poor consumer.

Then, about sugar also, when the
country was short of sugar—I do not
know—we were exporlting sugar to
the foreign countries. But at what
cost? It was said that it is a com-
modity which is earning foreign ex-
change worth Rs. 10 crores and for
that we had to give Rs. 10 crores of
subsidy to the sugar manufacturers
just to induce them to export it to
foreign countries. So, Rs. 10 crores
are to be spent by the Government
to earn Rs. 10 crores of foreign ex-

change. 1 do not see whether there
is any reason or logic behind this
move.

The third thing is matches and that
is also, like kerosene, required by each
and every man and more so in the
rural areas. We are paying 62 per
cent of excise duty on matches also.
This indirect taxation ig alsp contri-
buting to the inflation. Even on
sugar, we are paying 50 per cent of
excise duty on each pound of sugar.
So, this is the extent of duty that the
common man is required to pay and
yet we are to call this Budget a
socialistic Budget. 1 do not know why
the common man is asked to pay so
much excise duty on these consumer
goods. I do not know how this could
be called a socialistic Budget.

Sir, today, in the villages, we see
the prices of almost all the consumer
goods rising, and specially of food-
grains. Even after the bumper crops
in this ycar, we see that foodgrains
are not available at the reduced rates.
Even today, in my part of the Karna-
tak area jowar is sold at Rs. 75 per
quintal, even the coarse variety of
rice is not available for Rs. 115 per
quintal ang wheat is also sold at
Rs. 75 per quintal. I read the other
day in newspapers that in Punjab
the prices have fallen even Tower than
the prices fixed by the Government.
This is all due to the zonal restric-
tions. It was stressed by each and
everybody in this House that zonal
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restrictions should be removed. But,
I say, not only there are zonal restric-
tions, even there are district-wise
restrictions in my State. This has
created bottle-necks in the free move-
ment of the commodities. In some
places, there is scarcity and in certain
places the prices have fallen to a
great cxtent to the disadvantage of
the farmers. If this happens soon
after the harvest season, I do not
know what will Nappen after another
three or four months. The people
are really frightened at the prices of
the foodgrains that are prevailing to-

day.

12p7"

1 now pass on to the subject of the
Kutch border. Tt has been stated by
many that India’s forces will have to
prepare much to safeguard the coun-
try’s borders. The Muslims of India
are completely behind the Govern-
ment in thig policy of driving out the
enemy, whether it be on the Kutch
border or on the Assam border or in
Kashmir. However, I see that in
certain quarters doubts are being
raised as regards the Indian Muslims,
and I see so many resolutions are
being passed by Muslims at several
places to the effect that they are
firmly behind the Government'’s
move. I do not know why one sus-
pects the Muslims or why this move
should come from the Muslim com-
munity as a whole. If Pakistan at-
tacks somewhere, it is as good as any
country attacking India. We are all
Indians, and India js our own coun-
try. Since all Indians are at one in
this, it is the duty of every person,
whether he be a Hindu or a Muslim
or a Sikh or Christian, to stand solid-
ly behind the Government and fight
against the enemy. So. I do not know
why there should be such a move on
the part of the Muslim community to
meet separately and pass resolutions.
That may perhaps be que to a certain
suspicion created in certain quarters.
When China attacked India I do not
think that anybody suspected the Bud-
dhists in India, even though China
was a Buddhist country. So, when
Pakistan attacks India, I do not see

. L]
any reason why the Muslim commu-
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nity should be suspected. If any
Christian country attacks us, we shall
not suspect the Christians here. Simi.
larly, if a Hindu country attacks us,
as for instance, Nepal—of course, God
forbid,and I do not think that Nepal
will ever do it

Shri Sham Lal Saraf (Jammu and

Kashmir) : Who is suspecting the
Muslims?

Shri Mohsin: Certain quarters are
doing that.

Shri Sham Lal Saraf: No,

Shri Mohsin: It is such a happy
thing if nobody doubts the Muslims
of Jndia. ¥ nobody suspacts |then
it is all so good.

Even if somebody does something
objectionable and somebody is found
spying for any other country, that
should be taken only as an individual
offence and that cannot be taken as
an offence by the whole community.
In the Jabalpur incident, it was only
one Muslim who had commitied an
offence but the whole community was
blamed for that; some thousards of
persons had been punished for it. If
this is the trend then I do not knuw
where we shall go. If an
offence is committed by any indivi-
dual, it should be treated only as an
offence by that individual and not by
a whole community ©f people I
would appeal to the people and to
this House to consider this aspect.
If an offence is committed by sume-
body, be he a Muslim or a Chrislian
or a Hindu, by accident, it should be
confined to him If we look to the
previous incidents, we find inat those
who spied for Pakistan were only
Hindus, and we heard the name of
Bhattacharaya and some others; no
Indian Muslim has been involved in
that at least to my knowledge. If at
all anybody introduced in spying,
therefore, it may be only a
Hindu and not the whole community,
and, therefore, the whole comrnunity
should not be blamed for that.

Fven regarding the Kashmir ques-
tion, the Indian Muslims are solidly
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behind Government. The Muslims
of India will always support every
move taken by Government. Notody
need suspect any Muslim in the
country. That is what T would like
to submit.

Mr. Deputy-Speaker: Shri
Sharma.

D. C

Y T wex & © STemer Wy,
T OF AT W AELE | AT T TS
fe7 gz &7 qam Heft = AT T@ER
et F1 uF fazd fad) 9 o I
Wagmarfr & g e w1 @@
= § 0% WA §7eT § W fgrg wgrawt
FT A5 W o4 TH A & GG @Y
N qF F famar aifgd 1 SRR
3IFFT qF s frg w7 Ao v fE
RITHT 7w faerm 21T §4 39 Sarq 71
ot T fag & o a9 far g
# QX 7@ Nferg § 397 v fawe 5@
ESICIE (E

Jureq wEYEY : A9 A5, 3@ |
o awg qEY )

ot faemwer @5 : I AR guw &
T ? T Ay we Nide ¥ ggi ¥ W
e

Shri D. C. Sharma: I think the
Finance Minister has received his
due share of bouquets and brickbats.
As is usual with any country, this
Budget has been looked at from a
multiplicity of engles. But there
are three things I want to say sbout
the Budget.

The first is that by conducting cer-
tain raids and searches on the pre-
mises and properties of those per-
sons who have been holding black
money and who have been cheating
the Government of India of their due
share of income tax, the Finance
Minister has created a climate which
is not only financially justifiable,
which is not only socially respectatle
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but which, I think, is also morally
defensible. I hope he wor't be de-
terred from taking further action
after the due date is over for the
declaration of unaccounted income.
I hope he will proceed along that
line so that he is able to put the fear
of God into the hearts of those peo-
ple who believe that their only God
is money and that free India is
meant only for increasing their
riches and for adding to their funds
and capital. I wish the Finance
Minister will have enough of strength
end courage, which he has shown al-
ready, to pursue this line of action
which, I assure him, is approved by
people all over this country.

The second point is this. There
are some persons who have said that
this Budget is industry-oriented. Of
course, there are some Congressmen
on my side who speak for big busi-
ness, who think that the corporate
taxes are too high and should be
diminished. There are some persons
who say that this Budget should
been agriculture-oriented. There are
others who say that we should heve
tried to give more money to educa-
tion. Of course, all kinds of views
have been put forward.

But the Budget of a country has
to be looked at from a long perspec-
tive and also from a short-term an-
gle. Now, somehow in Lhis country
today, or short-term prospective
coincides with bur long-term pers-
pective, and I feel that tne Finance
Minister should have taken those
steps which are concurrent in this
matter.

What is our immediate nced today?
What is going to be our need for to-
morrow? What is going to be our
need day aefter? What is going to
be the need of this country for per-
haps many many years to come? I
think the paramount need of this
country is defence. I! anybody
thinks that economic prosperity is
round the corner, I think he is not

looking at economic facts from the °

correct angle.
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People talk of America and say it
is a land of prosperity. People talk
of dollar diplomacy; they: talk of bil-
lions of dollars. But there are books
written by Americans and other peo-
ple which say that America is a sick
giant, meaning thereby that even in
America 20 per cent of the people
live below the subsistence margin;
there are some persons who put it
at 33 per cent, others put it at 40
per cent. I do not want to go into
the figures but in America where
prosperity is to be found everywhere,
the economic development has not
been a balanced economic develope
ment and has not brought welfare
and happiness and joy to every citi-
zen of America. I take the case of
America because that happens to be
the richest country in the world to-
day. But the fact of the matter is
that we take many years to give our
people a minmum salary of Rs. 100
per month. It has been said that we
will take five Plans to do so and at
the end we will have the minimum
salary of Rs. 100 per month. But
people say that the wvalue of the
rupee is 17 paise and by that time
I think it may go down to 12 paise.
So, what is this Rs. 100 going to give
them? I wish that at this time the
economic development of the coun-
try may be taken note vf. We may
provide for it to some extent but the
defence needs of the country must
take precedence over all other kinds
of things and I wish the Finance Min-
1ster had come forward to this Housc
to present a budget which was defence
oriented. We are face to face with
two big countries. I do not think
that Pakistan is a big country but
when a small country joins hands with
a big country, it also becomes a big
country. China is a big country.
China and Pakistan are bur sworn
enemies and inveterate foes and long-
standing rivals and competitors. What-
ever the United States and United
Kingdom may say to bring about a
cease fire; they may say this and that,
nothing is going to happen. China has
eyes on our land. Pakistan hag eyes
on our land. China and Pakistan have
now Jotned nands and the trouble has
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arisen everywhere. In our country has its own might; it has built up its

we call big things by small names; we
give them euphemistical names. While
fanatical wars are going on, while
signs of a major war are visible in
the horizon, we talk of border con-
flicts, frontier skirmishes and localis-
ed wars. No war is ever localised and
these border skirmishes are not there
to make us strong but they are there
to grab our territory. What has been
happening in Kutch? Of course my
friends have been speaking about
Kutch and I do not want to go into
that question. They have come to
know our weak points. We do notl
know their weak points. The whole
.couniry feels demoralised. The coun-
try felt very: unhappy when we were
confronted with China in 1962. Their
unilateral declaration of withdrawal
was a big slap in our face. It did not
conduce to the national glory of my
country. It showed that our enemies
could enter our house whenever they
wanted and could leave  whenever
_they wanted. It meant that our house
wag not a house, was not g citadel;
it was not a fort; it was a serai which
a man could enter whenever he want-
ed and could leave whenever he want-
ed. Their unilateral withdrawal, 1
submit respectfully, was very deroga-
tory to our national honour and on
top of it all, the Pakistani forces are
to be found all round our borders.
They say, we have to defend 2,500
miles of our borders with Pakistan.
What does it matter? Therefore, the
the paramount need of this country
is the defence of our country. What
will our five years plans do if we go
under? What will the national in-
come amount to, if we are in a posi-
tion not to give an eye for an eye,
tooth for a tooth and a blow for a
blow to our enemy? I would say that
our Finance Minister should bring
forward another Finance Bill  after
three months and that Finance Bill
should be defence-oriented.

1s ‘there any country in Asia which
% not defence-oriented? Take Japan.
X takes the help of America. China

own might. South Vietnam and
North Vietnam are small countries,
but they are also aligned in one form
or another with some bloc. Pakistan
is having the best of both the words;
It is having a foot in SEATO and
another foot in CENTO. It is getting
its military hardware from America
and it is getting them to the tune of—
it is worth—one billion dollars from
America.

Take UAR. It has built up its mili-
tary potential and its supersonic fleet
with the help of German experts
First, it was the West German experts
and how they will take the help of
East German experts. They have beer
able to build up their supersonic air-
craft; they are embarking on the ven-
ture of having atomic bombs. If UAR
can do all that, I think our country
which does not get help from anybody
and which has to pay for every liltle
thing that it gets, has to be sclf-suffi-
cient. As the Prime Minister said
the other day, if we have to choose
between poverty and freedom, we will
choose freedom. So, I say that in all
these schemes, which the Finance
Minister has brought forward, he has
given some relief to the persons of
the low income group; he has done
well by the people of the middle in-
come group. He has tried to get some
money from the persons of the uppcr
income brackets, anq about this some
of my Congress friends are squealing
like rabbits in summar. The Finance
Minister has roped in everyone in one
way or another. But I would say to
him that the paramount necessity of
this country is defence. I would ask
him to bring forward another budgut
in the next session in which some of
these plans may be put in suspcnsion,
may be held in animated suspension,
it I may say so. i we have some
wherewithal to build our supersonia
aircraft, I do not mind.

I was reading the other day an article
by a military expert. They say that
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China is only 18 months ahead of us.
He said that 18 months is 18 months;
it is not 18 weeks or 18 days or 18
hours or 18 minutes. If a country has
stolen a march over us by 18 months,
it has stolen a march over us for all
time to come. We have decided that
we will develop nuclear enrgy only
for peaceful purposes. We have been
talking too much about this, Let us
now talk of defence, a dynamic defence,
and an aggressive defence. Let us
talk of defence which can take us
further.

So far as diplomatic offensive is con-
cerned, I do not think we have given
2 very good account of ourselves. Do
you mean to say that UK will be more
kind to us than to Pakistan Pakis-~
tan is their own child and so, tney
will be more favourable to their ewn
child than to a child that came intn
being without their help. USA also
will not be helpful to us. Which are
the other countries? Our diplomatic
offensive should be carried on not
with the help of UK and USA, whose
record in this matter is not praise-
worthy, but with the help of the Afro-
Asian countries and the non-aligned
countries. I must say that we have
been found wanting in that diplomatic
offensive.

I would request the Finance Minis-
ter, whose mind is so capacious, whose
outlook is so comprehensive, whose
way of dealing with things js very
efficient that in another three months,
he should bring forward a Bill which
should show that our country is pre-
pared fully armed to the tecth, so
that we can fight Pakistan and China
equally well. T would request him
to put an end to the demoralisation
that is going on in the country. He
is the man to do it, because he gives
money for everything. When money
is given, everything has to follow. I
would reqaest him to bring forward
a budget very soon which should be
defence-orlented.

VAISAKHA 14, 1887 (SAKA)
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Shri K. C. Sharma:
nothing else.

It is abuse;

Shri Kadhelal Vyas: Sir, On a point
of order. There is a special proce-
dure for levelling charges against
Ministers.... (Interruptions).

Mr. Deputy-Speaker: What is this?
Two hon. Members standing and
speaking at the same time?

Shri Radhelal Vyas: Sir, I rise on
a point of order.

Mr. Deputy-Speaker:
point of order?

What is “the

Shri Radhelal Vyas:
order is that when specific
are being levelled against hon.
Ministers, there is a special proce-
dure provided for it in the Constitu-
tion and also in the Rules of Proce-
dure, That procedure is not being
followed here. He is making these

My point of
charges

now,

ot famawar @ : a1 75 Fex A
fe wizde fafreed @ e § 7w
FAFAT T TFAS T § Wifwa? froea
& 7 7gi gu Y W) Fod awraw 3
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& Y forgr T

Mr. Deputy-Speaker: He wanted
ten minutes and I have given h.n
ten minutes.

ot faaey &5 agar S §
afea 31, AW fage 41 fevom § q%
frrer w31

IqTETR WERA: T HT AT AGAT
1T AfFTT 1 ot To Wro FaAT

Shri K. C. Sharma: I have stood
up so many times, but I do not know
what sin I have committed that yoau
have not cared for me.

Mr, Deputy-Speaker: I am very
sorry. What am I to do? I cannot
accommodate all. There are so many
others who have not spoken at all.

Shri K. C. Sharma: I protest
against it.
Shri K. N. Pande (Hata): Mr.

Deputy-Speaker. ...
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Mr. Deputy-Speaker: Order, order.

Shri K. N. Pande: What is this?
I want to have my say. You cannot
ask me to sit down.

(Shri K. N. Pande
House.)

then left the

Shri N. C. Chatterjee (Burdwan):
Mr. Deputy-Speaker, Sir we have
listened to many interesting and en-
tertaining speeches but I wonder if
this is the time when we should
indulge in a stereotyped debate aad
indulge in criticism of the Finance
Minister and make a fruit-
less post-mortem examinaticn
of his lapses. Our country is in
danger; our freedom is in dang:r;
independence is in jeopardy. Pak-
aggression is there. It is not merely
a question of Kutch. Today the
report is that the acting Chief Minis-
ter of West Bengal has announced
that on 1349 miles of West Bengal
East Pakistan border there is con-
centration of Pak troops and massing
of troops is going on under Chinese
directions, Chinese  officers are
operating in that area and you know
that there is also Chinese aggressiorn.
China ijs occupying thousands of
square miles of our territory, In
view of this emergency caused by
this naked and unabasheq Pak ag-
gression and declaration of the Pakis-
tan President, Marshal Ayub Khan
that there shall be a total war it there
is any strong action taken by India,
there should Dbe rethinking of our

financial policy and of our Plan
priorities.
I think, we should now sink all

unessential differences and stand by
the Finance Minister provided he
makes one declaration that he shall
make his Plan priorities and  his
financial policies defence-oriented
and production-oriented. I support
Shri Sharma's stand that this is the
time when we shoulq only think in
that line so that we can practically
defend our country and weed out the
aggressor. We should realise the
dangers ahead.

VAISAKHA 14, 1887 (SAKA)
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You know, Sir, Pak aggression has
been caused to some extent because
of the help from the Western powers.
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It is a very sad tragedy. We have
got clear evidence that they have
been using American arms. 1 wrote

to the Prime Minister that he should
take up the matter with President
Johnson and his Government and
demand an explanation why this has
been done. This is clear violation
of the solemn pledge given by the
American Government that Pakistan
shall never use any American wea-
pons against India. But that has
been violated. As a matter of fact,
we have allow.d the great General
Tibbett who has been responsible
for the bombing of Hiroshima to go
to the Indian advance line in Kutch
and we have demonstrated that we
have never used any American
weapons against Pakistan. But to-
day’s report is—you must have noticed
it and hon. friends must have noticed
it—that the Pakistan Foreign Office
has declared that they have not re-
ceived any request from Washington
to alow and American observer to
visit the disputed Ranp of Kutch area
It says:—

“Pakistan Foreign Office spoke-
man commented on the Indian
report saying that the United
States wants to check up Indian
allegations about the use of Ame-
rican equipment in the Rann of
Kutch.”

We are afraid that the Western
powerg do not like India’s unique
position in the Afro-Asian world

Therefore they want to humiliate us.
I am happy that President Ayub had
indulged in this insolent and bellige-
rent attitude as that has demonstra-
ted the unity of India. One of my
hon. friends was talking about the
Muslim  position. We are very
proug that all sections of Muslims in
this country have clearly declared
that they shall stand by the Govern-
ment in thig hour of crisis. Pakistan
wanted to disrupt our secularism.
Pakistan wanted to bring about com-
munal cleavage in India. They have



12987

[Shri N. C. Chatterjee]
completely failed and we shall see
that they miserably fail in that.

Finance Bill, 1965

Ching wanted to destroy our de-
mocracy. They have completely fail-
ed., Pakistan wants to put to test our
secularism and our non-communal
approach. As a matter of fact, we
shall demonstrate to the world that
there is complete Unity as we demon-
strated when China made the aggres-
sion. But we are apealing to the
Finance Minister that he should take
certain steps. Pakistan propaganda
has been very effective throughout the
world. Our propaganda machine has
been very weak. Our diplomatic
representatives, our ambassadors and
our consuls, have not been effec-
tive. I am sorry to say that. Those
who have gone abroad know that
they go in an ordinary bureaucra-
tic fashion. That should be changed.
Our Prime Minister does not make
any weekly broadcast. We should
see that he does it. I am told that
in 1956, Pakistan troops had occu-
pied Chhad Bet in Kutch. They
gave it up after a short time. At that
time, the present Defence Minister,
Mr. Chavan, was the Chief Minister of
the bigger Bombay State, He had
gone down to that area. He found out
the difficulties there and some strong
recommendations were made that im-
mediately preparationg should be
made for having communications so
that our military movement could be
effective. But nothing has been done
for the last nine years and, therefore,
we are suffering. This sort of drift,
this sort of vacillation, should be
given up. Nine valuable years have
been wasted and even now we are
very badly handicapped in that area.
This extent of drift, this neglect, this
vacillation, has completely led us to
this difficult position and this should
be completely given up. Therefore,
I am appealing that this is not the
time to indulge only in criticisms and
in telling the Finance Minister that he
has not been able to rationalise the
tax structure of the country. This is
the time when we should strongly
support hIm provided he makes it
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clear that it shall be a defence-orient-
ed Budget and a production-oriented
Budget and a greater emphasis should
be on defence. Then, I take it that all
the sections of the country will stand
by him.

After all, the poor Finance Minister
is the most harassed Minister. We
support the Prime Minister, we sup-
port the Defence Minister and we
support our jawansg and We support
Maj Gen. Chaudhuri, our Chief of the
Staff. But what could they do unless
the sinews are there, wunless the
Finance Minister provides the neces-
sary resources and places the neces-
sary funds at the disposal of the
Army, at the disposal of all the
sections who want to fight? I ought to
point out that in Durgapur, Rour-
kela and other steel plants where they
have been put up, there are no anti-
aircraft guns so far as I know. If
I am wrongly informed, I will be very
happy-—and immediate attention
should be given to this and proper
steps should be taken so that we may
not be taken unawares. Otherwise all
that has been built up all these years
will be put in jeopardy because our
enemies are unscrupulous, our enem-
ies are strong-we should not belittle
their strength—and we should see
that we are not taken unawares and
all that we have built up should not
be demolished by our negligence or
vacillation or by want of circumspec-
tion.

Shri T. T. Krishnamacharl: Mr.
Deputy-Speaker. Sir, altogether it isa
rare occasion when the Finance
Minister need not feel perturbed by
the discussion that has taken place
in the House. Many of the hon.
Members who spoke had particular
points of view, the needs of their
States. Generally, with a few excep-
tions, honourable, I  suppose, the
Budget has been supported by the
House.

Sir, before dealing with some of the
points raised, T would like to respond
to the call made by my very respected
friend, Prof. Sharma and also my hon.
friend Shri Chatterjee. Prof, Sharma
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suggested that I should bring in a new
Finance Bill three months hence. One
hopes that it will not be necessary.
But it is also not necessary to bring in
a new Finance Bill. I have had, as
one hon. Member mentioned, the
privilege of being associated with de-
fence, ag Minister of Economic and
Defence Co-ordination, and since then
and since I became Finance Minister
1 have kept up that liaison. Yet the
complaint of some of the outsiders is
that money will not be spent very
much on defence to the detriment of
economic development, if the De-
fence Minister and the Minister in
charge of economic affairs differ. But
here, the complaint is that these two
people seem to agree.
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The budget even as it is a defence-
oriented budget, Apart from the
specific amounts allotted for defence.
there are various other amounts
which we spent in  fortifying our
frontiers on border roads and the like.
We spend a considerable amount in
regard to the border police force. I
think whatever defects we may suffer
from are not defects of lack of spend-
ing of money for purposes of defence.
The money has been spent on defence
almost from the end of 1962 or the
beginning of 1963 onwards, and I
feel that it has been well spent. One
hopes that the war clouds that en-
velop us today will vanish and will
disappear, because basically it is
true that while we spend a lot of
money on defence, when we are en-
gaged in war our economic activity
will suffer considerably. But I would
only say from the point of view of
economic preparedness, that we have
been doing our very best; it may be
that we have not got something which
js beyond our capacity to manufacture.
But within our capacity to manufac-
ture defence equipment, no money has
been spared in this direction. But
let us hope that in spite of our pre-
paredness, in spite of the sacrifice
that the economy has to make for
purposes of maintaining a very big
defence apparatus, we would not have
to use this apparatus,

VAISAKHA 14, 1887 (SAKA)
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Belore going further, I would lke

to mention two matters of personal re-

ferences that have been made by two
hon. Members here. I think that both
of them are not here. I have no desire
to speak of myself. It is not with
any sense of superiority that I speak

but more from a sense of regret. 1

think that parliamentary democracy

can be worked without personal mud-
slinging. If I and my hon. friend

Shri M. R. Masani disagree, and we do

disagree, I do not think that there is

any need for me to question his bona
fides or for him to question mine.

Ido not want to claim that

I am paragon of virtue. But I  be-

lieve. ...
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Shri D. C. Sharma: He is a good
man.

Shri T. T. Krishnamachari: But I
believe that I have lived a life of
which I need not be ashamed. There
is nothing that I have done—the
House will forgive me for saying it—
in my past, ever gince I became an
adolescent and an adult, of which I
should be ashamed; I have not taken
any man’s money, I have not taken
anybody’'s wife. 1 have done nobody
any harm, to my knowledge. Uncon-
sciously it is possible that I might
have said a sharp word, but even that
I do not do these days. And may I
take the privilege of speaking today
to say that I am aware that a num-
ber of anonymous and pseudonymous
pamphlets are circulating on something
that my sons ave doing. Well, I do not
know very much about them, but 1
certainly do know that they are not
rich people. That ig a fact that I
know.

Shri Kishen Pattnayak (Sambal-
pur): Crores are not enough for
him.

Shri T. T. Krishnamachari: One
does not know who are rich and who
are not. But I do not think they have

accumulated very much of money.
They are neither here nor there.

o N WY FBAT : Tz A
g fert gAY @ T oRTe ?
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Shri T, T. Krishnamachari: The
point about it is this. These pamph-
lets are going round. I do not know
what object there is and who is be-
hind it, and what the purpose is. It
may be that it is political, or it may
be that I am pot popular in certain
circles.

But, unfortunately, two hon. Mem-~
bers made mention of me today. 1
would not like to say anything harsh
about anybody. But there is no point
in imagining ‘We are 5 or 8 or 80, while
it may be bigger’. After all, one
never knows about the ballot box. No-
body can be sure. If you become big,
you have the power and you wield i*;
it is a different matter altogether;
when the time comes, you do it. And
if people who oppose you thereby suf-
fer, well. they have to suffer. I sup-
pose in a democracy they would not
suffer, because the safeguards provided
for the Opposition would be provided
for any Opposition in the future
which, I am afraid, would not come
into being, at any rate, for the next
seven years,

Sir, it is human nature sometimes to
imagine the ‘I’ to be big. ‘I put up
this kind of thing’, ‘I did it’ ‘They did
not do that'—it is human nature. That
was how Hitler was made, and that is
how pocket-Hitlers are made. But by
merely saying it and repeating it again
and again, it does not become {rue.
Only Hitler believed in it. He said,
‘Say something, say it again and say
‘it again; then people will pelieve it
is true’,

Nor is it right, as some hon. Mem-
ber said it and has gone, that some-
body helped me to win an election.
Perhaps somebody did; many people
did. If you get 150,000 votes at an
election, 150,000 people helped you.
Nobody can win an election without
somebody helping him. He made a
charge that somebody helped me, and
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having made the charge, vanished—I
think the hon. Member has vanished.
1 do not know why he did it. He
seems to be an innocuous person, I
think a very tame, innocuous person.
Somebody must have put him to do it.

An hon. Member: He must have
got a wrong impression.

Shri T. T. Krishnamachari: 1 am
grateful to my hon. friends here. It
heartens me that in this kind of mud-
slinging, we have a very large num-
ber of Members—here I am gratetui
to Shri Radhelal Vyas—who says ihat
they will not put up with this kind of
thing. Anyway, it does not malter,
once you undertake this responsibility;
and the responsibility that this Gov-
ernment has undertaken now, at the
present moment, is somehing very big.
It is very easy to ask us to
do a particular thing. It is only the
Government that can foresce the con-
sequences of our action. No step can
be taken hastily, because the conse-
quences involve the lives of 450 mil-
lion people, apart from many other
hundreds of millions outside.

So it is very gratifying when Mem-
bers of Parliament, be they of one’s
own party, get up and say, we will
not put up with this kind of attack. I
have nothing more to say about it.

My hon, friend, Shri Masani, speke
at length and in a very general way.
He spoke strongly, as he always does.
But one thing he wants. He wants me
to defend myself. He savs the capital
market has collapsed! Of course,
everything has gone to dogs!

1 remember the time when T had
my house; there was an aunt of my
mother’s. I was young then. She
was always angry. She used to say
‘In my time, everything was good; now
everything is going to pieces; we arc
irreligious; we are doomed to perdi-
tion. Nothing good will happen’. T do
hope that my hon. friend, Shri Masani
will not fall into that particular
groove.
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I can tell my hon. friend that there
is much that we are doing here on
which there can be another view, I
am always a believer in there being
always another view, may be right,
may be wrong. I personally do not
believe in an attitude of self-righte-
ousness. I do not say my doxy is or-
thodoxy and yours is heterodoxy, But
it is not as bad as my hon. friend
thinks it is. We have not gone bank-
rupt; we never will. If we do not get
any foreign aid, we will not go bank-
rupt. If we cannot buy capital goods
from abroad, we will nct go bank-
rupt; nor shall we abandon our Plan.

My hon. friend, Shri Malaviya—
who is not here—went the other way
about. He said all foreign technical
knowhow, foreign capital, is all wreng.
I do believe that once we are put to
the test, there is much that we can do
and we will have to do it. I said that
I am not going to speak about the
Fourth Plan. I have been working on
the Fourth Plan with my friend Mr.
Asoka Mehta for a number of weeks
now and I have been going into
great detail. I can tell you also as a
person who is not going to gee the

fruits of the Fourth Plan that
the Plan can be done, Maybe,
it will change its shape. I think we

can produce power units in this coun-
try; mayle, marginally we have to
get something from abroad; we
will not import anything otherwise
but import only that which is ne-
cessary. It would mean tightening up
of our belt; it would mean suffocating;
but we will still live. The economy
could be given oxygen and it will live
and it will afterwards get accustomed
to it and we can grow. I do not think
that the exchange difficulty today is
something which we could not have
foreseen. Maybe, there might have
been a little mismanagement here and
there; maybe, conditions happening
elsewhere, bank rate rise somewhere
else, all these affect our position or it
may be because we have been planing
and we have been spending a lot of
money, probably not very wisely al-
ways. I can tell you one thing. We
have made mistakes. But if some-
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body says you have made mistakes and
therefore you should be condemned, I
can only retort by saying: it is easy
to be wise after the event. In fact I
do feel that we probably could have
foreseen some of the thingg that hup-
pehed in the Third Plan. I do feel
that in the Third Plan we could have
done something more than wha: we
have done. I also feel, provided
people were as reckless as I way in
1955, we could have produced insiead
of six million, twelve million tons of
steel in this country. That reckless-
ness was absolutely reckless at that
time. I am sure Mr. Ma:ani also felt
that I was reckless at that
time and many other friends did so.
But I think it is worthwhile taking
risks ot that nature. But then for me to
say that somebody did not do this or
could have done that—it is being wise
after the event and nothing more. I
am saying this not as a person who
has just wanted to show off; I
do not want to show off and I
have no desire to show off nor do I
claim that I am a person who is very
well versed in economy and that I
do not make mistakes. Even so, as a
person who has considerable exper-
ience of this economy 1 feel that thcre
is inbuilt in this economy enough
strength to withstand any crisis. Sup-
posing, instead of 1260 million dollars
we could get only 1027 million dollers,
so what? Do those fanciful heavens—
have they fallen? No. Of course you
cut your coat according to the cloth.
We askeq for it because we thought
tha was necded. Supposing it is not
availab'e we have to make good with
what we have. I do not think that by
the mere fact that I have been de-
nied external assistance of the order of
200 and odd million dollars, T have
become bankrupt nor is it right to say
that this diminution in the amount of
money available is due to the fact that
they suspect that the Indian economy
is all going wrong and they could not
give the money. I do not think it is
right. Maybe Germany has to cut
down its allotment by ten per cent;
they have done it because of _their
budgetary position, not because of
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their displeasure in regard to any poli-
cies pursued by this country. Nor do
we admit that they can do so. If they
-do not want to give me, good luck to
them. It ig not a fact that they have
-cut down by ten per cent, because they
-have some different slant on the work-
ing of the Indian economy but be-
<ause their own budgetary position and
needs had made it difficult for them
to give the full amount of money. It
may happen in the same way that the
Congress in the United Stateg might
become g little more insular next year
and there may be g little cut—I hope
not-but there might be. So what? I
would like to tell my friend Mr.
Masani that politically it might be
plausible to say: O! this Govern-
ment is going bankrupt; this Govern-
ment is going to pieces. Shri Kamal-
nayan Bajaj says, all the money is not
going to the banks. Of course, he is
a banker and he knows the bankers.
I am not a banker. I have never been
one and I never wil] be one. But that
is not so. Where is the money going?
How can it go? What amount of
money can go? Supposing rupees are
taken from here—and rupees are taken
from here—probably they go to Chins
in so way, possibly. Some Chinese
might buy because they think that
they can circulate the money here and
run an election or two somewhere;
possibly. But in the aggregate it is
some thing which is not very big.
These difficulties are there and I do
not say that everything is chic and
pretty; it is not. The difficulties are
there,

There is another point that my hon.
friend Shri Masani made. Of course,
it is a criticism of an old friend.
Maybe, he will say, “well, who are you
to come between me and my friend
Shri Asoka Mehta”? Perhaps it is
wrong for me to come between them.
(Interruption). The point about it 1is
this. What we try to do is this, with
the countries which give us ald. When
the countries give us aid, they do not
give us cash aid. Very few of them
do. The World Bank does; the Inter-
national Development Association does
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to some extent. The American money
is for genera] farm products purchas-
ed in America. German monies are
for purchase in Germany, and the
allotment of credit in Russia is for
purchase of Russian equipment and
nothing else. Therefore, we have to
buy from them, If you tell them,
“Look, tell me what you can spare,
what is your plan, what are you golng
to make now in the next seven years
of your plan, are you going in more
for power machinery, steel machinery,
for general machine-tools, engineering
equipment, are you going to make
machinery for chemical factories,—
which perhaps the Russians do not
do,—it is quite right.

I can tell my hon. friend Shri Masani
that when the present President of
the Soviet Union visited India—he
visited India twice—two years back,
1 happened to know him and so I
was meeting him. He did mentioy to
me that they are going in a big way
for development of their chemica! in-
dustry, and not merely the industry
but also the equipment necessary for
the industry, and they are going to
various countries for the purposes of
loans, for buying equipment. That is
no doubt true. The loans for which
they are going are only for a parti-
cular type of industry.

I have mentioned to Shri Asoka
Mehta and his advisers that it is not
worth-while asking the USSR for help
in regard to chemical industry except
in certain directions; perhaps in one
or two directions, they are good, other-
wise they are not. The whole idea is,
what are they going to do. What is
their plan? Out of that plan, what
could they give to us, so that in our

plan we can say, “this is coming;
this machinery, this equipment,
is coming from this country; it

is giving us aid.” It is the integration
of the plans of the two countries.
Maybe politically we have some dif-
ferences. Shri Masani might say that
I am also a communist; perhaps if I
am a communist I am not ashamed
for that reason. Economically there
is much that is happening in Russia
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which we might usefully copy, adapt,
adopt and change according to our own
requirements. After all, I think onc
of these days, I hope to be here and
hear Shri Masani say, “Oh, what an
outwarq looking nation the USSR is!"
Because, I have heard him also
speaking about the forwardq looking
policy of Mr. Gomulka of Poland.

Shri M. R, Masani: I have been
quoting Kosygin only yesterday.

Shri T. T. Krishnamachari: I am
glad. It only makes me feel how rea-
sonable Shri Masani is when he is
objective. Therefore, there is nothing
wrong in it. These are friendly coun-
tries; we go to them for aid. We want
to retain their friendship and their
friendship is useful to me for more
reasons than one. Our friendship
with the USSR, I hope, is a mutual
one; it is something which is not only
doing good to us, which is doing good
to the USSR, but which is doing good
to the world. Two big countries un-
derstanding, in gpite of the external
differences that we have in our politi-
cal set-up, having an understanding,
having a traffic both ways, is some-
thing that is helping the world; it is
not merely helping us individually.
So, I do not think there is anything
to be ashameq of, because our foreign
economic policy is something which is
based on mutual self-interest; not only
our own interest; it is not based on a
pure enlightened self-interest; it is a
question of mutuality. When we go
for the help of some people, we also
help them.

1 do not mind telling the House that
this thirq expansion in the Durgapur
steel plant was conceived of at a time
when I was in London in July last
year. In fact, the machinery manu-
facturers, the steel plant people, came
to me and said, there are particular
pockets of British industry, which
would not have work; so, would we
come with this proposal? I had a
talk with the people in power at that
time and they said, yes. And, the
present Government has accepted it.
565 (Ai) LS—8

in spite of their difficulties, because
apart from the fact that it is going to
help us, it will also help them to keep
their industry going. The whole idea
of getting foreign aid is to see tn&
while we use foreign aid to our ad-
vantage, the aid-giver is also benefited
in some way. I have dealt with this
particular aspect at some length, just
to indicate that it is not a mere casual
observation at a meeting or a reitera-
tion at a press conference, but it is
something which is basic to our foreign
economic policy and our obtaining aid
from the aid-giving countries.

1 do not propose to answer  Mr.
Masani’s point about the thoughtless-
ness of my Finance Bill: I have my-
gelf explained and he himself was
kind enough to say that I have taken
a lot of pains not merely sending a
couple of circulars, but also putting it
down—of course, the idea is that such
members ag are interested—only mem-
bers who are going to speak are in-
terested, unless they are people who
are interested in another way—they
should be made to understand what
our policy is,

1 was not here when my hon. friend,
Mr. Morarka spoke, but I got the
script. He suggested that while we
have rationalised personal taxation, it
is about time that we rationalise com-
pany taxation also. I quite agree. In
fact, some hon, friend opposite men-
tioned, we do not know how to calcu-
late the tax. I would refer him to the
first schedule in regard to personal
taxation: Where the total income
does not exceed Rs. 5000, the income-
tax is 5 per cent of the total income,
i.e, Rs. 250, Out of that, a deduc-
tion of Rs. 100 is made in the case
of an unmarried individual and he
pays Rs. 150. In the case of a mar-
ried individual, the deduction is Rs.
175, in which case he pays Rs. 75. In
the case of a person with 2 children
the deduction is Rs. 215, in which case
he pays Rs. 35 and so on, The cal-
culation there is not so difficult; it is
very clear. The deductions are also
mentioned. In spite of that if the
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hon. member still thinks it is compli-
cated, perhaps the phraseology is
tomplicated, The difficulty wrll be
felt even more when we have to
translate the Income-tax Act and the
direct taxes Act into Hindi. For that
purpose, the English language will
have to be simpler, 50 that the trans-
lation is simple. A rather involved
language will not permit of any tran:-
lation. I think some effort should be
made to simplify the language, but
the tables are clear.

1 was dealing with the suggestion
made by Mr. Morarka about simpli-
fieation of corporation {ax. I promise
him—1I' have been giving some thought
to it—I will take up this matter. 1
hope next year I shall be able to
give a more simplifie¢ structure of
corporate taxation. I do agree there
is quite a lot of it which is confuring
and sometimes it huppens that the
effect on various types of industries
and companies is not the same thing
that we envisaged, though it is not
as bad as what my [riend, Mr. Dande-
ker said. I am perfectly certain that
if he sits down and iooks at it, while
he may resent the language, which 1
also do, for a person so familiar with
this like him_ it is not so difficult. But
there is room for simplification and I
promise the House that I shall under-
take it

Shri Radhelal Vyas: [ learnt that
even -ome of the income-tax officers
founq it very difficult and complicated
and some conference was held per-
haps at Nagpur or some other place.
They have forwardeg their sugges-
tions to the income-tax commissioner.

Shri T. T, Krishnamachari: Of
course, pridr to this present Bill
which we are considering, which I
hope the House will approve of, we
haq five different sy-tems of tax as-
sessment for the individual. Now wec
have made it simple to the extent that
is possible and T think it is compa-
ratively simple now. The same kind
of simplitity should be achieved even
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in the case of corporate taxation so
that while the bigger firms who have
auditors and all that can manage, the
smaller ones who work perhaps with

part-time people or by themselves
would find it easier.
One point that Shri Dandekar

made, I would like to mention—of
course, he has written a letter to the
Speaker and the Speaker will deal
with that problem. I woulg like to
mention this that the power that we
have taken last year and which has
been repeated in this year's Bill, is
not something which is unknown to
parliamentary practice, becau'e the
same powers are taken by the Gov-
ernment of the day in UK. Begin-
ning with the Finance Act of 1961, it
hads ‘been repeated every year and
when the new Labour Government
came and put up thei; duties by 15
per cent they used similar powers.
Maybe, this is all wrong and that
might be his view, put these powers
are necessary to correct economic
evils as and when they occur and
ha; to be done quickly. Naturally,
Parliament has got a say about it be-
cause everything is placed before
Parliament after it is done. But I
do not think [ shoulq be hauled up
before the Privileges Committee and
told that I have committed a breach
of privilege. It is not right. Any
way he has written a letter to the
Speaker and the Speaker will answer
it. But the point really is that this
is something which is not foreign to
parliamentary legislation,

Another point made by Shri Masani
was whether the tax incentive schemecs
will remain. Well, Sir, the tax in-
centive schemes have 10 be considered
by themselves separately. He might
think it may be good. It may be
good in some respects it may not be
quite so good in some other respects.
It may be that for import you have
tax incentive scheme but for export
tax incentive scheme may not be ne-
cessary. The matter wil] have to be
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examined by the proper committee
which I mentioned.

Then, Sir, many hon, Members
deult with the probiems of their own
States. i gope they would 1orgive
me if 1 do not answer each one of
them. Many hon. Members spoke
about Madnya Pradesh. 1 recognise
that Madhya Pradesih 1z the biggest
State in 1ndia. Naturally when my
hon, friend Shri Vyas, mentioned
about road mileage I felt it was very
poor. It i, of course, very poor and
I think the matter must be remedied.
But we must also accepi the fact that
in such a big area ull this cannot be
done in one Plan. It may be carried
over to the Fourth Pian, to the Fifth
and perhaps even {o the Sixth. That
is where the question of planning
comes in. I am hoping that with our
expenditure in the Fourth Plan and
also in the Fifth, once we make that
expenditure on transport, we need not
have to make any more than to use
the money on depreciation fund and
other resources available in transport
for the augumentation of it. 1 believe
by the time we reach the Fifth Plan
we should have ma‘tered this pro-
blem of power to some extent and also
irrigation. In this way by the time
you reach the Sixth Plan you shall
have a lot of money for the purpose of
doing other things which are very ne-
cessary.

Shri R. S. Pandey: Allow Rs. 200
crores more for Madhya Pradesh in
the Fourth Plan.

Shri T. T. Krishnamachari: One
point 1 would like hon. Members to
note is that thi: is a problem which
has existed. I have now got a little
more familiarity witj this problem
than I had last year. 1 had been to
several States, and I may say that I
had an enormous amount of co-opera-
tion wherever 1 went. When the pro-
blems arise, to the exient finances are
available, T make it available to them
quickly. So, this is where planning
comes in. I am glad that hon, Mem-

bers have raised this point. I shall
certainly take it up with the Plann-
ing Commission. Of course, each
State will press its ciaim and, as you
know, the Planning Commission and
the Government happen to be some-
thing like a women with 16 children.

An hon. Member: No family plan-
ning?

Shri Shinkre:
two wives.

A  husband with

Shri T. T. Krishnamachari: No, no.
It is monogamy; no polygamy; there
is no diver-ion that way.

Shri R. S. Pandey:

Shri T. T. Krishnamachari: No step-
children. All of these children have
to be fed and all of them should grow.
That is exactly where planning comes
in,

Step-children.

My hon. friend, Shri Maniyangadan,
spoke about Kerala. Kerela becomes
an additional responsibility because,
for one thing, the Governor is a very
insistent permson and, secondly, this
Government has a direct responsibi-
lity for Kerala. So something has
got (o be done until such time as the
responr:ibility is taken over by other
people.

So I would like to say that if I
do not #lea} with all the problems that
have been raised and do not answer
them, hon. Members should bear
with me. I have made a note of those
problems and we shall give due atten-
tion to them, particularly in the for-
mulation of the Fourth Plan. But if
there is anything which they think
should be attended to immediately—
whether T coulq give it to them or
not, I will not promise—I am quite
prepargd to listen to them and hear
them. If they write a letter to me,
1 shal] have the matter looked into.

Then. 1 owe a lot of gratitude to
my hon. friend, Shri Dandekar.

Shri D. C. Sharma: You always do.



13003 Finance Bill, 1865

Shri T. T. Krishnamachari: It is
not mutual admiration  because 1
do not think he admires me; nor do I
admire him,

Shri N, Dandeker: immen-

sely.

I do,

Shri T. T. Krishnamachari: On the
question of unaccounted money he
mentioned that the procedure out-
lineq is rather difficult. I do not
think so. 1 am afraid some of thesc
procedures outlined have been un-
duly simplified and if 1 had been
askeq to do them over again, I would
not.

This is a shot in the dark. This
is not something which is done with
precise knowledge of what the reac-
tion to it is going to be. It is a shot
in the dark and, so far, small people
have come; not the big ones. Maybe,
the big ones expect that I shall an-
nounce further concessions in the Fin-
ance Bill. Perhaps tliey expect me
to say: it would not be 60 and 40
but it would be 40 and 60. 1 am
sorry, 1 am not prepared to do it.
Nor am I prepared to agree to an
escalation of the time factor, be-
cause this experiment must come to an
end. If it is not successful, it is not
successful; we shall stick to our old
practice and there is no harm. It has
to stop somewhere. My hon. friend
may say that somebody has given me
money for it.

it fageex @5 . w9 AF T
aqrar frgar & ?

Shri T. T. Krishmamachari:
quite all right.

o fasrar §5 : WF AF Av
srq wrparE ad gu wre 7 A
Seadrdz frd s wTa T AW
7T Y w7 Ay gRAA W |

off WheT W WTwr : g feedy
aaeT H @ E

It is
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Shri T. T. Krishnamachari: I think
this should come to an end. The only
concession that I have given is, 1
have suggested to the House to accept
an amendment that during thig period
of six months we should accept other
securities, if they do not have the
securities that have been mentioned
here, like bank guarantee or like
securities. I would like it to come to
an end. If people do not accept it,
I cannot help it; the experiment has
failed, If you say this is something
abortive, well, I concede it and T takc
that charge.

Shri Kamalnayan Bajaj: For the
disclosure you may stick to your
present period. But will you extend
the period for payment?

Shri T. T. Krishnamachari: 1 tell
you that this must come {o an end.
If this is not good, we can try another
scheme later on. Maybe, somebody
else might try another scheme, be-
cause all Finance Ministers go, and
the Finance Minister never stays very
long in this country; maybe another
Finance Minister will be more re-
sourceful. But I will stick to it. May
be, I am always afraid of the LIC,
because I have been burnt by that.

Similarly, if this experiment fails,
I will be afraid of a similar predica-
ment_ T am very sensitive and allergic
to things in which T fail. Anyway, let
us have an end of it on the 31si of
May. If it goes on for another six
months, let it go on; beyond that we
will see. I have always said that it
is not a threat. I want to destroy
nobody. I am not against any class
of people in this country. I can say,
when I say it, I am voicing the views
of my leader, the Prime Minister.

Shri K. D. Malaviya: A classless
man,

Shri T. T. Krishnamachari: T am
against no class whatever, against no
person whatever. But still the inte-
rest of the country must be served.
People must pay their taxes.
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My hon. friend, Shri Kamalnayan
Bajaj spoke about the Kennedy ex-
periment. But he did not know that
there is one sting in the Kennedy ex-
periment. The gting is a very heavy
attack on perquisites. I wish, I had
the courage of Mr. Kennedy who just
said, “No; T won’t accept any enter-
tainment expenses in regard to any-
thing made for the local people”. 1
might perhaps develop that courage;
I may not. One never knows. There
is a sting there.

Shri Kamalnayan Bajaij: I only
argued. ...

Shri T. T. Krishnamachari: I was in
the United States in 1963. I went and
saw the people who are doing this
job because many of them are old
friends of mine. They said, “Yes; it
is a shot in the dark but we accept
that people do not like iy because we
are striking down the perquisites.
People do not like the Jowering of
taxation by nearly 40 per cent up to
200,000 dollars because that meant
that the perquisites will go”, Maybe,
the experiment has succeeded and “ve
probably do something of the same
nature. T am not for very heavy taxa-
tion at all so far as one type of tax
is concerned, in regard to income-tax
on earned income. Somebody men-
tioned about earned income and un-
earned income. Who mentioned it, I

Shri Kamalnayan Bajaj: Dr. Singhvi.

Shri T. T. Krishnamachari: He is
not here; he is not interested. I would
like to tel] my hon. friends that there
is nothing wrong in a man putting
his effort; do not put @ ceiling on his
earning, because you are putting
ceiling on his effort, Let him earn.
Let him also have a feeling that he
has a little money in his hand for a
few days. Afterwards, when he in-
vests it, tax him, as unearned in-
come. If he adds up wealth which is
unproductive, you have the wealth
tax. Unproductive jincome means tnat
the base of wealth will erode. If he
invests in urban property, by ail
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means take it away by an additional
wealth tax. If he gives away g gift,
tax him. If he dies, tax him. Az some-
body mentioned, we have got 85 per
cent tax which is the highest in the
world. I am not ashamed of it. I do
not think that is the one that is stop-
ping capital formation,

Shri Kamalnayan Bajaj: It is not.

Shri T. T. Krishnamachari: ] do not
think, anybody says, “I am not going
to invest because I am going to die'".
Everybody invests because he 15 guing
to live. That stage of nirvang comes
to somebody like me. You riust be a
politician or a minister to expect that
you might get a relief by the normal
course, not a man who earns money.
Therefore 1 quite agree that if it is
possible for me to get these people to
be more honest, I think, the earned
income tax might be lowered. Bul
everything else will have to be high
and it cannot be lowered. Of course,
we have got to go a long way to get
our other taxes paid—the expenditure
tax, the tax on wealth and so on.
Even today, I am perfectly certain
that we are not getting the dues of
wealth tax that we have to because
we have not assessed the wealth pro-
perly. Maybe, if we rmage moe
money this way on direct carned in-
come, we can give the benefit.

. I think, 1 have said all that [ can
say.

Shri Sham Lal Saraf: Any mention
about the amendmenis that -were
moved?

Shri T. T. Krishnamachari: So far
as the amendments thst I have moved
are concerned, I hope the Housc will
accept them. I still maintain that
there are only 16 or 17 amendments
which are vital and ihough all the
amendments are amendments which
give some Dbenefit, none of them are
making it tighter. The others are in-
cidental. T can tell you that probably
the mistake was this that T did not
sit with the draftsman. I always think
of Shri Masani. I could have told the



13007 Finance Bill, 1965

[Shri T. T. Krishnamachari]

draftsman to gut all these things and
renumber them in a schedule because
there would have been one amend-
ment only, since you can say that you
start with 3A, 4A,5A and so on and
then at the end put a schedule and say
that these are renumbered as fol-
lows. Chat can be done and Shri
Masani would not have caught me
then, 'But sometimes 1 make a slip.
I would have sat with the draftsman
and he would have done it. Having
done that, I thought, I will explain
but Shri Masani would not accept my
explanation. So far as the other
amendments are concerned, at the
present moment, I do not think read-
ing the amendments, I see any con-
vincing reason that I should say what
should be accepted. But I shall say
one or two things.

There was a point raised by onc or
two hon. Members about this disclo-
sure scheme. For instance, I am told—
1 think it is very unfair and I (hink
it i3 not right—State Governments
say, “You have disclosed your moneY
and you are obliged to pay sales-tax.”
It is not right because a man pays
sales-tax. whether he makes a profit
or not. I may have a turn-cver of
Rs. 5 lakhs and still make no proiit
and make a loss of Rs 50,000 on it
But on that sum of Rs. 5 lakhs, I pay
5 per cent sales-tax because I do not,
pay out of my pocket but T collect it
from somebody else. Therefore, sales-
tax hag nothing whatever to do with
the income-tax they pay. You might
collect it from somebody else #nd not
pay it. That is a different way of
dealing with it.

Then, also a point was mentioned
about the wealth tax. At the present
moment, A cannot bring an amendment
1o the Acl......

Shri Kamalnayan Sajaj: Sales-Tax
Officers are penalising the people who
make disclosures.

Shri ’i‘ T. Krishnamachari: 1 am
coming by it. As a matter of fact,
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if supposing somebody makes a dis-
closure and he says that I have done
it over a period of ten years, maybhe
some kind of concession is needed
and, in any event, since e have pro-
tected him against penalty in regard
to the disclosure of his income. some
kind of similar action is necessary,

There are one or two other ‘matters
which are to the benefit of the as-
sessee and which I cannot bring as
an amendment to the Finance Bill
because the relevant provisions are
not here and I cannot amend it. I do
propose to seek the permission of the
House, if it is possible before the end
of the session, to put y Bill before
the House, maybe of about 17 tc 18
clauses, in which many of these things
wil] be covered. If it is not possible
in this session, I will do it in the rext
session. I am working on it.

Then, my friend Mr. Malaviya said
that probably I did not know of the
position outlined by him.

Shri D. C. Sharma: You are very
fond of people whose names hegin
with ‘M.

Shri T. T. Krishnamachari: Well, it
is only my friend, Prof. Sharma, who
can give a rationale to my somewhat
un-thought-out scheme of replying.
Any way, maybe—I do not know--
formerly in my former birth my
name was beginning with ‘M.

1 think, I should compliment him
on the speech he made—at any rate I
am older than he; this is not, there-
fore, patronising—which was 2 very
reasoned speech. You cannot agree
with all of it. But you cannot sav,
you will disagree with it either. 1
can tel] him one thing which, 1 think,
occurred when he was in-(:harge.of
0il. We were discussing the question
of increasing the refinery potential. 1
said, “Well, if you cannot consume
the product of the refinery, there 1s
one possibility of using naphtha for
purposes of fertilisers mainly and
then for other purposes incidentally.
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I think, it was then menticned that
the naphtha that will be available on
the basis of present production will
take us to 1980, Now, I understand,
that it will not take us to beyond
1968. T am not saying that that calcu-
lation was wrong then nor is
the calculation wrong today. 1 do
leel that there is one thing that we
could do to which he has given, more
or less an indication. I think we
should lump together our imports of
oil which run very nearly to Rs. 100
crores and imports of fertilisers
which exceed about Rs. 40 crores.
Suppose we freeze them at Rs, 140
crores. If the productioa of oil from
which you can produce naphtha re-
duces our import of fertilisers, weil,
it may be that you can have a little
escalation in the production of oil. But
I recognise the validity of what he
said. As I said in the beginning, we
can do with our own talent to 3 large
extent, we can do with the equipment
that we have in this country and
make it go a little farther than it is
today. Efforts in that direction should
not be glackened. In regard to the
overall commitment, T would only
like him to permit me to think of
grouping the imports of oil and im-
ports of fertilisers together, if he
does not object to my treating them
together and only allows an escaia-
tion to a marginal ~2xtent because
that would be necessary, I think that
it may be that we ret nearer, but I
recognise that what he has said is
valuable and the matter will certainly
be examined.

Some hon. Members rose—

Shri R. S. Pandey: May I ask one
question?

Shri J. B. Singh (Ghosi): T would
like to ask one question....

Mr. Deputy-Speaker: Order, order.
Questions can be asked when we take
up the clause-by-clause consideration.

Shri T. T. Krishnamachari: 1t may
be that I may have forgotten some
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points. If you would permit them, I
would answer one oi lwp questions.

Shri R. S. Pandey: Is it not true
that we have {o lose quite a good
amount of foreign exchange by way
of commitment charges because we
do not use the foreign aid in time?

Shri T. T. Krishnamachari: 1 recog-
nise it. While in every case where it
is avoidable it is avoided, in some
cases, it is not, and it becomes un-
avoidable, For instance, my hon.
frieng the Minister of Steel was
speaking the other day about the ex-
pansion of the Indian Iron and Steel
Co. and was pointing out some diffi-
culty that we had in regard to our
internal arrangements. We have got
the World Bank to earmark a cer-
tain amount of money for that expan-
sion, and we pay commitment charges
on it. That is why we want to quick-
en the pace of our agreement with
them in regard to the moneys that
they are paying so that the money
could be utilised quickly when it
comes. If it comes, then surely we
shall utilise it quickly. This is a mat-
ter which I am watching. In some
cases, it is unavoidable; wherever it
can be avoided, we try to avoid it.

Shri J. B. Singh: The hon, Minis-
ter has said that there are sixteen
sons. .

Mr. Deputy-Speaker: What is the
hon. Member’s question?

Shri J. B. Singh: T am putting the
question.

The hon. Minister hag said that
there are sixteen sons or sixteen
States. He also knows that these
sixteen sons have got their own sons
also, Some son hag got 7 crores of
sons, while some others have got
three crores of sons and so on..

Mr. Deputy-Speaker: The hon.
Member should put his question
straight.

Shri J. B. Singh: 1 am comjng to
the question.
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Is the hon. Minister going to do
something for those States where the
population is high? I might mention
UP, for instance? Is he considering
the representation made by the UP
Ministers and others?

Shri T. T. Krishnamachari: May I
tell my hon friend that I shall con-
sider UP to be twins?

Shri Sham Lal Saraf: There is so
much of attempted jervour cn the
part of everybody for being co-opera-
tive minded. I have moved an amend-
ment that co-operative societies may
be given some concessions. ...

Mr. Deputy-Speaker: Amendments
can be taken up later.

Shri Shivaji Raop S. Deshmukh
(Parbhani): The amendments which
have been mentioned by my hon.
friend Shri Sham Lal Saraf are rele-
vant only in this context that income-
tax is applicable to co-operatives but
they are to be differently ireated. 1
am mentioning this because of the
present approach of the Income-iax
Department in regard to income-tax
assessment of co-operatives. For in
stance, there is a deliberate attempt
to show that co-operatives are pur-
chasing sugarcane ex-mill and incur-
expenditure on transport and har-

Division No. 18]

Achal Singh, Shri
Alagesan, Shri

Chandak, Shri
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vesting of sugarcane surreptitiously
and try to distribute the profits, If
that is the approach of the Income-tax
Department, then I do not know what
will happen....

Shri T. T. Krishnamachari: 1 have
sent a note to hon. Memberg about
taxation of co-operative societies. Hon.
Members will recognise that the
structure cannot be altered Dby an
amendment now. I am quite prepared
to discuss the matter with my hon.
friends, because as I said, I shall be
bringing forward another amendment,
and we can do somethiry there.

Shri Sheo Narain (Bansi): I hope
the Finance Minister would give us
some assurance about the develop-
ment of UP.

Shri T T. Krishnamachari: Yes, 1
shall,

Mr. Deputy-Speaker: The question
is:

“That the Bill to give effect to
the financial proposals of Lhe Ce_n»
tral Government for the financial
year 1965-66 be taken into  con-
sideration.”.

Let the Lobby be cleared.
The Lok Sabha divided:

[18°07 hrs.

AYES

Hag, Shri M. M.
Tarvani, Shri Ansar

Chandrabhan Singh, Shri

Alva, Shri A. S. Chandrasekhar, Shrimati Vnzarika, Shri J. N.
Alva, Shri Jouchim Chaturvedi, Shri S.N. Heda, Shri

Ancy, Dr. M. S. Chaudhry, Shri Chandramani Lal Hem Raj, Shri
Arunachalam, Shri Ch i, Shri Sachind Hi i Shri
Azad, Shri Bhagwat Jha Chavan, Shri Y. B. Jadhav, Shri M. L.
Babunath Singh,  Shri Dafle, Shri Jadhav, Shri Tulshidas

Bajaj, Shrl Kamalnayan
Barus, Shri R.
Basumatari, Shri

Dass, Shri C.

Daljit Singh, Shri

Deshmukh, Shri Shivaji Rao §.

Jamvnadevi, Shrimati
Jyotisni,” Shri J.P.
Kabir,” Shri "Humayan

Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Boroosh, Shri P. C.
Brajeshwar Prasad, Shri
Brij Raj, Singh Shri

Dhuleshwar Meena, Shri
Dubey, Shri R. G.
Ering, Shri D.

Firodia, Shri

Gowdh, Shri

Hansda, Shei Subodh

Kajrolkar, Shri

Komble, Shri
Kennamwar, Shrimati Tai
Karuthiruman, Shri
Kedaria,” Shri C. M.
Keishng, Shri Rishang
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Khadilkar, Shri

Khan, Shri Shahnawaz
Khanna, Shri Mchr Chand
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Koujalgi, Shri H. V.
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lahtan Chaudhry, Shri
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahishi, Dr. Sarojini
Malaviya, Shri K. D,
Malliah, Shri U. S.
Manaen, Shri
Maniyangadan, Shri
Mantri, Shri D. D,
Marandi, Shri

Masuriya Din, Shri
Mathur, Shri Jarish Chandra
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Misra, Shri Shyam Dhar
Moahsin, Shri

Morarka, Shri

More, Shri K. L.

More, Shri S. S.

Mukane, Shri

Basant Kunwari, Shrimati
Bheel, Shri P, H,

Murthy, Shri B. S.
Muthiah, Shri

Naik, ShriD. J.

Nanda, Shri

Naskar, Shri P. S.
Nayar, Dr. Sushila
Niranjan Lal, Shri

Oza, Shri

Pandit, Shrimati Vijay Lakshmi
Panna Lal, Shri

Pant, Shri K. C.
Parashar, Shri

Patel, Shri P. R,

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri S. B.

Patil, Shri Vasantrao
Pattabhi Raman, Shri C. R.
Pratap Singh, Shri
Raghunath Singh, Shri
Rajdeo Singh, Shri
Ram Subhag Singh, Dr.
Ramaswamy, Shri V. K,
Ramshekhar Prasad Singh, Shri
Rane, Shri

Rao, Shri Hanmanth
Ruo, Shri Jaganatha
Rao, Shri Ramapathi
Ruo, Shri Rameshwar
Rawandale, Shri
Reddiar, Shri

Sudhu Ram, Shri

Sahu, Shri Rameshwar

NOES

Kachhavaiya, Shri Hukam Chand
Kapur Singh, Shri

Samants, Shri S. C.
Sanji Rupji, Shri

Saraf. Shri Sham Lal
Sharma, Shri A, P.
Sharma, Shri D. C.
Shastri, Shri Lal Bahadur
Shastri, Shri Remanand
Sheo Narain, Shri
Shukla, Shri Vidya Charar.
Singh, Shri D. N.
Singha, Shri G. K.
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonavane. Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Tahir, Shri Mohammad
‘Tantia, Shri Rameshwar
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.

Tula Ram, Shri

Tyagi, Shri

Upadhyaya, Shri Shiva Dut:
Vaishyas, Shri M. B.
Valvi, Shri

Verma, Shri K. K,

Vyas, Shri Radhelal
Yadab, Shri N. P.

Ranga, Shri N. G.

Reddy, Shri Narasimha

Seth, Shri Bishanchandra
Singh, Shri J. B.
Singha, Shri Y. N.
Yashpal Singh, Shri

Limaye, Shri Madhu
Masani, Shri M. R.
Pattnayak, Shri Kishen
Ram Singh, Shri

Buta Singh, Shri
Dandeker, Shri N.
Gounder, Shri Muthu
Gupta, Shri Priya

Shri R. S. Pandey: My switch is Mr. Deputy-Speaker: Clause-by-
missing. I am for ‘Ayes’. clause consideration will be taken up
tomorrow.
Mr. Deputy-Speaker: It will be ©
noted. —_—
The result of the division is: Ayes 18.09 hrs.

148; Noes 18, The ‘Ayes’ have it; the

‘Ayes’ have it. The motion is car- The Lok Sabha then adjourned till

ried. Eleven of the Clock on Wednesday,
The motion was adopted. May 5, 1965/Vaisakha 15, 1887 (Saka).
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